
PUBLIC ACCOUNTS COMMITTEE 
(1969-70) 

(FOURTH LOR SABHA) 

NINEI'Y-FOURTH REPORT 

[.\ctloa taken by Gov-ent on the fteommcn&tioas 
of the Public Accounts Committee in tMr Sixtieth 

t (Fourth Lok Sabha) on Appropriation Accounts- 
ays), I** and Audit Report (Railways), 1968.: %sw 

L O R  S A U H A  S E C R E T A R I A T  
N E W  D E L H l  



LIST OF AUTH0RISE.a AGENTS FOR THE SALE OF LOK SMHA 
SECRETARIAT PUBLICATIONS 

SL Name of Agent w y  SI. NameofAgent 
No. NO. NO. 'YI? 

ANDHRA PRADESH 

G.R. Laksh ipathy Chetty 
~d Sons. Oarcral Mar- 
chants and Naws Agents, 
Newpet, Chandragiri, . Chitoor Dishict 

The Cumt Book House. 
M a d  Lam, Raghunath 
Dcdri Street. Bombay-1 

Daxwl Book Std. Fcr- 
-on Cdkge Road. 
Poona-rl. 

Western Book Depot, Pan 
Bazar, Gauhari. 

Mls. Usba Book Depot, 
SAS!A, Dhira Bezar, Khan 
House, Girgaum Road, 
Bombay2 BR. BIHAK 

Amar Kitab Ghat, Post 
Box 78. Diagonal Road. 
Jamshedpw. 

G WARAT 

Mis. People Book House 
Opp. Japmohan Palace. 
Myson-I. 

RAJASTHAN Vijay Stores, St3 tion Road. 
Annnd. 

knformation Centre, 
G o v c r y e ~ ?  of W h m ,  
Tnplia. Jarpur Clty. 

m E R  PRADESH 

The New Order Book 
Company Ellis Bridge. 
AhmXlattad-6. 

HARYANA 
swastik In&uur&l works, 
59, Holi Saaet. M & N ~  
City. 

Law Book Company, 
sardrr Pat4 Mu& 
A l ~ b a d - 1 .  

Modan Book H o w  Shiv 
Vim pllaoe. Indon City. 

MAHARASHTRA Granttraloka. 511, Am- 
MOO- Rood B a l e -  
na, 24 Par-. Mas. Sunder~r Ginchrad, 

601, Girgaon Road, W 
Princess Street, Bombay-2. 

nK Intaroational Book 
House .Rintc) liaircd. 
9Ash Lar.Mahatma Gandht 
Road Bombay-1. 

MIS. M * k k j i  Book Houlq 
8B. DvlflLae, cakuaa4. 





C O N T E N T S  

I C,O.UPOSITION OF THE PUBLIC A c c ~ u ~ .  C.>MMITTEE, 1969-70 . 4 F ~ ~ ~  . . . . . . . . . 
11 C~~~PTER I Report . . . . . . . . 

2 

? CHU'T~R 11 Kecosn-  ld at 10 ~ ~ l O h s : r v ~ . ~  I I\ rh 11 ha!, . k e -  acccp- 
7 ted hy Government . . . . . 

PTER I11 Kcc*~mmdations'Ohservati~~ns which the Committee 
do not desire to pursuc in vlcw of the replies by 
Government . . . . . . . 

:;. 1 
~SHU'TER I V  R e ~ o ~ ~ ~ r n ~ . n d a t i o n ~ ~ O b s e r ~ a t i ~ ~ ~ ~ ~  replies to which have 

not bcen ~ o e p t e d  I i ~ t h c  Cornm~ttce r?d which 
). requlrr rcttcration 
B 
! C H . ~ I  ER V H e a ~  nn:n.iat~tm\ i)hs:rvn' ilnc In r-cpect ,t wh~ch 
I Gov:rnm~nt 11.1ve lur;u\hs,l lntcrim replies . . 



PUBLIC ACCOUNTS CObAMITTEE 

Slwi Atal Bihari Vajpayee 

2. Shri Syed Ahmed Aga 
3. Shri Bhagaban Des 
4. Shri C. Chittibabu 
5. Shri K. G. Deshmukh 
6. Shri Bimalkanti Ghosh 
7. Shri K. M. Koushik 
8. S l~r i  Mohan Sawrup 
9. Shri H. N. Mukerjee 

10. Chaudhary Nitiraj Singh 
11. Shrimati Sushila Rohatgi 
12. Shri Ram Awtar Sharma 
13. Shri Ramshekhar Prasad Singh 
14. Shri Tayappa Hari Sonavane 
15. Shri Balgovind Verma 
16. Dr. Z. A. Ahmad 
17. Shri A. P. Chatterjee 
18. Prof. Shanti Kothari 
19. Shri S. S. Mariswamy 
20. Shri G. H. V. Momin 
21. Shri N. R. M. Swarny 
22. Shri Tarkeshwar Pande 

SECRETARIAT 

Shri A. L. Rai -Deputy Secretary 
Shri K. Scshadri --Under Secretary 



INTRODUCTION 

I, the Chairman of the Public Accounts Committe, as authorised 
by the Committee, do present on their behalf this 94th R q o r t  on 
Action Taken by Government on the recommendations of the Public 
Accounts Committee contained in their 60th Report (Fourth Lok 
Sabha) relating to the Appropriation Accounts (Railways), 1966-67 
and Audit Report (Railways), 1968. 

2. On the 7th June, 1969, an "Action Taken" Sub-committee was 
appointed to scrutinise the replies received from Government in 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Sub-Committee was constituted with the fol- 
lowing Members: 

I .  Shri N. R. M. Swamy -Convener 
2. Shri H. N. Mukejee 
3. Shri K. hl. Koushik 
4. Shri Tayappa Hari Sonavane Members 
5. Prof. Shanti Kothari 
6. Shrimati Sushila Rohatgi 

3. The tlraft Report was considered and adopted by the Sub-Com- 
mittec at their sitting held on the 26th December, 1969 and finally 
adopted by the Public Accounts Committee on the 22nd January, 
1970. 

4 For facility of reference the main conclusions'recommendations 
of the Committee have been printed in thick type in the body of the 
Report. A statement showing the summary of the main recornmen- 
dationsjobservations of the Committee is appended to the Report 
(Appendix). 

5. The Committee place on record their appreciation of the assis- 
tance rendered to them in this matteor by the Cmptroller & Auditor 
General of India. 

ATAL BIHARI VAJPAYEE, 
Chairman, 

Public Accounts Committee. 
NEW DFLHI; 

i January 24, 19701Magha 4. 1891 (S). 



CHAPTER 1 

REPORT 
This Report o f  the Committee deals with action taken by Gwern- 

ment on the recommendations contained in their 60th Report (Fourth 
Lok Sabha) on Appropriation Accounts (Railways), 196667 and 
Audit Report (Railways), 1968, which was presented to the House 
on the 30th April, 1969. Action taken notes have been received on 
all the 56 recommendations contained in the Report. The Committee 
would like to commend the promptness with which the Ministry of 
Railways have taken action to implement their recommcndations. 

1.2. The Action taken notes;statements on the recommendations of 
the Committee contained in the 60th Report have been categorised 
under the following heads: 

( i )  Recomntendations observations that have been accepted 
bp Gozwnment: 

S. Nos. 3 (i).  (iii), (iv) (v) 5-12, 14, 15. 18-20. 26 (para 2.157), 
27-29. 31. 33, 35-42, 44 to 49, 51 and 56. 

(ii) Reco~nrrt.~ndatlons,obseruaions which the Committee do 
not desire to pUTStle in view of the replies of Government: 

S. Nas. 16, 23 (para 2.126) 25. 30 and 34. 

( i i i )  Recomn~en&tions,/obsm~ations replies to which have not 
been accepted by the Committee a d  which require reire- 
ration : 

S. Nos. 1. 2. 3 ( i i ) .  4, 17, 21. 22. 24. 26 (para 2.158), and 50. 

( i ~ )  Recont~tte~zdations,'nbservations in respect of which Gov- 
ment have furnisited interim replies: 

S .  Nos. 13,23 (para 2.127), 32, 43 and 52-55. 

1.3. The Committee will now deal with the action taken on some 
of the recommendations. 

Financial Results of working of the Railways-Paras 1.17 and 1.38 
(S. Nos.  1 and 4 ) .  

1.4. In thcir 60th Report (Fourth Lok Sabha), the Committee had 
expressed concern over the fact that the Railways ran into deficit in 
1966-67 for the first time since Tndependence. The budget for 1966-67 



actually envisaged a surplus of Rs. 22.19 crores but this failed to  
materialise and the actual results showed a deficit of Rs. 18.27 crores 
which was mainly caused by the shortfall in goods earnings in res- 
pect of which an increase of Rs. 44.53 crores over the previous year's 
earnings had been expected. The Committee observed that i t  was 
odd that such a result should have been anticipated a t  all. when the 
budget had taken note of the drought and its repercussions on pas- 
senger earnings, which were expected to go down. The actual resuls 
over the year showed that the drought affected other sections of the 
economy as well and upset the Railways' calculations regarding an 
increase in goods earnings, particularly in respect of coal. cement, 
general goods and steel plants' traffic. 

1.5. IF their reply dated the 19th November. 1969, the Ministry of 
Railways have stated as follows: 

"The deficit of Rs. 18.27 crores as against the budget surplus of 
Rs. 22.19 crores amounts to a variation of Rs. 40.46 crores. 
The broad details of this variation are- 

(i) reducrion in gross receipts . . 26.54 

(ii) increase in working eupenses :including miscc- 
llaneous expenditure : 17-oc 

(i.i) reduction on opcn-line works revenue . . ( 1 . 5 7 )  

(iv) reduction in pa!.ments r o  general revcnucb . ( 1 . 1 1 )  ---- 
TOTAL . -F 46 --- 

(Figures within b lacker~  are minus figures) 

"The increase in the working expenses was due chiefly to cer- 
tain post-budget developments which could not be antici- 
pated when framing the budget, like the increase in the 
rates of dearness allowance and of the statutory price af 
coal and other factors detailed below: 

(Hs in c.lo~ts;,  

Higher rates of dearness allowance . 
High er statutory pr ;c i  of coal 13 84 

2 99 



3 
(Rs. in crores) 

Higher consumption of diesel oil . 1'53 

Increase on price of dicsel oil, in cluding increased 
Sales Tax, excise duty etc. thereon. . 0.69 

Higher consumption of coal . 0-27 

partly offset by nun-opzration or operation for a 
shcv~cr duration of certain pusts . !3'01) 

-- - ---- 
"For 1966-67 the budget was for passenger earnings of Rs. 227.20 

crores, other coaching earnings of Rs. 39.60 crores, goods 
earnings uf Rs. 506.53 crores and sundry earnings of Rs. 
23.50 crores. These assumed an increase over the revised 
estimates of 1965-66 of 6.70 crores in passenger earnings, 
Rs. 20 lakhs in other coaching earnings, Rs. 44.53 crores 
in goods earnings and Rs. 14 crores on sundry earnings. 
Actual passengcr earnings exceeded the budget of the year 
by Rs. 2.14 crores and were Rs. 10.17 crores more than the 
actuals of the previous year. Other coaching earnings 

were Rs 57 lakhs less than the budget and Rs. 37 lakhs less 
than in the previous year but this was compensated by 
sundry earnings which were Rs. 1.27 crores more than the 
budget and Rs. 2.52 crores more than in the previous year. 

The shortfall in gross earnings was, therefore, entirely in 
goods earnings. The budget of goods earnings assumed 
increase in traffic based on the experience of 1964-65, the 
latest trends in 1965-66 and the revised estimates for 
1965-66. This also included Rs. 18.10 crores expected to 
accrue from the increase of three per cent in the supple- 
mentary charge. Excluding this, increase in the traffic 
was expected to bring in Rs. 26.43 crores. Forecasts were 
obtained from other Ministries of the output of coal, steel, 
export ore and cement. These were substantially dis- 
counted in framing the estimates of goods earnings to the 
extent shown below but even these more modest estimat- 
es did not materialise. 

- - - - - 
Forecast E~timates 
from other adopted Actuals 
Alinistries for goods 

earninp 

Coal . . . +I0.07 +4'3 -4. 1 
Steel, Plants raw material . . +5'73 +1.3 - 0 ' 9  



Steel finished . +I-05 +o.5 Nil. 

Export iron ore . . +2.48 +2.0 4-I -r  

Cement . . t-1-30 f r . 3  4-0.3 
-Ap-- - - - - -- - - - -- - - - -- -- 

"The Committee have commented that when the Railway took 
note of the drought and its repercussions on passenger 
earnings which were expected to go down, it was odd that 
the railways should, while allowing for a reduction in pas- 
senger earnings due to the drought, have anticipated an 
increase of Rs. 44-53 crores in the goods earnings over the 
revised estimates of the previous year. The position is that 
at the time of the preparation of the revised estimate for 
1965-66 (and budget estimates for 196667), a noticeable 
check in the growth of passenger traffic had already occur- 
red. The revised estimate of passenger earnings for 1965- 
66 was. therefore, placed at Rs. one crore less than the 
Budget. Allowing for a possible improvement in condi- 
tions, the Budget Estimates in 1966-67 for passenger earn- 
ings were kept at Rs. 6.70 crores higher than the revised 
estimates for 1965-66 (an increase of 3 per cent). The 
actual realisation of passenger earnings during 1966-67 
was Rs. 2.14 crores more than the Budget Estimates. 

"The case of goods earnings was somewhat different. Actual 
trafEc in the first nine months of 1965-66 in some of the re- 
latively higher rated items was more than the expectations 
for the period, and with this trend in view. the revised 
estimate of goods earnings for 1965-66 was placed at Rs. 
462 crores, Rs. 20.10 crores higher than the budget esti- 
mates for that year. This anticipation proved to be correct 
and the actual realisation in 1965-66 was about Rs. 34 
crores higher than the revised estimates. This rising trend 
in goods earnings in 1965-66 was despite the poor agricul- 
tural season of that year. There was little reason, there- 
fore. to apprehend a reversal of this trend in 1966-67. It 
was accordingly expected that the rising trend in goods 
traffic would continue in 1966-67 and the budget estimate 
for that year was accordingly placed at Rs. 506:53 crores-- 
an increase of RF 44-53 crores over the revised estimate 
for 1965-66 (of which Rs. 18 10 crores was to come from 
the 3 per cent increase in the supplementary charge). 



"The experience of 1966-67 was, however, different. The drought 
apparently affected not only the agricultural output but 
also industry, both agro-based and hydel-powered. Even 
heavy engineering and general traffic were affected, the 
increase in the industrid output in 19M-67 being only 
+2.6 as compared to + 5'6 per cent in 196566. The actual 
effect of the drought during 1866-67 following the failure 
of rains in the summer of 1966 could not have been taken 
into account in the original budget estimate when it was 
framed in December, 1965, in view of the trend in 1965-66 
which was also a poor agricultural year." 

1.6. Audit have offered the following comments on the foregoing 
note: - 

"The Ministry of Rallways have pointed out in the action taken 
note that the budget for goods earnings assumed increase 
in traffic based on the experience of 1964-65, the latest 
trends in 1965-66 and the revised estimates of 1965-66. The 
relevant, facts are that the actual traffic oarried during 
the year 1964-65 was only 2 7 million tonnes more than 
that carried in the previous year against 17 million tonnes 
of additional orlginating traffic assumed in the Budget for 
that year resulting in a shortfall of 14.3 million tonnes 
with reference to anticipated Increase. Nevertheless an 
increase of 10 milllon tonnes of origmating traffic over that 
carried in the previous year was assumed in the Budget 
for 1965-66. The expectations during 1965-66 were also not 
realised as the incresse In 1965-66 over the Revised Esti- 
mates of origlnating traffic for 1964-65 was of the order of 
about 7 million tonnes. the bulk of which related to coal. 
The anticipations of an Increase of 12 million tonnes in 
the orlginating traffic over-1965-66 can hardlv be termed 
realistic in so far as the procedure nf fweca.sting future 
prospects based upon known trends of the past two years 
goes. 

"T~P position brouqht out in para (5) of the action tsken note 
also needs some qualification. While some higher increase 
in traffic in the Srst 9 months of 1965-66 than what was an- 
ticipated under some of the higher rated commodities was 
mparent at the time of preparation of the Budget for 1966- 
67 they were not of such magnitude as would have justified 
the assumption of 4.70 million tonnes increase during 

t 1966-67 in these items. The basis for the assumption that 
while drought conditions would affect passenger earnings. 
they would not aPTect industrial production etc. hut that on 



the other hand, the growth in traffic of higher rated com- 
modities would continue undiminished, has not been satis- ' 
factorily explained. In this connection, reference is invited 
to Para 12 of the Hon'ble Finance Minister's speech on 
28-2-1966 introducing the General Budget for 1966-67 where- 
in the check in the rate of growth of industrial production 
during the second half of 1965-66 due mainly to the shortage 
'of domestic raw materials and the Government's inability 
to compensate this by larger imports was duly recognised." 

1.7. The Committee observe that forecasts of goods earnings for 
the year 1966-67 in respect of coal, cement, iron ore and steel plants 

were nossly over-estimated. The anticipated increase in 
traffic under these heads as worked out by the concerned Ministries 
was 20.63 million tonnes. but these estimates were heavily discount- 
ed by the Railways who adopted a figure of 9.4 million tonnes. The 
actual traffic offering belied these estimates as, due to the effects of 
drought. it did not increav by more than 2.4 million tonnes. It is 
strange indeed that the Railways, while anticipating a decline in pas- 
senger traffic on account of drought. should have failed to take into 
account the repercussions of the drought on goods earnings. 

1.8. The Committee have repeatedly been impressing upon the 
Railways the need to frame estimates of goods traffic realistically so 
that scarce resources are not expended on creating capacity not war- 
ranted by traffic requirements. The Railways have stated that pro- 
cedures have been evolved in this regard, but it is obvious that the 
techniques of estimation require further refinement. For this pur- 
pose, the Committee would like the Railways to keep a close watch 
on trends in traffic and periodically overhaul their estimates in the 
light of actual traffic offering and realistic projections of its powth  
framed witb reference to the state of the economy. 

Heavy ove7-capitalisation on Railways in t h e  Third Plan-Para 
1.18 (S. No. 2). 

1.9 The Committee further observed in para 1.18 of their 60th 
Report (Fc n t h  Lok Sabha) : 

"In \heir 22nd Report (Fourth Lok Sabha). the Committee 
Lave alreadv drawn attention to the h ~ a v y  over-capitalisa- 
\ion that took place in the Railwavs during thc pc4od of 

file Third Plan leading to the creation of trafRc capacity 
f rr in excess of actual requirements. In the Committee's 
qinion, the deficits now developing in the Railways have 

31,  be considered as a legacy of the faulty policies embodied 



and followed during the Third Plan, which resulted in 
an increase in divided liability of the Railways to the 
Geneml Revenues from Rs. 55 crores in 1960-61 to Rs. 115 
crores (excluding the passenger fare tax) in 1966-67." 

1.10 In their reply dated 19th November, 1969, the Ministry of 
Itailways have stated as follows: 

"Thu observations of the Committee in the 22nd Report have 
slready been deslt with in the action taken notes furni- 
1;hed earlier. Attention is also invited to the action taken 
cn recommendation No. Q of the 49th Report of the Con: 
lolittee where it has been pointed out that the capacity 
t: wted by the end of the Third Plan was only that required 
for a sustained annual movement level of 205 million 
tonnes which was not in excess when compared to the 
actual movement lwel of 20:: million tonnes in the last 
year of the Third Plan." 

"It i: also submitted in this connwtiun that the  increase in the 
tlividcnd liability is not only on account of the increase in 
capital invested, hut  also due to the increase in the rate of 
cividend payable. As against Rs 55 crores paid as divi- 
clend in 1960-61 on the capital of Rs. 1.521 crores, the divi- 
dend for 1%6-67 was Rs. 115 crores on a capital of Rs.2,842 
crores; of' the increase of Rs 60 crores in the dividend 
paid about Rs. 19 crorcs was due to the raising of the rate 
cf dividend." 

1.11. Thr: Committee are unable to accept the contention of the 
Railways that "the capacity by the end of the Third Plan was only 
that ~equi- 5d for a sustained annual movement level of 205 million 
tonnt 6." The Railways had themselves stated in reply to the obser- 
vations of the Csn~niittee in para 3.15 of the 22nd Report (Fourth 
Lok Sabha)* that a peak-level capacity of 225 million tonnes in terms 
of wagon holdings was estimated to have existed at the end of the 
Thirtl Fivc Year Plan. The Committee had. after analysing data n- 
gardkng wagon acquisition during the Third PIm, pointed out in para 
1.35 of their Forty-Ninth Report (Fourth Lok Sabha) that the num- 
ber uf addiiional wagons procured war a little less than what was 
estimated us necewary for carrying goods traffic of 264 million tonnes. 
The Committee had, therefore, come to the conclusion that there was 
antplo surplus wagon rapacitv with the Railways a t  the end of the 
Third P l m  and that a reliable assessment of the capacity should he 



made by the Railways as well as the Planning Commission, so that 
investment during the Fourth Plan does not generate further surplus 
capcity. 

1.12 The Committee are aware that wagon holdings constitute 
only one determinant of transport capacity. The Railways' capacity 
to handle t-c is also conditioned by several other factom, the mwt  
important of which is the Ime capacity created for goods traffic. In 
this regard, the Committee had pointed out in para 2.16 of their 
Twenty-Second Report several instances of doubling of tracks du- 
the Third Plan, in respect of which the capacity actually utilised b 
1965-66 u-a$ less than the capacity available before the works were 
undertaken. The Railways themselves had admitted in this mpect* 
that there was "surplus transport movement capacity" for certain 
items of traffic. 

1.13. The Committee are unable for the foregoing reasons to con- 
cur in the Railways' estimate that the traffic capacity created at the 
end of the Third Plan was only 205 million tonnes and would like the 
matter to be further gone into by the Railways as well as the Plan- 
ning Commisrion as an exercise preliminary to consideration of fur- 
ther investment proposals during the Fourth Plan period. It is also 
necessary to ensure that unproductive use of wagons through deten- 
tion at various points. is effectively controlled. 

Utilisation of Capital assets-IS. No. 3 Para 1.19(ii)J. 

1.14. In para I .  11 of their 60th Report, thc P A C .  had drawn a t  
tention to the set-back in utilisatim of track, locomotives and wagons 
during 196667 and had suggested that a concerted effort should be 
made to sewre more efficient use of the rolling stock and other capital 
assets on the Railways. The Committee had further suggested that 
a particular effort should be made to maximise wagon usage by re- 
duction in the turnround and that further rewurct:s should not be 
committed to the purchase of wagons before a careful assessment is 
made of tke surplus wagon capacity existing in the Railways. 

1.15. Government have, in their action taken note, d ~ t e d  19th 
November. 1969 stated as follows:- 

"As already indicated during the oral evidence before the 
Committee, the deterioration in the indices of utilisation o t  



assets during 1966-67 as compared to 196588 was mainly 
due to recession in the economic activity during the year 
which led to a fall in the level of-goods trafRc. With the 
economic revival in 1968-69 there has been a general im- 
provement in the utilisation of wagons and lucomotives. 
The figurqs relating t.0 1966-67, 1967-68 and 1968-69 (provi- 
sional) in respect of net tonnes kms. moved per thousand 
running track kms., gross load per tractive effort and net 
tonne kms. per tonne of wagm capacity are indicated be 
low: 

I .  Net tonne kms. (in millions) m o d  per annurn pzr 1000 running track 
h s .  

--.------ --------- 

2. Gross load pcr kg .  tractire effort 

Year 

3. Net tonne kilornztra mnor:d p2r armunt pir ronnc of wagon cilpacitv. 

Year Rrnad M e t r e  
gauge gauge 



"It would be seen from the above table that there is an h- 
provement in the performance in 1968-69 as compared to 
1966-67 in respect of net tonne kms. moved per annum per 
thousand running track krns. and per tonne of wagon 
capacity. The drop in the gross load per kg. tractive 
effort on the BG from 92.0 in 1966-67 to 90.4 in 1968-69 
occurred on account of the increase in average tnactive 
effort from 16139 in 1966-67 to 16598 in 1968-69. The gross 
load (including the weight of engines) of goods trains 
which is a reliable index of the utilisation of the power 
nf locos, however, increased from 1484 in 1966-67 to 150' 
,'Provisional) in 1968-6s. The engines kms. per engine 
day on line also increased from 143 in 1966-67 to 148 in 
1968-69. while the engine kms. per goods engine day in 
use increased from 185 in 1966-67 to 197 
(Provisional) in 1968-69. The gross load per kg. of 
tractive effort is affected by the ratio of different types of 
locomotives and a decline in this figure is ncrt, therefore. an 
index of deterioration in efficiency. For example, the gross 
load per kg. of tractive effort in respect of empty trains 
will be more in the case of steam traction and less in the 
case of diesel and electric traction. as the tractive effort of 
electric and diesel locomotives is much higher than that of 
steam locomotives. 

"As regards utilisation of wagons. wbpon kms. per wagon day 
has also improved from 70.03 and 58.8 on BG 8. MG res- 
pectively in 1966-67 t o  2 . 7  (provisional) and 59.3 (pro- 
visional) in 1968-69. The average speed o f  through goods 
trains and all goods trains has also imprrtved as will be secn 
from :he following table:- 

- - - - -- - - -. - 

Rroad gauge Aletrc gaupc - --- ------- 
1966-67 67-68 6%-69 66-67 61-6R 68-69 ------ ----- - 

r .  Average speed of 
through goods 
trains (kms'; . 20.1 20.2 21.0. I 16.6 17.0. 

/ *  Prwkinnal) 
- .- 

"Every effort is being made to Improve wagon utililiation fur 
ther by reducing th- delays in marshalling yards, terml- 
nals etc. 



, 
"'In r e k r d  to the Committee's obseryation on purchase of addi- 

tional wagons the position is being explained in reply to 
the recommendatio Nos. 9 and 10 of the 49th Report of 

' the P. A. C. (Fourt 1 Lak Sabha) ." 
1.16. Audit have dfered the following comments on the foregoing 

reply. 
"The indices given in the action taken note show that the per- 

formance of locomotives further deteriorated during 1968- 
69 on the B.G. while the efficiency of utilisation of wagons 
during 1068-69 had also deteriorated and continues t~ be 
considerably lower than that of 196566 (the last year of the 
Third Plan). 

'"As regards utilisation of locomotives we are unable to agree 
with the Board's argument that the reliable index for d e  
termining the efficiency is the gross load (including the 
weight of engines) of goods trains as  the gross load not 
only takes into account the weight of engines but also the 
weight of all the wagons (both loaded and empty). The 
utilisation of more number of wagons and/or with higher 
tractive power for carrying the same ur less quantum of 
traffic (pay load) does not indicate any efficiency in the 
utilisation of either the locos or wagons. We are there- 
fore of the opinion that the real and more reliable index 
h r  judging the efficiency of locomotive utilisation is net 
load per tractive effort. This had shown a steady deterio- 
ration during 1966-67 and 1967-68 both on the B.G. and 
M.G. as seen from the table at page 40 of the Review of 
Performance of the Indian Government Railways (Feb. 
1969). In fact the explanation offered by the Rly. Board 
fur the fact 'that opposite results are shown if weight of 
engines were included. demonstrates that there has rela- 
tively been mare running of empty trains or trains with 
less than reasonable loads with diesel and electric traction 
and that this feature is obscured if weight of engines were 
also included. 

"Regarding utilisation of wagons we have already given our 
observations on the methqdology of yorking out the wagon 
requirements in connection with action taken note on re- 
commendation No. 9 of the P.A.c's' 49th Report (Fourth 
Lok Sabha). Besides, the Ministry of Railways have not 
indicated the actiun taken by Government on tbe need for 
reduction in the turn-round of wagons." 

3074 (Aii) -2. 



1.17. The Committee cannot too strongly stress the need for im- 
proving the utilisation of the various capital assets acquired by the  
&ailways. The data furnished by the Ministry of Railway shows 
that the dciency of Engine utilisatian has deteriorated both on broad 
gauge and metre gauge during the 1 s t  three years. The Committee 
would like it to be examined whether as pointed eut by Audit this i s  
due to uneconomic haulage particularly on diesel and electric sec- 
tions. 

1.18. The Committee would also like to be informed in due course 
about results of efforts being nude to improve wagon utilisation and 
to relate procurement of additional wagons to a reliable assessment 
of available capacity and future requirements. 

Coal bill of the Ra~lwa?ls-Paras 1.65-1 .66 (S. Nos. F nlrd 7).  

1.19. In paras 1.65-1.66. the Committee had drawn attention to 
the mounting coal bills of the Railways and the need to keep a watch 
over the position in this regard. In this connection. the Committee 
made the following observations: 

"The Committee are exercised about the mounting fuel bill of  
the Railways which increased by over a third from Rs. 92.01 
crores in 1964-65 to Rs. 127.82 crores in 1967-68. One ma- 
jor item of fuel was ma1 and the ma1 bill increased from 
Rs. 85.52 crows in 1964-65 to Rs. 9'7.46 crrrms i n  1967-68. The 
cost increased partly due to the increase in the price of 
coal, but there was also an increase in consumption, which 
occurred despite a reduction in the steam 1ocr)motim fleet. 
It  has been stated by the Railway Baard that increased use 
of lower grades of coal coupled with a drop in load and 
speed of trains hauled by steam locomotives were respon- 
sible for the extra coal consumption. However, an analysis 
d the problem by a Study Croup of the hailway Board 
showed that there was substantial scope for economies. 
The following points highlighted in the Study Group's Re- 
port deserve in the Committee's opinion. detailed follow- 
up action: 

(i) "The drop in pmductive utilisation of loco hours made 
, available to traffic" in same Railways. 

(ii) 'The disproportionately large' inrease in passenger 1- 
,motives in sonre of the R ~ ~ w a p s .  



(iii) The 'slow' pace of reduction of steam locomutives, in some 
of the Railways, with reduction in goods t r a c  hauled 
by steam traction. 

(iv) 'The disproportionate increase in coal msumption on 
shunting engines'." 

"Apart from the scope for economits, no less important. in the 
Committee's view, is the need to check losses on ,account 
of theft by intensifying vigilance on the part of the Rail- 
way Protection Force." 

1.20. In their Action Taken note dated 23rd September, 1969, the 
Ministry of Railways have stated: 

"The rate of coal consurhption on steam locomotives in terms of 
kgs/1000 GTK is mainly influenced by the quality of coal, 
the average gross loads hauled and the average speed of 
trains. Though the effect of these factors is known, the 
extent to which they affect the local consumption perfor- 
mance was not clearly defined. It was in the these cir- 
cumstances that the Railway Board appointed a Study 
Team in September, 1967 to study, inter-alia, the r e a m s  
for increase in coa! consumption and to quantify the effect 
of the various causes. The analysis of the Study Team was 
confined to 4 BG Railways, viz.. the Central, Eastern, Nor- 
thern and South-Eastern. The Study Team's report was 
submitted in May, 1968. The Board have accepted the 
recommendations of the Study Team. 

"The report of the Study Team was circulated to the Rail- 
ways with the following objectives in view: 

(i) to implement the specific recommendations of the Study 
Team and make similar studies every six months and 
submit reports to' the Board; 

(ii) to provide to them a methodology to be adopted for 
periodical review of their performance with regard to 
fuel (coal) performance; 

(iii) to make an Assessment cif the quantitative effect the dif- 
ferent operating features have on coal consumption; 

(iv) to indicate broadly the problems on the railways which 
have been covered by the Study Team. For further fob 
lowup action, the Railways should make further detailed 



studies which alone will possibly provide answers to the 
problem of rising coal consumption. 

"Replies received from the Railways indicate that most of the 
Railways have initiated action to implement the specific 
recommendations of the Study Team. The methodology 
laid down by the Study Team to  quantify the operating 

factors influencing coal consumption is being followed by 
the Railways in the periodic studies made by them. The 
Railways which were not covered in the report of the 
Study Team have also been asked to undertake similar stu- 
dies and to send the reports to the Board. 

"It will thus be seen that the Railways have taken suitable 
follow-up action to implement the recommendations in the 
Study Team's report." 

"The importance stressed by the Committee for checking lossrs 
on account of theft by intensifying vigilance on the part of 
the R.P.F. is noted and necessary instructions in this con- 
nection have been repeated to the General Mamgers, ell 
Indian Railways vide letter S n  69 3 fC) -PACIIV 69 (7) 
dated 26.7.1969." 

1.21. At the instance of the Committee, a further note dated 
17.12.1969 has been furnished by the Railway Board (Ministry of Rail- 
ways) about the steps taken to. improve utilisation of steam locomo- 
tives in the zonal Railways. The note reads as under: 

"There has been an improvement in the productive utilisation 
of loco hours in the rase of Eastcrn. South Eastcrn and 
Northern Railways durmg the year 196M'l nr.2 the. first half 
of 1969-70 as given below: 

I J r r . c  f tr*~in 
cnrinr h6wr.c r o  total 
cnpnc h w r ~ *  

------ ----- 
Fmr h,df 

IQ~X-69 of tvhy-70 

Eastern Railway . 20 C. 2 9 . 0  

South Ea9ta-n Rly. . 23.8 2 4 ' 3  
Northern Railway . 49 .2  40.6 



"As a result of the review of the engine utilisation carried out re- 
cently, Central, Eastern, Northern and South Eastern Railways were 
asked to reduce the Steam Loco holdings. The number of BG Steam 
Locomotives that will be withdrawn is shown below: 
-- - - -- -- - - -- - -- - - - 

Railway Total No. of Steam 
lows to be 

released 
-- -- - - - . - - - - - - - 

Central . 43 
Eastern . 49 
Northern . 45 
South Eastern 40~' 

1.22. In paras 1.65 and 1.66 of their Sixtieth Report, the Committee 
had drawn attention to the mounting coal bill of the Railways which 
had over a period of three years from 1964-65 increased from Rs. 85.52 
crores to &s. 91.46 crores. In that context, the Committee had drawn 
attention to several unsatisfactory aspects of the utiliaation of steam 
locomotives as established by the fiadings of a Study Group of the 
Bailway Board. The Committee note that the Study Group's report 
has been accepted by the Railway Board who have asked the various 
Railways to conduct a periodical review of the position. The Com- 
mittee would in this connection like to stress the need for action on 
the following counts: 

(i) The performance of steam locos in the various Railways 
should be critically reviewed to ensure that there are no 
instances of inadequate utilisation of loco hours. e 

(ii) Where goods traffic is diverted from steam to other modes 
of traction, it should be ensured that steam loco holdings 
are proportionately reduced. 

(iii) A particular watch should be kept on coal consumption of 
shunting locos. 

(iv) Above all, it should be ensured that security arrangements 
at coal yards are adequate and do not lead to leakage on 
a large scale, as has been suspected from time to time. 

1.23. The Committee would like to reiterate that it is one of the 
Important functions of the Zonal Railways and the As?lociated Fin- 
ance Wing to keep a close watch on the fuel bill of the W l w a y ~ .  



Expenditure on Staff-Paras 1.19 (iv), 1.69, 1.70 and 6.15 (S. Nos. 3 
(iv), 10, 11 and 50). 

, 124. In their Sixtieth Report, the Public Accounts Committee had 
stressed the need for the Railways to keep a close watch on the ex- 
m d i t u r e  incurred on their staff. Pointing out that the total wage- 
bill of the Railways had increased from Rs. 310 crores in 1965-66 to 
Rs. 367 crores in 1967-68, the Committee suggested that the expendi- 
ture in this respect should be subjected to periodical high-level re- 
view both at the Zonal and Railway Board level and that a syste- 
-tic study of the major categories of staff should be made and rea- 
listic norms for employment of staff should be evolved. 

1.25. In notes dated 23rd September, 1969 and 19th November. 
1969, the Ministry of Railways have furnished the iollowing reply to 
the Committee's observations in this regard in paras 1.19, 1.69, 1.70 
and 6.15: 

"As the increase in the expenditure on staff is mostly due to 
the reasons beyond the m t r o l  of the railways, e.g. the 
increase in D.A. etc.. the objective of keeping the staff ex- 
penditure under control to the maximum extent possible 
can be better achieved only by keeping the number of 
staff under rel-iew. The trends of staff strength are perio- 
dically reviewed by the Efficiency Bureau of the Railwav 
Board and have also figured in the meetings of the Rail- 
way Board with the General Managers of the Rail\vays 
during the last three years. The F.A. & C.A.05. of the 
Zonal Railways also have instructions to keep a special 
watch on the trends of staff strength in departments 

7 where the variations in the staff strength do not corres- 
pond to that in workload. 

"In order to effect reduction in administrative expenditure, a 
ban has been imposed on creation of posts and recruit- 
ment of staff in administrative offices. A job clilalpsis has 
also been conducted to reduce staff requirement by ratio- 
nalisation and simplification of procedures and the elimi- 
nation of relatively infructuous work. A revised yard- 
stick has also recently been circulated for provision of 
Class IV staff in ofRces and this will also result in some 
economy. Introduction of computers for TrafRc Acaount- 
ing etc. has also resulted in economy in staff on the Rail- 
ways. 



l? 
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"Operational posts cannot, however, be kept vacant, nor can 
creation of new posts for new items of work connected 
with operation be stopped altogether. The ban referred to 
above does not, therefore, apply to creation of posts and 
recruitment of staff in operational categories, staff in which 
have to be augmented in order to ensure operational effl- 
ciency. Staff strength is augmented only after proper 
study of fluctuations of traffic and other workload. 

"During the last five years, the position of the staff strength 
on Railways has been as follows: 

Year Staff 

"Thus it would be seen that the trend of increase in the staff 
strength has been checked appreciably in the past 2 years. 

"Viewed in relation to the transport output of the Railways 
in terms of Traffic Units (made up of passenger kilomet- 
res and net tonne kilometres produced) the number of 
staff shows a generally progressive reduction. Traffic 
Units have increased from 1,10,634 millions in 1951 to 
2,26,023 millions in 1968, the percentage of increase being 
over 100. As against this, the number of staff increased 
from 9,14,000 in 1951 to onlv 13.63,000 in 1968, the percent- 
age increase being only about 50. Thus the number of 
staff per million Traffic Units has actually come down from 
8.3 in 1951 to 6.0 in 1968." 

"The need far economy in expenditure on staff is a matter on 
, 

which the Railway Board and the Zonal Railways have 
instituted a continuous and general drive as a result of 
which a large number of posts have been surrendered. 
This is also kept in mind when additional staff have to 
be sanctioned for new services started or  new assets added 
or new system of working are introduced. A periodical 
review b made of the staff strength to locate adverse 
trends and pinpoint disproportionate increases of staff in 
relation to the workload. Whenever the growth of staff 



strength in any department is found to be disproportionate 
to bhe ,workload deualving an it, a .ban is impaged on fur- , 

,. ,tJper creati~n of posts' in the -t? :*Such depart- 
, .  ments are also suhject to-periodical review by the Finan- 

oial Advisers an the Zonal Railways" * 

"The Committee's recommendation regarding carrying out cf 
.periodical review of warking of the Railways from point 
of view of overall financial results is noted. 

"As regards periodical review from point of view of staff, a 
study on 'Trends of Staff ~tr&gth on Zanal Railways' was 
made by the Efficiency Bureau in early 1%7 which analys- 
ed the growth of st& strength in individual departments 
on each Zonal Railway with reference to the workload 
devolving on them Broad criteria were evolved for asses- 
sing workload on the various departments i n  terms of 
available statistical data relevant to the functions of the 
respective departments. The study analysed the trends 
generally from 1957-58 to 196465. It was noticed that in 
the case of certain departments of different railways. the 
growth of staff strength had been prima-facie, dispropor- 
tionate to the increase in the workload and restrictions 
were. therefore. imposed on 'the creation of additional posts 
in such departments even for operating and maiatenance 
Purposes. 

"Subsequently, the trends of staff strength have been review- 
ed on an annual basis on the lines of the EfRciency Bureau's 
study referred 'to in the preceding para and restrictions on . 
creation of additional posts made applicable to depart- 
ments showing indications of dispr~~oit ionate growth of 
staff strength. The last review was made in June. 1969 
for the year 1967-68. It is intended to contihue such re- 
views on an annual basis. It is also intended to keep a 
watch on the increases/decreases in staff strength on the 
railways on a quarterly basis through the data that is be- 
ing furnished by the railways alongwith their quarterly 
economy reports?. . 

"Only certain types of wo& where the staff strength depends 
directly on the volume of work lend themselves to the 
formulation of general yardstciks. There are other t v p  
of work such as work of line staff and in the marshalling 



yard where no general yardsticks can be adopted and 
staff strength is determined at each point on the basis of 
workload involved. It is only for the st& connected with 
the types of work in the first category that yardsticks 
exist' and are being used. These yardsticks are first fixed 
and later reviewed periodically by individual Railways 
as the varying local conditions, practices and facilities 
have to be taken into account. At the instance of the 
bailway board, a review of such yardsticks has been car- 
ried out by the Railways during the last 14 years and, 
wherever found necessary, changes have been made in t h e  
yardsticks. But by and large, much scope for making a 
revision has not been found. 

"Formulation of yardsticks and their review is a big task and 
as has been rightly pointed out by the P.A.C. for the ma- 
jor categories where evolution of general yardsticks is 
possible, these are being provided by the Railways. For 
a few chosen major categories, norms have been'are be- 
ing laid down by the Board also. 

"In case of Station Masters:Asstt. Station Masters, Train 
Clerks, Yard Masters, Pointsmen, Levermen, Cabinmen, 
Yard Porters, etc., posts are created on the basis of the 
actual workload obtaining. I t  is ensured that minimum 
staff, as per requirement is posted. In case of running 
staff like Drivers, Firemen, Guards the strength of staff 
depends upon the number of hours of duty put in by 
them, subject to a maximum of 231 hours in a month. 

"Yardsticks have been laid down by the Board for Gangrnen, 
including Mates and Keymen. PWI, APWIs, RPF Staff 
and for the staff of the Medical department. In most of 
the Railways. taking into consideration the local condi- 
tions. the yardsticks have been fixed for the principal cate- 
gories of staff of the Commercial department, viz., Book- 
ing Clerks. Parcel Clerks. Goods Clerks. etc., staff of the 
Mechanical Department and clerical staff? Yardsticks for 
IOWIAIOW, Signal Inspectors and Telecommunication 
Inspectors and maintainers are at present under conside- 
ration of the Efficiency Bureau. 

"From the above it would be noted that the recommendations 
of the P.A.C. have been implemented or are being imple- 
mented wherever possible." 



20 
. . . . .  . . . . - 1.26. The Ministry have furnished the following further informa- 

;tion in a note dated 17th December, 1969:- ' . 

"It is regretted that the review of expenditure on .staff in the 
Headquarters Office of the South-Eastern Railway oould 
not be under-taken for want of information which the 
Railway is compiling. The Railway 'has been asked to 
make the information available as early as possible. The 
results of the review carried out by the Emciency Burem 
in 1967-68 on staff strength of Rallways are contained in 
the Annexure enclosed." 



Railways Departments in which ! h p ~ r t m c n t s  w t  t j f  thrice mmricmcJ in c(,l. 2 in res- Departments in Departments in 
g n w t h  of staff strcngrh pcct (if which trend. f i t r  1967-68 \how which ~d\'erse r r N s  which trends are 
was dipproptwionatc 111 ----------- have set in during very cncJurngrn4 
work load inlor up to Imprwmcnt No change Deterioration 1967-68 
1966-67 

I .  Central . . Commcrcial, hkdical  and I!nginrcr~ng . . C ~ x n n ~ c r c i t ~ l  . . 
Enpincering. Me,! ical 

2. Eastern . . itores, Commercial and C:~~nlmt~rcial* 1:nginccring Stores Aclministraticn and hlechanicsi N 
Security. C1 Engiqrering. 

3. Northern 'L'ransp~rtar ion, Medical Mcclical linpinecrlng I r a n r ~ a t ~ n  Administration Electrical 
Security and ligincerinr. Sccurit!* 

3, Nonh East Frontier El~ctr ical ,  'I'ran~p(>r~ttric n. 'I'ransporrnri~ n*, 
Cwnmerciol and Security. Elccrrical 

Gmmcrcial* 

Yccurity At minimatic n, >torrs 
a n d  Medical. 

A s a n t s ,  Commercial and : \cc~unrs 1:nginccring Cann~erc ia l  Medical 
Engineering 

7. South Central . . . . . . . . . 
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Audit have offered the following comments on the Ministry's re- 

.<ply : - 
r "The Railway Board have claimed that a review of yardsticks 

has been carried out by the Railways in the past 1& 
years and where found necessary, changes have been made 
in the yard-sticks. However, a review of the results of 
these studies so far only shows that the investigations 
are not yet over on all Railways and where these have 
been completed, the conclusion invariably is that the 
existing yardsticks are adequate. 

"As regards the yardsticks laid down by the Board for PWI's 
and his subordinate staff, the R.P.F. and the medical de- 
partment, only the first is a recent study as i t  was carried 
out in 1966 in pursuance of recommendations of Railway 
Accidents Enquiry Committee. This was also from the 
safety point of view rather than from the point of view 
of economies. The case of R.P.F. is covered by very gene- 
ral instructions incorporated in the departmental manual 
for that organisation. Similarly the standards for the me- 
dical department are traceable to decisions taken during 
C.M.O's Conference held in 1962. These cannot be term- 
ed as systematic study of standards recommended by the 
PAC. The Railway Board also seem to feel that Effi- 
ciency Bureau need not be asked to undertake the study 
in all cases as recommended in the PAC Report. The 
existing set up for the reviews does not, therefore, appear 
to be effective in making any significant reduction in staff 
expenditure." 

1.27. The Railways have since 1966-67 been running up deficites. 
Their wage bill is over Rs. 350 crores and is the largest single compo- 
nent of their working expenxs  It is, therefore, hardly necessary 
for the Committee to say that the Railways should keep their expen- 
ture on staff under clorie watch. The Committee note from the rep- 
lies furnished by the Railway Board to their observetions in this re- 
gard in the Sixtieth Report (Fourth Lok Sabha) t l~at  rcviWs conduct- 
ed by the efficiency Bureau have shown an increase in staff streal& 
"disproportionate to increase in workload" not only in administrative 
but also in operational and maintenance categories. 

1.28. So far as other departmnts and MMstries of Government are 
concerned, there is an independent agency in the naturk of a Staff 
Inspection U n ~ t  in the Ministry of Finance which is  charged wIth the 
wo& of conducting norms studies and reviewing the staff position. 



The Committee feel that it would be a distinct advantage to have a 
similar arrangemmt in the case of the Railways also. By suitably 
reorganising the existing agency created for this purpose, an inde- 
pendent unit could be constituted with a charter of duties similar to 
that of the Staff Inspection Unit. This independent unit should be 
entrusted with works study and job analysis and asked to review the 
pasition in the various departments of the Zonal Railways on a phased 
programme. The details of the organisational set-up should be work- 
ed out by the Railway Board. But to ensure that it functions as an 
independent unit like its counterpart in the Ministry of Finance, the 
proposed unit should be placed under the Finance representative on 
the Board, namely, the Financial Commissioner, Railways. 

Proczirement of .sfeel trough sleepers-Paras 2.36-2.69 ( S .  No. l'ij. 

1.29. The Committee had made the following observations with 
regard to procurement of steel through sleepers from the Durgzpui 
S l e e ~ e r  Plant: 

"A development which is likely to have repercussions on the 
economies of the Plant is the proposal of the Railways tc~ 
go in for prestressed concrete sleepers. The Committee 
note in this respect that the Railway Accidents Enquiry 
Committee (1968) have in Part I of their Report urgcn 
the Railway Administration to make a special effort to 
introduce concrete sleepers on an extensive scale and 
that these sleepers have been found very suitable for pur- 
poses of track circuiting and automatic signalling. Mo- 
dernisation of signalling arrangements on the Railways 
will require use of prestressed concrete sleepers on a pro- 
gressively increasing scale. Serious consideration. there- 
fore. needs to be given to the adverse implications of the 
development on the demand for sleepers of the type pro- 
duced by the Durgapur Plant and the economic working 
of the Plant." 

1.30. In their reply dated 19th November 1969. the Ministry of 
Railways have stated as follows: 

"The Board have recently reviewed the future policy for pro- 
curement and use of various types of sleepers for Indian 
Railways. Tt has been estimated that during the Fourth 
Five Year Plan the requirements would be about 40 lakh 



sleepers per annum. It  is also proposed that the follow- 
ing order-of preference should be observed in the procure- 
ment of sleepers: 

( i)  Durable Wooden Sleepers. 

(ii) Concrete Sleepers. 

(iii) Steel Sleepers with elastic fastenings. 

(iv) Cast Iron Sleepers. 

(v) Non-durable wooden sleepers. 

In respect of durable woodcn and cancrete sleepers. it has been esti- 
mated that the maximum annual availability by 1973-74 would only 
bc 5 and 6 lakhs respectively. The availability of steel troug5 
sleepers would be about 8 lakhs per annum The balance require- 
nwnt would be made up by use of cast iron and non-durable wooden 
types. Even allowing for the possibility of the increased manufac- 
ture of concrete sleepers, there need be no apprehension of any 
fall in demand from Railways for the steel trough sleepers for quite 
some time, as the corresponding reduction could easily be made in 
!hi. use of cast iron and non-durable wooden sleepers. This is also 
b\ way of clarification of the statement made by the representative 
of the Railway Board mentioned in para 2.64 of Report that "the 
mcreased purchase of concrete sleepers would make a difference in 
the total requirement of steel sleepers." 

1.31. In para 2.69 of their Sixtieth Report (Fourth Lok Sabha). the 
Committee had pointed out that ~ l a n s  for modernisation of signalling 
arrangements 01, the Railways will call for use of pre-stressed con- 
crete sleepers on an increasing scale. Apart from this consideration, 
there is also the question of cost of track maintenance. which will be 
governed by the life of various types of sleepers now in use in rela- 
tion to their cost. There is also need for ensuring optimum utilisa- 
tion of alternative sources like other acceptable varieties of wood. 
improvement in their treatment etc. Keeping in view the need for 
improved signalling arrangements as well as the need for reducing 
the cost of track maintenance, the Committee would l i e  the Rail- 
ways to work out the relative economics of use of the various types 
of sleepers, such as wooden, concrete and cast-iron sleepers. Based 
on such a study, a proper scheme of priorities for procurement of 
these sleepers should be evolved. 



Loss due to pmurement of steel sheets and plates with dement  
copper contents-Paras 2.107-2.125 (S. No. 22). 

1.32. In para 2.124 of the Sixtieth Report (Fourth Lok Sabha), 
the Public Accounts Committee had drawn attention to a case where 
12,215 tonnes out of 13,000 tonnes of steel sheetslplates procured 
from an overseas firm did not contain copper according to contract 
specifications. Investigations conducted in this case revealed that 
test certificates about the chemical properties of the sheets, purport- 
ed to have been issued from the mills were forged. Apart from cop- 
per deficiency, the sheets in some cases dld not conform to dimen- 
sional specifications given in the contract. In para 2.125. the Com- 
mittee made the following observation: 

"In para 34 of their Thirty-Second Report (Third Lok Sabha). 
the Committee had commented on the failure of the India 
Supply Mission to detect the absence of copper In cer- 
tain consignments of steel sheets supplied to the Rail- 
ways. It is regrettable that an identical lapse should 
have recurred and that. in the course of inspection, the 
India Supply Mission even failed to detect dimensional 
deficiencies in the sheets The Committee U F O U ~ ~  like 
Government to fix responsibility for the lapses that occur- 
red on the part of the Inspection Staff" 

1.33. The Department of Supply have In a note dated 4th Decem- 
ber 1969 furnished the following reply to thc ohsen*ations of the 
Committee: 

"The fact that the consignee received steel sheets w~thout cop- 
per was due to fraud and malpractices on the part of the 
contractors. The inspection staff followed the prescribed 
procedure and practice for inspcct~on of  strel according 
to which the chemlcal properties are to bc checked with 
the Mills' analysis certificate; physical tests are to be 
made for conformity with thr specification requirements 
and dimensional checks are to be made for compliance 
with cited tolerances. Though thrv had taken care to 
check the Mills' analysis certificate, it is unfortunate that 
later on they were found to be forged Even though the 
procedure did not call for it. during the early part of 1967. 
the Chief Mechanical Engineer and the S n i o r  Mettallur- 
gist of 1.S.M , London vjsited the mills, carried out the 
normal inspection and also drew sample for independent 
chemical analyis. Under normal circumstances this 
tightened form of inspection should have rmf8ced. but in- 
correct supplies wrre received in T-dia The rcsssnns for 
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j;hiR became clear after investigations by the I.S.M. in 
September, 1967, unearthed the fraud perpetrated by the 
Arm and certain Mills' employees in collusion. 

"With regard to dimensional deficiencies, I.S.M.'s Inspectors 
had selected samples and checked the physical dimensions 
and had evidently found the thickness to be within allow. 
able tolerances. The specifications were such that the 
minus tolerances on the thicker sheets and the plus tole- 
rances on the thinner sheets overlapped. From a techni- 
cal inspection point of view I S M .  Inspectors did not find 
any grounds to reject the material." 

"The I S M .  have issued Office Orders. as per copy attached 
at Apendix 'A' (i) and (ii) tightening up procedures for 
steel inspections. Since experience of the Getraco con- 
tracts. they have been doing independent chemical ana- 
lysis on similar steel samples drawn from bulk supplies 
from Germany, Sweden, France, Belgium and the U.K. 
Between 1967 and 1969. 342 samples were tested by them 
at a total cost of f 2363. Not a single sample was found 
to differ substantially from the certified mill analysis 
sheets. It would thus appear that the case in questim ap- 
pears to be an exception and one of pre-meditated fraud." 

1.34. The Committee are not convinced by the reply furnished by 
the Department of Supply. They would like the matter to be further 
investigated to ascertain whether any of the samples which were 
checked and passed by the Inspecting Staff of the India Supply Mis- 
sion contained sheets in respect of which the thickness was outside 
the specified tolerances given in the contract and if so, to fix respon- 
sibility therefor. 
Inspection of Railway stores supplied by Overseas Finns-Para 2.126 

(S. No. 24). 
1.35. Referring to the question of inspection of Railway stores 

supplied against orders placed with overseas suppliers, the Public 
Accounts Committee made the following observations in para 2.128: 
of their 60th Report (4th Lok Sabha): 

"From tlle information furntshed to the Railway ~ m r d ,  the 
Committee observe that during the last three years a sum 
of E73.526 was paid as remuneration to foreign Railways 
and other agencies for inspection of Railway stores for 
which orders were placed with the overseas suppliers. The 
Indian High Cmmision in L d a n  has a Railway Advi- 
ser and the India Supply Mission. London have their Own 
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complement of inspecting staff. The Committee would 
like Government to examine whether it is not possible 
for these two agencies to conduct inspection in such cases 
also, so that the expenditure incurred on the payment of 
remuneration to foreign Railways and outside agencies 
could be saved." 

1.36. In an Action Taken Note dated 19th November 1969, the 
mnistry of Railways have replied to the foregoing observation as 
under: 

"Since September. 1967 for all contracts placed in U.K./Con- 
tinent area for Railway stores and equipment. the Rail- 
way Adviser. London is being nominated as the Inspect- 
ing authority. It is left to the Railway Adviser to under- 
take inspection either by his own offlcers departmentally 
or entrust it to the India Supply Mission, London for 
inspection by their staff or if both these courses are not 
practicable. to entrust the inspection to an outside agency 
on the basis of payment of inspection fees- The R.A.. 
London has advised that the inspection is being under- 
taken by his staff and ISM staff to the maximum extent 
possible and that inspection work is off-loaded to N a t ~ o ~ a l  
Railways and other agencies only in special cases wherr the 
advantage lies with this course. As for instance, in the 
case of inspection of locomotives. continuous inspection 
is required during all stages of production which neces- 
sitates the presence of an Inspector permanently in the 
works of the firm. .4s thr duration of suci~ inspection is 
unpredictable and their occurrence irregular. it will be 
more economical to entrust such cases of inspection to 
National Railways who are a l so  equipped to undertake uuch 
inspection. than to engage our own officers for this pur- 
pose. The PAC's recommendation. as above. has been 
taken note of by the Railwag Adviser to ensure that such 
off-loading to outside agency is rt5trictrd only in dire 
cases and where inescapable." 

1.37. The Committee called for further information on the fnl- 
lowing points: - 

(a) The expenditure incurred on the Railway Adviser's Omre. 
London during the last three years ending 196849. 

(b) the number of cases in which: 
/i) the Railway Adviser's orjpnisation conducted the ins- 

pection. 



ag 

(ii) the I.S(M. d u c t r s d  the inspection. 

(ii) the I.S.M. conducted the inspection. 

(c) in respect of inspection carried out by outside agencies; 

( i )  the particulars of agencies whose services were engaged 
during the last three years; 

(ii) the nature of inspection they did whether inspection 
work of that type was at any time done either by the 
Railway Adviser's office or I.S.M.; 

(iii) the remuneration paid during 1988-69. 

1.38. In a note dated 23rd January, 1970 the Ministry of Rail- 
ways have stated that the expenditure incurred on the Railway Ad- 
viscr's office, London during the last three years was as follows: 

1966-67 £ 24,982 or Rs. 4,49,675 

1967-68 £ 26,583 or Rs. 4,78,494 

1968-69 f. 26,806 or Rs. 4,82.508 

The number of cases in which Railway Adviser's organisations 
conducted direct inspection in last three years was as under: 

19664%' . . . . . . Nil 

1967-68 . . . . . . 57 

1968-69 . . . . . .  60 

"The number of cases in which I.S.M. conducted inspection is 
glven below: 

"The number of msea in which an outside agency conducted the 
inspection is given below:- 



"The particulars of agencies whose services were engaged during 
the last three years are furnished as under: 

Agencies usually engaged are: 

(1) Austrian Federal Railways 

(2) French National Railways 

(3) German Federal Railways 

(4) Italian State Railways 

(5) Swiss National Railways 

(6) Crown Agents in U.K. 

(7) MERT in Hungary 

(8) POLCARGO in Poland. 

In case of POLCARGO in Poland and MERT in Hungary the 
inspection fees are paid in Rupees. 

"The nature of inspection carried out by the outside agencies 
usually involves continuous inspection during all stages of production 
necessitating presence of inspector permanently in the works of the 
firms engaged in the execution of the order. Similar type of inspw- 
tion work has been done by I.S.M. in the past when railway engi- 
neers were posted on deputation to this Inspection Wing. These ofti- 
cers were. however, withdrawn in 1959-60 and since then inspection 
is entrusted to outside agencies only after evaluating the practical 
and economical advantages. 

"f 90% were paid to outside agencies during 1968-69. This pay- 
ment was in respect of inspections entrusted to these agencies in 
earlier years." 

1.a. The Coarnrittee trust that continuous elorts will k nude by 
the ILailway Board to examine how best tbsh. Railway A d v k  ha 
London can progressively take over the inspection work at prescnt 
being entrusted to outside agencies on payment of nrnunsmtion. 
he Committee understand that tbe Railway Ad*iWII; London has 

some stait stationed in Europe. It should, tbedors, be pouIbIe for 
him by stages to undertake the work of continuous inspection with 



the help of this staif. It in ~ ~ t i d  that the Rdway Adviser's o m -  
nisation proOMsskrdy take ovm the wok, net only so that foreign 
ex- erpeDRed by Wug of ~uasrot iem to eutstde agencies is 
conserved, but also to have expertise Mt ap. 

Southern, Northern and North-Eastern Railways-Procurement of 
aluminium cables-Paras 2.142-2.158 (S. No. 26). 

1.40. Commenting on paragraph 22 of Audit Report (Railways), 
1968, the Committee had observed in para 2.158 of their Sixtieth Re- 
port that though the D.G.S. & D. had been asked to procure copper 
cables, orders were placed by his organisation in one of the cases 
for aluminium cables without prior clearance from the Railways. 
The Committee further observed that it was strange that though a 

' complaint was made by the Northern Railway in this regard to 
DGS & D in March. 1966. no conclusive action was taken by the 
latter except for calling for copies of documents after a lapse of 18 
months. The Committee, therefore, had asked Government to in- 
vestlgate the circumstances in which the DGS & D made an unautho- 
rlsed deviation from the indent specifications and to fix responsibi- 
lrty. 

1.41. In their reply dated 4th December, 1969, the Department of 
Supply have stated as follows: 

"DGS&D have been arranging procurement of cables as per 
the specific requirements of Railways as indicated in their 
indents. The indentors are invariably consulted and 
their prior concurrence obtained, where necessary, be- 
fore the technical particulars of indents are checked by 
the Inspection Wing and released to Purchase Sections for 
arranging procurement. 

"In the year 1964, due to a directive issued by the DGTD for 
substituting the use of aluminium conductors for copper 
conductors, particularly for house wiring cables and flame 
retarding cables, DGS Q D had to arrange procurement 
of these cables with aluminium conductors, even though 
the railway indents indicated copper conductors. Even in 
these cases the Rail ways were invariably kept informed 
and their prior concurrence obtained for change from cop- 
per to aluminium conductors in their indents. It is, how- 
ever, regetted that due to bona fide omission the inden- 
tor was not consulted before an order for aluminium con. 
ductor cables was placed in thls particular case. 



"The supply order was placed on the 21st April, 1966 clearly 
inchcating that i t  was for cables with 'aluminium conduc- 
tors' to IS 434JCutrreat .nd copies thereof were ardors- 
ed to the indentor as well as to the consignees as indicated 
below: 

1. Indentor-Controller of Stores, Northern Railway, 
New Delhi. 

2. Consignee at J ullundur City. 

4. Consignee at Rewari. 

5. Consignee at Lucknow. 

6. Consignee at Varanasi (Block Inspector, Northern 
Railway). 

7. Consignee at Tundla. 

8, Consignee at Allahabad. 

9. Consignee at Varanasi (Asstt. COS, Northern Rail- 
way). 

In the endorsement to the indentor, he was requested to 'check up 
thc despatch instructions, description of stores. quantity, packing 
and other particulars given in this suppl?. order and confirm direct 
to this office that the same are in order'. No objection was received 
either from the indentor or anyone of the consignees. The firm pro- 
ceeded with the supplies which were made in lots from 26th June. 
1965 and the last lot was despatched by them on the 30th September. 
1965. The material was accepted by the consignees and copies No. 2 
and 5 of the inspection notes were also released by the consign% 
to the Arm.  

"As regards the complaint of the Northern Railway stated to 
have been made in March, 1966 and referred to in the 
recommendation. it mag be mentioned that this complaint 
is not traceable in the records of the DGS & D. It is. how- 
ever, relevant to point out that the last lot was despatch- 
ed by the firm on the 30th September, 1965 and, therefon., 
the entire quantity had been received by the consignees 
much before March, 1966. Therefore, even if the corn- 
plaint in question had been received by the DGS & D, it 
would not have been possible for the DGS 6 D to cancel 
the order a t  that stage." 



~42. Tbe bumi t t ee  note that the Department of Supply have 
the view that due to a bona 0de omission in this case, the DGS 

&D procured dmdnium a b k  instead of copper cables indented £or 
by the Railways. I t  ia not, hawever, clear whether the circumstances 
in which the unauthorised d d i o n  was made have ban fully inves- 
tigated in view of the fact mmtioned in the Sixtieth Report that the 
case file on the subject in the DGS&D was reported "missing". The 
Committee would like the Department of Supply to review the case. 

1.43. The Department's reply also indicates e failure on the part 
of the Railways to take appropriate action when copies of the supply 
order were received by them in April, 1965. Had adequate care been 
exercised by them at that stage, the mistake could have been e a d y  
rectifkd. The Committee would like the Railway Board to fix res- 
ponsibility for this omission and issue nee- instructions to avoid 
recurrence of such lapses. 
Sol~rlt E0ster11 RmIuwy-Addttlonnl facll7ties at Tatanagar and 

Aditpapicr yards-Paras 4 1 4  12 (S No. 34) 

1.44. In paras 4.11 and 4.12 of the 60th Report, the Public Ac- 
counts Committee hati commented on the scheme for expansion of 
the yards a t  Tatanagar and Adityapur. which was sanctioned in 
January. 1958 on consideration of urgency, without any survey. to 
deal with increased traffic expected out of tlle expansion of the Iron 
and Steel Industry located at Jamshedpur- The Committee observ- 
ed that the work on augmenting the facilities was not processed 
in  a very businesslike manner. Though the expansion of the Indus- 
t r y  in the area for thc requirements of which the scheme was under- 
taken, gat underway in 1964-65. work on re-modelling the yards was 
still in progress after 10 years. The cost of the work also under- 
w ~ n t  revision a t  various stages from Rs. 2.23 crores to Rs. 3.91 crores. 

1.45. The Committee further pointed out that the scope of the 
work on these yards. as contemplated in the latest estimate of the 
work. provided for the Tatanagar Yard handling about 3135 wagons 
ns agalnst which the actual traffic that had materialised was of the 
order of 1100 to 1200 wagons. As the expansion plans of the Industry 
in this area, to which this scheme was mainly geared. had been com- 
pleted as far back as 1984-65, the Committee suggested that the ques- 
tion whether the scope of the work needed pruning may be exa- 
mined. 

1.48. Government have, in a note dated 19th November. 1969. 
stntcd as follows: - 

"Am q l d n e d  in the note submitted to the Cbmmittee (re- 
produced at  para 4.8 of 60th Report of P.A.C.. (1968-69) 
there has been an increase in the scope of the work 



whioh contributed to the increase in the cost of the work 
as well as the time taken for its completion. The work 
+d to be undertaken without seriously affecting the 
day to day operating work in the yard to enable i t  to 
handle the traffic to and from the TISCO during its 
construction and post-construction stages. The work had 
therefore, to be spread over a number of phases. The 
work was also held up for land acquisition and heavy 
cutting involved. The additional or improved facilities 
finally povided over those in the original plan were:- 

(1) A Hump for sorting of wagons to reduce servicing time. 

(2) Extension of the capacity of the lines to 70 vehicles on 
account of the electrification of the main line which 
permitted haulage of larger trains. 

(3) Four additional sorting lines for the trafec to and from 
the subsidiary industries; 

(4) Two additional lines at Aditgapur. 

"As regards the Committee's remarks in para 4.12, i t  is cx- 
plained that the capacity of 3135 wagons for Tatcinagar 
and 1295 wagons for Adityapur is not the handling capa- 
city or the dealing capacity but is only the holding capa- 
city, which represents the number of wagons which can 
be actually held in a yard. Handling capacity is usually 
taken to be 34th of the holding capacity and includes 
the wagons carried by through trains as well. The deai- 
ing capacity is the number of wagons which can be 
sorted out in the yard and includes only the wagons 
sorted out for forming trains or placement for loading o r  
unloading. 

The forecast of the number of wagons to  be dealt with in 
Tatanagar yard after remodelling was only 1658 wagons 
(in terms of 4-wheelers) against 1176 wagons (in terms 
of +wheelers) dealt with prior to remodelling. 

The materialisation of the traffic forecast took conoi&rablc 
time due to the delay in  TTSCO attaining their rated 
capacity production and recession which followed in the 
wake of the Third Plan period. The nruabrr of wagom 



dealt with in Tatanagar yard is, however, picking up 
with the recovery of the economy as will be seen from 
the following comparative figures:- 

Year 
No. Of 

NO. of wagons 
dcalts wit it3 ttrm of 

(in units) 4-wheelers. 

To the aforesaid figures are to be added another 200 
wagons as the number of wagons to and from Goods Shed 
and subsidiary industries have to be dealt with twice in 
the inward and outward trips. 

"The Tatanagar Yard expansion visualised the creation of both 
additional capacities for dealing with wagons and for 
handling additional through goods trains and additional 
passenger trains. The yard is now handling 16 through 
goods trains on the average per day bothways clearing 
about 1,000 wagons. The number of passenger trains 
handled has increased from 8 each-way in 1956 to 14.5 
each way in 1968 and the ayerage daily number of 
passengers originating has also gone up from 2408 in 
1958 to 3132 in 1968. Provision of additional platforms 
and passenger rake stabling facilities have permitted 
maintenance of convenient connecting trains for Rranch 
lines to Gua, Kharngpur etc. and a bi-weekly passenger 
to Waltair. It will thus be scvn that the forecast made 
in connection with the rcmodelling has already materia- 
lised and as such the need for pruning the works as sug- 
gested by the Committee is. therefore. not justified. 

"Apart from this, the Railway have reported in June 1968 that 
90 per cent of the work had been completed by that time. 
Subsequent to the receipt of the Committee's recomrnen- 
&tion, the matter was further examined in consultation 
with the Railway. who have stated that 98 per cent of the 
work has been completed and the only item remaining 
to be done was drainage and ballasting. There is, there- 
fore, now no scope for pruning any item of the work." 



1.47. Audit have effercd the following comments on the foregoing 
note:- 

"It is stated in the action taken note that the forecast of the 
number of wagons to be dealt with in Tatanagar yard 
after remodelling was only 1658 wagons (in terms of 4- 
wheelers) against 1176 wagons (in terms of 4 wheelers) 
dealt with prior to remodelling. In this connection it 
mag be mentioned that anticipated traffic of 1658 wagons 
to be dealt with in Tatanagar yard was shown in the 
original abstract estimate sanctioned by the Railway 
Board in January, 1958. Subsequently the estimates 
were revised and in the advance information furnished 
by the Ministry of Railways (Railway Board) to the PAC 
under their letter No. 6&E(C)-Gen1.126, dated 5th 
February, 1969. it was stated that Tatanagar vard as  now 
remodelled ivould be adequate to deal with a maximum 
number of 23'20 wagons and that the traffk at Tatanagar 
alone \vas rsptc:e,i 1,) reach the level of handling 2 2 0  
lvagons dad!. !:\- 1 9 X 7 !  Attrntlon i:; also invited t o  the 
Deputy Chief Optg Supdt. (Piann;np and Project) South 
Eastern Rallirii\-'s D.O. So. P.fX.16. dated 21st Februirry. 
1968 to Jolnt L)I ILT~L~:-  (LVorks). Rzilway Board in which 
t he  masirnum r:d~nb:.! c 4  lvagons expected to be harrdlrd 
after complctlcm of :-cm(~dt?lhnf of the yard a t  Tnta- 
nagar was shown as 2'3'0 :r.;iqtns. In  Annerurc 'C" to 
the General Manager. South Eastern Railway's 1j.O 
S o .  DP535, dated 3 r d  Scytrrmbcr. 1%9 to the Joint 
Director (Workst t he  h;~ncllrrlg capdcity of the Tatanagzr 
yard was a1.w indicated ns PPO whgons I t  would thus 
appear that the anticipated trafir lo bc dealt with in Tata- 
nagar yard after remodelling w a s  2 2 2 ~  u.qpno and not 
1658 u'agons as stated in para 3 of :hr artion note. 



Sowever, in the published stati&cs which also induden 
the Agurerr in wpect  d subsidiary imdmtries, the na of 
wagons &(PM with du6ng this p e M  was as undec- 

"The no. of wabons in terms of &wheelers is not shown in the 
published statistics but by increasing the no. in unlts by 
25 per cent on the basis of the ratio of the figures shown 
in the action taken note, the figures of wagons for the 
first 6 months of 1969 (in terms of 4-wheelers) would 
come to 1225 wagons. The actual utilisation therefore, falls 
much short of the maximum dealing capacity of 2220 
wagons developed in the remodelled Tatanagar yard and 
thus the additional capacity remains unutilised to an 
appreciable extent." 

1.48. M e  Committee cannot help the conclusion that the work on 
rcmodslling of the yards at Tatanagar and Adityapur was under- 
klrsa and progressed on inflated estimates of wagons to be handled 
in the y d a  The Ministry of Railways have stated that the forecast 
of the pamber af wagons to bc dealt with in the Tatanagar yard after 
nmodelling was 1,6!58 wagons. Apparently, however, the zonal rail- 
way incharge of the work had anticipated a higher order of traffic in 
the yard. They had expected that the yard, after remodelling, wodd 
d e d  with 2,220 wagons by 1970-71. In fact. the actual traffic envis- 
aged by the Railway was 3,553 wagons, but, after providing for about 
1,160 through wogons, not requxlring marshalling, the number of 
wagons, to be dealt witb in the yard was Axed at about 2,220. 

1.4D. As .E.iast the dealing capacity of the order of 2,220 wagons 
expectd to be created, the number of wagons in terms of 4-wheelers 
a a t d l y  dealt witb, om the basis of l g u n s  given to the Committee by 
tbc Ministry of Bailways, ranged from 1,086 in 1967 to 1,474 in 1969. 
me Bprues would be even lower. if as pointed out by Audit, the pub- 

statistics EM taken. 

. The Committee note the view of the Ministry of Railwags 
no scope for pnuniryl tlrr work ai tbis stage. The CW- 
th.l t& MInLtry of Railways WW draw a lesson from 
once In this c u e  and ens- that works of this magnitude 



pa -clPderSrLcn only after a most careful 8saotamePt d tnf l ic  growth 
wd mads. No less importurt is the need to a pl)Ci9djed review 
of tho prrg~sss of 4 vis-a-vis tba tnEBc so r to earsure 
that works programmes are suiubly readjusted, if neeeaauy, in the 
light of trrr5c trends. 

Costing in Loco Workshops-Paras 5 . 1 0 3 . 2 1  (Serial NO. 45) 

1.51. In para 5.21 of their Sixtieth Report (Fourth Lok Sabha), 
the Public Accounts Committee observed as follows:- 

"The Committee observe that an experimental scheme for 
maintenance of cost data on locomotives in the various 
Railways introduced between December. 1956 and 
February. 1957 was not 'progressed with appropriate ex- 
pedition' from 1960 onwards. when the file on the sub- 
ject was 'lost'. The scheme continued till 1966. when it 
was given up after the introduction of an incentive 
scheme in the worksho?~. The Ministry of Railways 
have stated that as a result of the incentive scheme and 
the procedures e\.ohfed 'for control over the cost of stores 
through pre-inspection'. it has been possible to check 
effectively the cost of repairs and overhauls of locwmo- 
tives. The trends of expenditure over the years on the 
repair and overhaul of locomotives suggest, however, the 
need for devising more effective checks in this rerpect. 
The Railways have during the last three years bcsn 
spending Rs. 85 crores to Rs. 1 0  crores on t.he repair and 
maintenance of rolbng stock, a little over half of this 
expenditure being acc~~untr?d for by locornotivts The 
average cost of repairs and maintenance per equated 
engine kilometre for all the Railways together has gone 
up from Rs. 0.61 in 1965-66 t c l  Rs. 0.70 in 196748. The 
cost has been subject t o  very wide variation from one 
Railway to another. This suggests the need for a closer 
study of the problem. The Committee would in thh con- 
nection like to commend the fol l~wing linm of approach: 

(1) Detailed work studies shofld t~ conducted in the 
various loen-sheds where c~verhauls and major mp&s 
are undertaken with a vlew to &ecting irnpwmcntn 
in the methods of operation and aahfevlng &clhlclp 
and economy 

(li) The various operations involved in owrhmh d 
major repairs should be stondavUJrd and ultkkk 



norms evohed on this basis. Such norms would fad- 
lltate comparative evaluation of the performance of 
different workshops and stimulate healthy competition 
amongst them. 

(iii) Based on the standardisation of the various operations, 
some suitable form of batch costing should be evolved. 
For this ?urpose, the experience of under-takings like 
the Chittaranjan Locomotive Works could with ad- 
vantage be drawn upon. 

(iv) There has been a progressive reduction in the number 
of steam locomotives in use since 1966, due to increasing 
dieselisation and electrification. It would, therefore, be 
necessary for the Railways to assess to what extent 
idle capacity has been created in the steam loco-sheds 
and such capacity could be usefully diverted for main- 
tenamelrepairs of dieselielectric locomotives, so that 
duplication of facilities could be avoided." 

1.52. Government h&e in their reply dated 19th November, 1969, 
stated as follows: 

"The workshops have introduced the Production Control 
Organisation recommended by the Board vide letter 
NO. 58i509iM(W) of the 24th January. 1958. This was 
done to introduce the system of payment by results in all 
workshops. This was intended to increase the produc- 
tivity of all workshops and to have a rational system of 
comparison of productivity of individual workshops with 
a view to improving them. The process of introduction 
of incentive involved a close studv of operations, stan- 
dardisation of operations and 'allowed times'. Certain 
methods improvements were also introduced at that time 
before standardisation of allowed times was made. The 
introduction of incentive scheme did result in a consi- 
derable increase in productivity of all shops and enabled 
the Indian Railway Workshops to undertake the overhaul 
of increased holdings of carriages and wagons besides 
taking up various additional lines of manufacture such as 
new wagons, spare parts etc. which would normally have 
required additional staff. machines etc. had the incentive 
scheme not been introduced. 



"The Railways are now working on improving productivity 
still further by introducing 'method study cells' in Rail- 
way Workshops. This has been reasonably well develop 
ed in certain Railways such as Western Railway though 
in other Railways the progress has been somewhat slow. 
Railways are now being instructed to utilise the ser- 
vices of Rate Fixers to undertake method study to im- 
prove productivity further. 

"Considerable progress has already been made in standar- 
disation 01 vaflous operations involved in periodic over- 
haul and major repairs. This standardisation, however, 
has taken into account the standard of equipment 
material handling facilities etc. available in individual 
workshops. A quarterly review is made by the Board 
to follow up the productivity of all shops and to compare 
workshops performances. This review does in itself help 
to stimulate healthy competition between Workshops and 
has resulted in a stead? impro\-ement in the manpower 
ratios which is one of thr ~mportant norms for compari- 
son and shows the efficiency t l f  c w h  workshop on a rea- 
listic basis. 

"Work study in loco-sheds has also been included as an 
item for study by work s tudy groups on Railways. The 
studies so far earned out 1n a few I~co-sheds are I d n g  
circulated to all Railwavs 2s a hasis for making changes 
in the method of working. as conditions of work in many 
cases are similar. 

"Stores consurnptlon i n  sheds is regulated In accordance with 
imprests fixed based on \year-pattern cltc. The sanction 
for imprests 1s re\.lewed per~ocl~c;l!ly at the  Divisional 



Mechanical Engineer's level and fluctuations in consump 
tion have to be properly justified. Thus adequate con- 
trols are exercised on stores costs also. 

"A straight comparison of the cost of overhaul in various 
Workshops, however, would be unrealistic as  there are 
vast differences in the condition of incoming rolling 
stock which result in considerable variations in repair 
times and in the quantum of materials replaced involving 
in turn  variations in repair costs. This difference in 
quantum of repairs to be executed on incoming rolling 
stock is mainly due to the variety of types of rolling 
stock, extent of utilisation on different railways including 
variations in thc loads carried bv them over varying 
condition of tracks etc. The condition of incoming loco- 
motives varies widely from Railwsy to Railway as also 
from various Divisions in the same Railway This is due 
to the different tvpc of feed-water available for loco- 
motive use. the Inads normally carried. the gradients in 
the section. the ai7erace ~ p c c d  obtaincd ctc All these 
factors mlke  it very difficult to have a straight compari- 
son in repair costs between various Workshops. 

"A system of 'Batch costing' is suitable only where the nature 
and extent of work done in successive batches of a 
single product is the same. 

"During the periodical cnwhaul of locnmotives various classes 
of locomotives falling under different age groups are 
repaired in each period. Therefore, the repair operations 
carried out on locomotivex during the periodical over- 
haul necessaril~ vary so widely hoth in their extent and 
nature that it is not feasible to introduce a hatch costing 
system for repair work. in the same mr;nner as for manu- 
facturing operations in ;i Produrtion Unit like Chitta- 
ranjan Locomotive Works. \vhew thv work im~olved in 
the manufacture of largc numbrrs of the same 7roduct 
(vlz. Loromotivt~) is r e v t  i tive. 

"However. keeping in view thv nwd for cimtrolling the cost 
incurred on periodical o\.erhaul of locomotives in Repair 
Workshops a swstem h:wd on the 'allowed manhours' 
for the POH of each c l ; ~  of incor,>otivcs is being evolved 
for evaluating the POH cost but it is still to be seen 
whether such a system will serve the objective in view 
16:. control o w r  POH rsrst marc effectively thnn anv 
system of hatch costing. 



"A review of Workshop capacities is made periodically in the 
Board's office. Based on this review, workload is trans- 
ferred from Shops which are over-loaded to Shops having 
spare capacity due to one reason or another. The spare 
capacity generated due to transfer of POH of steam loco- 
motives from one Workshop is taken over by either addi- 
tional lines of production or by taking over POH of 
diesel locomotives as at Kharagpur or electric locomotives 
as at Kanchrapara. There is at present no idle capacity 
generated due to dieselisation or electrification in any 
of the Workshops. The same applies to the Loco Sheds 
of the open line. Here a policy decision has been taken 
to utilise spare capacity generated in the sheds due to 
transfer of steam locomotives consequent to dieselisation: 
electrification of the sheds to take over the maintenance 
of diesel or electric locomotives. Examples of Sheds so . 
converted are Asansol Shed for the maintenance of elec- 
tric locomotives. There is no idle capacity at present in 
any Loco Shed on the Indian Railways. 

"In other cases steam staff released as a result of dieselisationl 
electrification is transferred to other depots and only 
that number is retained which is justified according to 
the yardstick. Similarly wrplus equipment is disposed 
of ." 

1.53. The Committee consider i t  essential that some approprimtc 
costing system should be introduced in various locemotive workshops. 
as physical rontrols alone might not be of adequate help in keeping 
a check on the overhaul cost. The Committee note that system 
based on the "allowed man-hours" for  the periodical overhaul of emc4 
class of locomotives is being evdved for evaluating the cost in this 
regard. Apart from periodical overhauls, the loeomotivcs also under- 
go intermediate overhauls and special repairs in the Workshops. An 
attempt should be made to standardise the various operations which 
should be further broken up into smaller elements and after proper 
studies standard time for comnietion of each clement rhould be fix&. 

1.54. It shotlld he the duty of the ArraLtant I h r ~ ' l r o r e m a n  fn 
charge of workshop to lap down the time table, rcccndlng to the p m -  
cribed standards. hefore taking up a job. and i t s  csmpktion withln 
the time so prescribed. The Cammittet have no doubt N this n m -  
tion is consckntiously implemented. the rcsaN~ would be rco~rrding 
in bringing dawn the aarksbahp ccmtci. 
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g,oas dw to short recovery of coal ashes-Para 7.34 (Serial No. 52) 

1.55. The Audit Report (Railways), 1968 referred to a case of 
short recovery of coal ashes in Jhansi Division of Central Railway, 
where the loss on this account was estimated at Rs. 20.01 lakhs in 
1964-65 and 1965-66. After analysing data regarding ash recovery 
in other divisions of the Central Railway and some of the other 
Zonal Railways, the Committee made the following observation in 
para 7.34 of their Sixtieth Report: 

"The Committee feel that the collection of coal ashes in the 
Jhansi Division during 1964-65 and 1965-66 was very low. 
It amounted to 10 per cent of the coal consumed against 
a recovery percentage of about 22 per cent fixed by an 
Expert Committee which had gone into the question of 
coal consumption in the Railways in 1958. From the 
data furnished by the Railway Board, it is seen that re- 
covery percentages in the Central Railway as a whole 
and some of the other Railways like the Western Rail- 
way were likewise low. With the increasing consump 
tion of lower grade coal by Railways in recent years, it 
should be possible to get much better realisation in this 
respect. In view of the fact that coal ashes fetch a fair- 
ly substantial income to the Railways, it may be worth- 
while examining why the realisations are at present so 
poor and whether there is any slackness or leakage in 
this respect which needs to be remedied." 

1.56. The Ministry of Railways have in a note dated 6th Novem- 
ber. 1969 stated that "the matter is still under examination in con- 
sultation with the Railwavs." 

1.57. The Committee hope that investigations into the causes for 
low esh realisations in the various Railways will be speedily complet- 
ed and adequate steps to improve realisations and plug ledcages 
would be taken. 

1074 (Aii) LS-4. 



CHAPTER II 

RECOMMENDATIONS~OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Becommendation 

In the context of the deficits now developing, it will be necessary 
for the Railways to take serious steps to put their house in urder. 
The Committee would in this connection like to commend the follow- 
ing lines of approach: - 

(i) The Riulways should show extreme circumspection in 
embarking on new capital expenditure. Work like the 
doubling of lines and expansion and remodelling of 
yards, etc., fall in this category. Later in this report, 
the Committee have given some instances of such works 
completed at substantial costs not having brought the 
results expected of it. 

[S. No. 3, Appendix-Para 1.19(i) of 60th Report of the P.A.C. 
1968-6s 1. 

Action taken 

The recommendation of the Committee is noted. 

As already explained in the action-taken note on recommendatfom 
No. 15 of the 22nd Report of the P.A.C., (1967-68) a critical scrutiny 
is being exercised by the Ministry of Railways in the matter of 
authorisation of capital expenditure and the procedures already laid 
down are intended to ensure that no capital expenditure scheme is 
sanctioned without adequate examination, both from the technicer 
and the financial point of view. 

The various steps takcn in this connection are detailed below:- 

(i) The forecast figures given by other ministries and techni- 
cal committees in justification of the demand for new 
facilities are not now accepted without further scrutfny- 
Ultimately, in most cases, Railways adopt a lower 
figure of traffic forecast. 



(ii) Schemes for increasing line capacity likely to involve an 
investment of Re. 20 lakhs and more are now subject to 
a detailed survey. 

(iii) Work study precedes any big scheme for expansian or 
remodelling of existing yards. 

(iv) A very strict financial appraisal of each new scheme is 
made and the procedure followed for this purpose is also 
being brought in line with modern techniques developed 
in other countries. 

(v) As suggested by the P. A. C. vide Recommendatiun No. 7 
of 49th Report (1968-69) the Railway Convention Com- 
mittee have been requested to consider:- 

"Whether, in future, the construction of unremunerative 
new lines may ordinarily be undertaken by the Rail- 
ways only after the particular authority sponsoring the 
constructiun of such a line undertakes to reimburse to 
the Railway annually all losses (including dividend 
payable) incurred by the Railway in the operation of 
that line." 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) 0. M. No. 69-B(C)-PAC! 
N160 dated 23.9.1969(Asvina 1, 18911. 

Recommendation 

(iii) Cost <?onsciousness shuuld be inculcated a t  all levels of 
operation. Some of the Zonal Railways are stated to be 
compiling data about the basic average unit cost in res- 
pect of freight services. The Railway Board should en- 
sure that this data is speedily compiled by all Zonal 
Railways and purposefully used to identify expensive 
areas of operation and to enforce economies. Other 
fields where costing and job analysis would help to bring 
about economies are marshalling yards, terminals and 
locomotive workshops. In regard to the workshops, the 
Committee have elsewhere in this Report made sugges- 



tions for the introduction af a system of batch costing 
and comparative evaluation of the performance of work- 
shops in the various Zones. 

The Committee are glad to note that the cost study cell in the 
Railway Board has undertaken useful studies of various areas of 
operation. The Committee have no doubt that the results of their 
study in subjects like 'Line Haul' Cost, 'Cost of Marshalling' etc. 
will be used by the Railway Board to evaluate the comparative per- 
formance of the individual Railway and to isolate weak spot, which 
s h l d  immediately receive attention. 

[S. No. 3, Appendix, Para 1.19(iii) of 60th Report, Fourth Lok 
Sabha]. 

Action taken 

The observation of the Committee is noted. 

Action has already been taken to expedite the compilation of basis 
average unit costs by the individual Zonal Railways. The average 
unit casts under different functional groups of service-Railwaywise 
and gaugewise--are, at present, utilised for reviewing revising 
freight rates and for project appraisal. 

While the cost figures no doubt give some idea o f  the areas and 
activities where the costs of working are comparatively higher, i t  is 
only a systematic probe in depth through work studies, method 
studies and job analysis that will enable the administratian to initiate 
remedial action to improve efficiency and effect economy. Even in 
the same area, if operating conditions and othw facilities have under- 
gone, over a period, material changes, a vertical comparison of 
cost data has its limitations. When we canpare one area with an- 
other and if circumstances Like operating conditions, the facilities and 
volume of traffic n m r i l y  hffer, the limitations exist to an even 
greater extent and variations in cost data inevitably occur as e rule. 
Only when such variations are pronounced further investigations are 
indicated. 

It has also ta be borne in mind while usinfi cast data that varia- 
tions in the prices of stores and the levels of cost of materials and 
wages affect different areas differently, and in some spheres of 
activity or fields of operation, i t  may be more useful to compare the 
physical output instead of comparing the unlt costs. 



This has been seen by Audit. 

[Ministry of Railways (Railway Board) 0. M. No. 69-B(C)-PAC1 
W160 dated 19-11-1969lKartika 28, 18911. 

Beeommendation 
(iv) Systematic efforts should be made to effect economy in 

expenses. Two fields which should receive special at- 
tention are fuel consumption and staff strength. The ex- 
penditure on fuel and staff should be subjected to periodi- 
cal high-level review bath a t  the Zonal and the Railway 
Board level and expenditure on staff should be reviewed 
at the Zonal level by the General Managers in consulta- 
tion with the Financial Advisers and Chief Accounts 
Officers, as suggested later in the Report to check firmly 
any increase and effect maximum economy consistent 
with efficiency. 

[S. No. 3 (iv), Appendix, Para 1.19 of 60th Report of the P.A.C.]. 

Action taken 

Fuel Economy 

The observations of the Committee are noted. 

2. The Railways are alive to the need for utmost economy in fuel 
consumption. Concerted effort are being made to arrest the adverse 
features influencing fuel consumption and to effect economy. 

2.1. The Railways send Monthly Fuel Economy Reports to the 
Board which are discussed in the Directors' Statistical Meeting. Fuel 
performance is also reviewed at the Heads of Departments' meeting 
on the Zonal Railways. 

2.2. Progress Reports on economy in fuel consumption are receiv- 
ed from the Zonal Railways every quarter. These are discussed at 
the meeting of the full Board and the Railways whose performance 
is adverse are taken up. 

2.3. Periodical Meetings of the Fuel Officers are held to review 
the work done by the Railways' Fuel Control Organisations and to 
devise ways and means for achieving fuel economy. 

2.4. It may thus be seen that the question of fuel economy is re- 
ceiving high level attention both on the Zonal Reilways and in Rail- 
way Board. 
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Reduction of sta8 

3.1. As the increase in the expenditure on staff is mostly due to 
the reasons beyond the control of the railways, e.g. the increase in 
D.A. etc., the objective of keeping the s t d  expenditure under con- 
trol to the maximum extent possible can be better achiwed only 
by keeping the number of staff under review. The trends of staff 
strength are periodically reviewed by the mciency Bureau of the 
Railway Board and have also figured in the meetings of the Rail- 
way Board with the General Managers of the Railways during the 
last three years. The F.A. & C.A.05. of the zonal railways also have 
instructions to keep a special watch on the trends of staff strength 
in departments where the variations in the staff strength do not cor- 
respond to that in wurkload. 

3.2. In order to effect reduction in administrative expenditure, a 
ban has been imposed on creation of posts and recruitment of staff 
in administrative offices. A job analysis has also been conducted to 
reduce staff requirements by rationalisation and sirnpliAcatwn of 
procedures and the elimination of relatively infructuous work. A 
revised yard-stick has also recently been circulated for provision of 
Class IV staff in offices and this will also result in some economy. 
Introduction of computers for Traffic Accounting etc. has also re- 
sulted in economy in staff on the Railways. 

3.3. Operational posts cannot. however. be kept vacant, nor can 
creation of new posts for new items of work connected with opera- 
tion be stopped altogether. The ban referred to above does not, 
therefore. apply to creation of posts and recruitment of staff in 
operational categories, staff in which have to be augmented in order 
to ensure operational efficiency. Staff strength is augmented. only 
after proper study of fluctuations of traffic and other workload. 

3.4. During the last five years, the position of the staff strength 
on Railways has been as follows:- 
- .------. - - - ---- - - -- -- - -- 

Year Staff 



Thus it would be seen that the trend of increase in the 8- 
~&engt.h has been checked appreciably in the past 2 years. 

3.5. Viewed in relation to the transport out-put af the Railways 
in terms of Trafiic Units (made up of passenger kilometres and net 
tonne kilometres produced) the number of staff shows a generally 
progressive reduction. Traffic Units have increased from 110634 mil- 
lions in 1951 to 226023 millions in 1968, the percentage d increase 
being over 100. As against this, the number of staff increased from 
914,000 in 1951 to only 1363,000 in 1968, the percentage increase 
being only about 50. Thus the number of staff per million Traffic 
Units has actually come down from 8.3 in 1951 to 6.0 in 1968. 

This has been seen by Audit, who have, however, abserved that 
the various measures stated to have been taken by the Railways for 
effecting economy in fuel expenditure have not so far reversed the 
trend of steady deterioration in the fuel consumption both in regard 
to physical quantum and its monetary value as already commented 
in Para 3(b) of Rly. Audit Report, 1969. 

[Ministry of Railways (Railway Board) 0. M. No. 69-B(C)-PAC1 
IV, 60 dated 23.9.1969lAsvina 1, 18911. 

Recommendation 

(v) Above all, accounting and management techniques on 
the Railways will need reorientation The scale of opera- 
tions on the Railways has increased enormously, with a 
corresponding increase in costs. It would be necessary 
for the Railways to discard outmoded techniques of 
checks and controls evolved in the past in a different con- 
text. Cost control cannot be secured by assessing perfor- 
mance in terms of expenditure incurred. It will require 
evaluation of output and, for this purpose, norms will 
have to be fixed for various operating indices. This will 
necessarily require far reaching changes in accounting 
and budgeting techniques at the operating levels in the 
Zones. The Committee recognise that the Railways have 
a variety of assets and operations on which expenditure 
is incurred and that therefore the introduction of a 
system of performance budgeting bristles with difficulties. 
However, a start has been made in this respect and the 
Committee would like it to be considered how best the 
pace could be accelerated. 

IS. No, 3, Appendix, Para 1.19 (v) of 60th Report.] 



Action taken 

The Committee's observations are noted. 

It may be stated that action in the following direction has been 
taken to expedite introduction of a system of 'performance budget- 
ing' and 'responsibility accounting.' 

(a)  The accounts classification of revenue receipts and ex- 
penses is under review by a Committee appointed in this. 
behalf with the following three-fold objective:- 

(i) To make further refinements in traffic costing with a 
view to assist management decisions for revision of fre- 
ight rates and fares and operational and financial con- 
trol; 

(ii) To introduce a system of 'responsibility accounting' by 
which the spending authority can be made accountable 
for any significant deviation from the approved alloca- 
tions for a specific object or activity; and 

(iii) for framing 'performance budgets'. correlating expen- 
diture with units of performance. 

Efforts are being made to identify suitable units of per- 
formance and to decide on appropriate cost centres prc- 
paratory to the introduction of responsibility accounting 
and performance budgeting. 

(b) Eight Zonal Railways already have computers and the 
ninth is expected to get cne by about the turn of the 
year- Traffic accounting and Commercial statistics, and 
accounts of fuel receipts have been transferred to the 
computers, and payroll accounting and stores accounting 

including inventor). control are being taken up for com- 
puterisation on a phased programme. The last two in 
particular are expected to facilitate the introduction af 
performance budgeting and responsibility accounting. 

(c) A high-powered Committee has been constituted to make 
out a trame-work of the performance budgeting to cover 
various functions'activities of the zmal railways. Further, 
units of performance as wen as norms have to be fixed 
carefully as already pointed out by the P A. C in thdr 
observation. 



This has been seen by the Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-E) (C) -PAC! 
1V160 dated 23-9-1969)Asvina 1, 18911. 

Further Information 

Please state by what time: 

(a) the Committee appointed to review the accounts classi- 
fication of Revenue Receipts and expenses is expected to 
complete its work; 

(b) the Report of the High Powered Committee constituted 
to make out a framework of performance budgeting will 
be available. 

(a) The Committee appointed to review the accounts classifica- 
tion of Revenue Receipts and Expenses with the three-fold objective 
is expected to complete its work by the end of March, 1970. Before 
accepting the Committee's recommendations and observations, the 
Report will be circulated to the Zonal Railways to elicit their com- 
ments and suggestions. Later on, the Board would consult the 
Comptroller & Auditor General for his observations before finalising 
the amplified classification of receipts and expenses. 

One of the three objectives of the amplification of accounts classi- 
fication is to facilitate booking of expenhture under indentifiable 
heads which could be directly correlated with units of performance. 
The amplification of the accounts classification, along with the 
details of cost centres which are likely to be proposed by the Com- 
mittee, is oriented to computerization of payroll accounting, stores 
accounting, fuel accounting and compilation of detailed performance 
statistics. Computers have been installed on the eight Zonal Rail. 
ways and a computer will be installed shortly on the ninth (N.F.) 
Railway. Internal checks and accounting of freight and passenger 
revenue, the comrmodity and passenger statistics and operating 
statistics have already been taken on the computers. Some progress 
has already been made by some of the Railways in the Aeld of stores 
accounting (initial stages) and workshop incentive bonus bills. 
Computerization of payroll accounting including P.F., stores 
accounting and inventory control and detailed fuel consumption 
statistics have been to be taken up in stages over the 
next 213 years. Only after the complete computerization of these 



areas, can the amplified accounts classifications be introduced. The 
preparatory work in connection with the introduction of the ampli- 
fied classification will be taken up in such a manner that it would 
synchronize with the completion of these applications. 

(b) The Committee on Performance Budgeting have to take 
cognizance of the future availability of more detailed costs or ex- 
penses under amplified heads of account that may be proposed by 
the Committee on Accounts Classification. They have to examine in 
some depth the rationale and validity of using the average unit costs 
under each detailed head of account for the purpose of framing 
performance oriented budget from year to year. This is a big task 
which has to take into account the extent of cushion available in 
each cost centre where the level of traffic or activity is expected to 
increase from year to year as well as any savings expected to mate- 
rialize on account of adiminution in traffic level or activity. In 
other words, detailed and local costing has to be undertaken on a 
continuous basis so as to make available relevant data for framing 
the performance oriented budget. At this stage it is too difflcult to 
forecost with any accuracy the extent to which performance budget- 
ing could be done or when it could be introduced. 

[Ministry of Railways (Railway Board) O.M. No. 69-B (C) - 
Genl.:26 dated 18th Dec. 1!469]. 

Recommendation 

The Committee note that the Railways are sustaining an esti- 
mated loss of Rs. 25 mores every year on account of ticketless travel. 
While this.shocking evil can be eradicated only with the jpwth  of 
civic consciousness among the travelling public. the Committee 
would like the Railways to consider in what ways the intensification 
of checks and the assertion of order and discipline can help to mini- 
mise the losses on this account. 

[S. No. 5, Appendix, Para Xo. 1.39 of 60th Report (Fourth Lok 
Sabha]. 

Action taken 

During recent gears Railways adopted various measures, in addl- 
tion to the traditional methods of ticket checking, to control ticket- 
less travel on Railways. In this connection the following measures 
may be specially mentioned:- 

fa) Deployment of ticket checking staff in plain clothes on 
sections and trains in which ticketless travel is rampant. 



db) Checking with the help af volunteers of social service 
wganisations, boy scouts, students, village elders, etc. 

ic) Surprise bus raids, cross country checks and other inten- 
sive checks un a m a d v e  scale wherein a large force of 
ticket checking staff supported by an adequate contingent 
of Railway Protection Force and Government Railway 
Police, with a number of Railway Magistrates accompany- 
ing who try cases on the v t ,  are deployed. 

,(d) Tackling the problem from a social angle by carrying out 
a regular campaign against ticketless travel through 
newspapers, posters, announcements through loud 
speakers provided at Railway stations, lectures arranged 
at educational institutions through Railway CMlce~s, 
~et i red  Railway officers and Members of the Railway Con- 
sultative Committees. 

1 2. As the various measures indicated above did not produce the 
' desired results, it became clear that the penalties provided in the 

Indian Railways Act, 1890, against ticketless travel were not acting 
as sufficient deterrents. The Act has, therefore, been amended with 
effect from 10-6-1969 with a view to impose stiffer penalties. This 
measure has already shown tangible results. The main object of 
enhancing the penalties was to compel passengers, who were 
travelling without tickets, to purchase tickets at the booking 
windows. That this object has been achieved is reflected in the 
increase in the number of passengers who purchased tickets in the 
months of June and July 1969 as compared to the corresponding 
months of 1968, the increases being of the order of 7.26 per cent. in 
the month of June 1969 and 8.52 per cent in the month of July 1969, 
as against a decrease of .98 per cent in the month of May 1969 as 
compared to May 1968. The number of passengers found travelling 
without tickets during June and July 1969 also decreased by appro- 
ximately 45 per cent. as compared to the corresponding months of 
the previous year. 

3. The drive against ticketless travel is being continued inten- 
dvely and the position is being watched. 

4. This has been seen by Audit. 

, [Ministry of Railways (Railway Board) O.M. No. 69-BC-PAC\w 
160, dated 30th October, 196918th Kartik, 18911. 
C 



The Committee are exercised about the mounting fuel bill of t h e  
Railways which increased by over a third fnrm Rs. 92.07 mores in 
1964-65 to Rs. 127.82 crores in 196788. One major item of fuel was 
coal and the coal bill increased fram Rs. 85.22 crores in 1964-65 to 
Rs. 97.46 crores in 1967-68. The cost increased partly due to the 
increase in the price of coal but there was also an increase in con- 
sumption which occurred despite a reduction in the steam loco- 
motive fleet. I t  has been stated by the Railway Board that increased 
use of lower grades of coal coupled with a drop in load and speed 
of trains hauled by steam locomotives were responsible for the extra 
coal consumption. However, an analysis of the problem by a Study 
Group of the Railway Board showed that there was substantial 
scope for economies. The following points high-lighted in the 
Study Group's Report deserve, in the Committee's opinion, detailed 
follow-up action: 

(i) "The drop in productive utilisation of loco hours made 
available to traffic" in some Railways. 

(ii) "The disproportionatel_v large" increase in passenger 
locomotives in some of the Railways. 

(iii) The "slow" pace of reduction of steam locomotives, in 
some of the Railways, with the reduction in goods traffic 
hauled by steam traction. 

(iv) "The disproportionate increase in coal consumption on 
shunting engines". 

[S. No. 6 Appendix, Para 1.65 of 60th Report Fourth Lok Sabha]. 

Action taken 

The rate of coal consumption on steam locomotives in terms of 
kgs.11000 GTK is mainly influenced by the quality of coal, the average 
gross loads hauled and the average s p e d  of trains. Though the 
effect of these factors is known, the extent to which they affect the 
coal consumption performance was not clearly defined. I t  was in 
those circumstances that the Railway Board appointed a Study Team 
in September, 1967 to study inter-alia, the reasons for increase fn 
coal consumption and to quantity the effect of the various causes. 
The analysis of the Study Team was conflned to 4 BG Railways, 
vk., the Central. Eastern, Northern and South-Eastern, and Study 
Team's report was submitted in May 1968. The Board have accepted 
the recommendations of the Studv Team. 



The report of the Study Team; was circulated to the Railways 
with the following objectives in view: 

(i) to implement the specfftc recornmeadations of the Study 
Team and make similar studies every six months and sub- 
mit ~epor t s  to the Board. 

(ii) to provide to them a methodology to be adopted for perio- 
dical review of their performance with regard to fuel 
(coal) performance; 

(iii) to make an assessment of the quantitative effect the difEi- 
rent operating features have on coal consumption ; 

(iv) to indicate broadly the problems on the raliways which 
have been covered by the Study Team. For further fel- 
low-up action, the Railways should make further detail- 
ed studies which alone will possibly provide answers to 
the problem of rising coal consumption. 

Replies received from the Railways indicate that most of the 
Railways have initiated action to implement the specific recommen- 
dations of the Study Team. The methodology laid down by the 
Study Team to quantify the operating factors influencing coal con- 
sumption is being followed by the railyways in the periodic studies 
made by them. The Railways which were not covered in the report 
of the Study Team have also been asked to undertake similar studies 
and to send the reports to the Board. 

I t  will thus be seen that the Railways have taken suitable follow- 
up action to implement the recommendations in the Study Team's 
report. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) 0. M. No. 69-B(C)-PACI 
IVJ60 dated 23.9.1969lAsvina 1, 18911. 

Further Information 

Please state: 

(a) whether in Eastern, South Eastern and Northern Wways,  
where the Study Group found a drop in productive utilisation of 
loco hours, the position has since improved and if so, please submit 
relevant statistical data on this point; 



(b) what steps have been taken to check the disproportionately 
large increase in steam locos on South Eastern and Northern Rail- 
ways and to accelerate the 'slow' pace of reduction of steam locos in 
Eastern, South Eastenz and Central Railways ; 

(c) what steps have been taken to economise on shunting locomo- 
tive requirements with particular reference to Central and Northern 
Railways. 

(a) There has been an improvement in the productive utilisation 
of bco hours in the case of Eastern, South Eastern and Northern 
Railways during the year 1968-69 and the first half of 1969-70 as given 
below: 
-- 

*Percentage of train 
engine hours to toal engine 

hours 

First half 
1968-69 of 1969-70 

Eastern Railway . . 29.0 29.0 
South Eastern Rly. . 23.8 24'3 
Northern Railway . . 40.2 40.6 

-. --- - - 
*These figures have been taken from Railways' domestic statis- 

tics. 
(b) and (c) As a result of the review of the engine utilisation 

carried out recently, Central, Eastern, Northern and South Eastern 
Railways were asked to reduce the Steam Loco holdings. The num- 
ber of BG Steam Locomotives that will be withdrawn is shown 
below: 

-- - -- -. - - 
Railway Total No. of 

Steam locos. 
to be released 

Central . 40 
Eastern . . 49 
Northern . 45 
South Eastern . 

-- - . 40 
.- 

[Ministry of Railways (Railway Board) O.M. No. 69-(C)-Gen1.1.26 
dated xyh Dec. 19691. 

--.-. ---- - --.--. - 



Recommendation 

Apart from the scope for economies, no less important, in the 
Committee's views is the need to check losses on account of theft b y  
intensifying vigilance on the part of the Railway Protection Force. 

[S. NO. 7, Appendix, Para 1.66 of 60th Report of the P.A.C . (IV 
Lok Sabha]. 

Action taken 
The importance stressed by the Committee for checking losses on. 

account of theft by intensifying vigilance on the part of the R.P.F. is 
noted and necessary instructions in this connection have been r e  
peated to the General Managers All India Railways vide letter No. 
69-B (C) -PAC; IV16O (7) dated 26.7.1969 (copy enclosed). 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-3 (C)-PACjItTIGD 
dated 23-9- 1969/Asvina 1, 18911. 

Annexure 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. 69-B (C) -PAC I IV 160 (7) . New Delhi, &. 267-1969, 
4 Sravana, 1891 (s). 

The General Managers, 
All Indian Railways. 

SUBJECT: Public Accounts Committee's recommendation No. 7 con- 
tained in their 60th Repol-t (1968-69) on Losses on Railways 
on account of theft. 

The Public Accounts Committee, while reviewing the expenditure 
incurred on coal-consumption, have vide recommendation No. 7 con- 
tained in their 60th Report (68-69), observed that apart from the scope 
for economies, no less important, in the Committee's view, is the need' 
to check losses on account of theft by intensifying vigilance on the 
part of the Railway Pmtection Force. 

2. While drawing your attention to the Board's earlier instructians 
contained in their letter No. 67-Sec (Cr) 1120124 dated 15116-2-1968, yow 
are also requested to intensify efforts in respect of the following:- 

1. Special surprise checks on coal carrying trains over vulner- 
able sections; 



2. Special watch by RPF on real wagons stabled in yards; 
3. Posting of armed pickets and patrols a t  outer signals, shunt- 

ing necks and other vulnerable sections; 
4. Co-ordinated efforts by RPF and Claim Prevention Branch 

to locate affected sections for ensuring special watch over 
such points; 

5. Unobstrusive watch by RPF plain-clcrthes staff on habitual 
coal thieves; pilferersj railway staff conniving at; and 

6. Laying stress on the verification of the antecedents of the 
labourers handling coal at transhipment points. 

Sd. G. D. SINGH, 
Joint Dzrector, Security, Railway Board. 

No. 69-B (C) -PAC IV '60 (7) New Delhi, dated 26-7-1969, 
4, Sravana 1891. 

Copy with 44 spare copies forwarded to the A.D.A.I. (Rlys), New 
Delhi for information. 

Sd. G. D. SINGH, 
Joint Director, Security Railway Board. 

Recommendation 

There is an equally vital need to keep a check on the consumption 
,of diesel oil and P.O.L. With the increasing pace of dieselisation, these 
items will account for a progressively increasing proportion of the 
Railways' fuel bill. 

(S. No. 8 Appendix-Para 1.67 of 60th Report Fourth Lok Sabha) 

Action taken 

The fuel control organisation of the railways has been geared up 
to  cover fuel economy in diesel oil in addition to coal. The procedure 
of accountal uf receipts and issues of diesel oil on the railways has 
been streamlined. Trip rations have been Axed by properly conducted 
trials on sections where diesel locos are working. Driver-wise and 
engine-wise consumption registers for diesel oil are maintained in 
the sheds. These help to locate the drivers whose performance needs 
improvement or where the mechanical condition of the diesel loco 
requires attention. 

This has been seen by Audit. 

-Winistry of Railways (Railway Board) O.M. No. 69-B (C) -PAC1 NISO 
dated 23-9- 1969!Asvina 1, 18911. 



The CommiWe observe that b e  total fuel bill of the ~ a i l w G  
amounts on an average to a fibh of their working expenses. There is, 
~herefore, imperative need for the Railway Board to keep this item 
under continuous high-level review. The Financial Advisers attached 
to the various Zonal Railways should also keep tab on the position in 
this regard. 

[S. No. 9, Appendix, Para 1.68 of 60th Report (Fourth Lok 
'Sabha)]. 

Action taken 

The observations of the Committee are noted. 

The Railway Board are fully alive to the need for maximum 
economy in fuel consumption as fuel constitutes one of the largest 
single item of expenditure on Railways. The fuel performance of the 
individual Zonal Railways. is discussed every month by t h ~  
Directors in their Statistical Meeting in the Board's Office and the 
Railways whose performance needs improvement are taken up. The 
economy achieved in fuel consumption is reviewed by the full Board 
every three months, and the observations made as this meeting are 
communicated to the concerned Railways for effective follow-up 
actions. Periodic Meetings of the Fuel Officers of the Railways are 
also held to discuss fuel pmblem and to take remedial action. The 
Financial Advisers and Chief Accounts Officers of the Railways have 
been asked to keep a tab on the expenditure on fuel. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACiIV160, 
dated 23-9.1969 IAsvina 1, 1891). 

Recommendation 

In view of the deficits in the working results of the Railways, 
there is need to enforce economies in other spheres also. A study 
by the Efficiency Bureau indicated that operational economies could 
'be achieved through the closure of certain block/crossing stations 
and the introduction of 'one engine only' system in sections where 
traffic is light. The Committee note that same of the recommenda- 
tions made by the efffciency Bureau in this respect have been ian- 
plementea and others are under consideration. The Ccrrmrnlttee 
would like early action 60 be taken in this regard. The Railway 
Board and fhe Zonal Railways should also assess the scope for eco- 
3074 (Aii)LS-5. 



namy in expenditure on staff, an the basis of studies of sped& osgtx- 
nisations in Railways conducted by the Efficiency Bureau and t h e  
special review at present stated to be under way by the Financial 
Advisers of Zonal Railways. 

[S. No. 10, Appendix, Para 1.69 of 60th Report (Fourth Lok 
Sabha) 1. 

Action taken 
The Railways are alive to the fact that maximum economies 

should be achieved in all spheres and for that reason studies were 
conducted by the Efficiency Bureau in a few selected fields. There 
is strong public opinion against the down-grading of block,'crossing 
stations. inspite of the public being assured that none of the existing 
facilities like purchase of tickets. entraining and detraining and 
booking of goods is being curtailed. Sometimes the pressure of local 
public opinion has resulted in agitations. Even SO the Railways have 
been able to downgrade 48 stations. Further progress has been 
retarded due to the very strong laral agitations against the down- 
grading of the stations. Still. in clrder t , !  achieve further results 
Dix+iionaI Supdts.. have been zsked !o !landk the situstions tactfully 
and use their discretion and initiative to down-grade the stations 
according to the local circumstanct~s prevailing and after explaining 
the implications to the people in the area. The assistance and sup- 
port of the State Governments is also sought. In case of intrrduc- 
tion of 'one engine only' system out of 46 secrio!:~ selcvted. the im- 
plementation has already been done : ~ n  44 sectinns. 

Further. studies conducted by the Eficiencr Bureau in regard 
to the staff strength in public Relations Cc.11 hlrtric Ccll and in the . 
departmental Mobile Catering units haxve rcsultcd in :he surrcncicr 
of about 200 posts (over and above 176 posts mentioned in para 1.58 
of the P.A C. Report). 

The need for economy in expenditure on staff is a matter on 
which the Railway Board and thr Zonal Railways have instituted a 
continuous and general drive as a result of which a large number 
of posts have been surrendered. This is also kept in mind when ad- 
ditional staff have to be sanctioned for new services started or  new 
assets added or new syqtern of working are introduced. A periodi- 
cal review is made of the staff strength to locate adverse trends and 
phipoint disproportionate increatws of st& in relation to the work- 
load. Whenever the growth of staff strength in any department IS 
found to be disproportionate to the work-load devolvfng on it. a bar 
is imposed on further creation of posts in the department. Such 



department are also subject to periodical renriew by the Financial 
Advisers on the Zonal ailways. 
[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACIIV160, 

dated 18th Nwember, 19691Kartika 28, 1891 (Saka)]. 

The comparative evaluation at page 29 of their Report would in- 
dicate that the staff position in some of the Railways like the Central 
and South Eastern Railway would bear closer scrutiny. In fact, the 
Railway Board should carry out periodical reviews of the working 
of the various Railways, not only from the point of view of staff but 
from the point of view of overall financial results so that timely 
action could be taken to arrest any deterioration in performance. 

[S. No. 11, Appendix, Para 1.70 of 60th Report, (Fourth Lok 
Sabha)]. 

Action taken 

The observations of the Committee are noted. 

2. Regarding scrutiny of the staff strength of the Central and 
South Eastern Railways. it is seen that while furnishing informa- 
tion in Annexure XI to the note attached to the Action taken note 
on recommendations No. 34 & 35 of the 22nd report of the P.A.C. 
forwarded under this hlinistry's O.M. No. 68-B(C)-PACIIV122(0), 
dated 20th September, 1968, the expenditure on the total staff of the 
Central Railway and percentage of expenditure of the headquarters 
staff of this Railway, for 1965-66, was erroneously shown as 52.8130 
and 8.55 per cent respectively instead of 52,18,30 and 5.55 per cent 
respectively. The mistake which crept in due to typographical 
errors, is regretted. As regards South Eastern Railway the position 
is still under examination and the Committee will be advised of the 
action taken as soon as i t  is finalised. 

3. The Committee's recommendation regarding carrying out of 
periodical review of working of the Railways from point of view 
of overall financial results is noted. 

4. As regards periodical review from point of view of s t d ,  a 
study on "Trends of Staff Strength on Zonal Railways" was made 
by the Efaciency Bureau in early 1967 which analysed the growth 



d stalf strength in indiv;idual departments on each zon+ railway 
dvith 'Fefenhce to the workload devolving on the&- proad criteria 
were evolved for accessing workload on the k i o u s  departments in 
terms of avajla,ble statistical data relevant to the functions of the 
respective departments. The study analysed tbe treads generally 
from 195748 to 1964-65. It  was noticed that in the case of certain 
departments of different railways, the growth of staff strength had 
been prima-facie, disproportionate to the increase in the workload 
and restrictions were, therefore, imposed on the creation of addi- 
tional posts in such departments even for operating and mainten- 
ance purposes. 

5. Suhsequently, the trends of stat7 strength have been reviewed 
on an annual basis on the lines of the Efficiency Bureau's study re- 
ferred to in the preceding para and restrictions on creation of addi- 
tional posts made applicable to departments showing indications 
of disprciportionate growth of staff strength. The last review was 
made in June, 1969 for the year 1967-68. It is intended to continue 
such reviews on an annual basis. It is also intended to keep a watch 
on the increases decreases in staff strength on the railways on a 
quarterly basis through the data that is being furnished by the rail- 
ways alcmgwith their quarterly e c o n o 9  reports. 

6. This has been seen by Audit. 

 mist^ of Railways (Railway Board) O.M. No. 69-B(C)-PAC.TVI 
60, dated 19th November, 1969128th Kartika. 18911. 

Further Information 

Please state the action taken to review expenditure on the South 
Eastern Railway. A copy of the review carried out by the Efficiency 
Bureau on staff strength in 1967-68 may also please be furnished. 

It is regretted that the review of expenditure on staff in the Head- 
quarters office of the South Eastern Railway could not be undertaken 
for want of information which the Railway is compiling. The Rail- 
way has been asked to make the information available as early as 
possible. The results of the review carried out by the EPRciency 
Bureac in 1967-68 on staff strength of Railways are contained in the 
Annexure enclosed. 

IPll[inistrg of Railways (Railway Board) O.M. No. @-B(C)-GeaL126, 
dated 17th December, 19691. 



R c ~ f  (i.e. 1967-68) t r d s  in respecr of d e p a r t m u  slm~r'ng disPrpor~ionare grocrlh of staff strength upto 1966-67 and departments whew 
adwrse trends have set i?t didring 1967-68. -- -- - - 

-Y Departments in which Departments out of those mentioned in col. 2 in Departments in Depprtwnts in 
growth of staff strength respect of which trends for 1967-68 show which adverse trends which trends are 
was disproportionate to have set in during very encouraging 
work toad in or up to Irnpnvemcnt No change Deterioration 1967-68 

1966-67 

I. CmtrPl '. . Commercial. Medical and Engineering 
Engineering. 

2. Eastern . . Stores, Commercial and Commercialb Engineering 
Engineering. 

3. Northan . . Transportation, Medical, Medical* Engineering 
Security and Engineering. Security* 

4. North b t c m  . Accounts, Security, Stores Accounts 
pnd Medical. Medical 

j. Nonhutt Frontier Elmrial, Transportation, Transportation* . . 
COmmercial and security. Elarrical 

Commercial* 

6. Soutbm~ . . Accountg Commercialand Accounts Engineering 
Engiqgriw 

Commercial 
Medical 

Stores 

Transportation 

Stores 
Security 

Security 

Commercial 

Administration and Mechanical 
Security 

Administration, Trans- Electrical 
portation, Commer- 
cial and Medid. 

Administration, St- . . 
and W i d .  

Medical .. 

--- --- *Inspite of improvement in 1967-68, the trend amparcs unfwourably with better levels of CPer unit work l a d  strength' in earlier y m  
and efforts to achieve further improvement arc! necessary. 





While the Committee note that the accumulation of scrap is be- 
b g  progressively controlled, they cannot help observing that there 
has been a steady increase in the balances of scrap both absolutely 
and in terms of the total stores balances. The target set by the Rail- 
ways in 1963-64 was to bring down the 'holdings' of ferrous scrap, 
which constitutes the bulk of the scrap accuxxadations to six months' 
'arisings' but the balance a t  the end of 1967-68 arnounted to nine 
months' arisings. Such an accumulation causes congestion in the 
yard and also blocks substantial income which the Railways could 
get by its disposal. The Railways should take steps to accelerate 
the disposal of scrap, after making full utilisation for Railway pur- 
poses. 

[S. No. 12, Appendix, Para No. 2.6 of 60th Report (Fourth Lok 
Sabha) ] 

Action taken 
Necessar instructions have been issued to the Railways vide 

Board's letter No. 69-BC-PAC/IVj60(12), dated 18-9-69, (copy enclos- 
e d ) .  

This has been seen by Audit. 

.[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACiIVI6C, 
dated 15-10-1969jAsvina 23, 18911. 

ANNEXURE 
GOVERNMENT OF I n m ~  

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

NO 69-B (C) -PAC / TV 160 (12) 

Bhadra 27, 1891. 

New Delhi, September 18. 1969. 
The General Marlagers (Stores), 
All Indian Railways & 

Production Units. 

SUB: -Disposal of scrap. 

The Public Accounts Committee in their recommendation No. 12 
contained in  the 60th Report t o  the 4th Lok Sabha in reference to 
para 12 of Railway Audit Report, 1968 observed as under: 



66 
"While the Committee raoh tit& the accumulation of scrap is 

being progressively controlled, they cannot h e l ~  obseq- 
iag tha6 then h r  been a &dy inc reb i  in the bqf*I;es: 
afi rffrap both absolutely and' in terms ok the total skps 
balanrres. The target set h)Y tiie Rgflways in 1963-64 bas 
to bnng. down the holdings of ferrous &rap which cons- 
tituks the bulk of the scrap accumulations, to six 
months' 'arisings' but the balahce at the end of 1967-68 
amounted to nine months' arisings. Such an accumula- 
tion causes congestion in the yard and also blocks subs- 
tantial income which the Railways could get by its dispo- 
sal. T%e Railways should take steps to accelerate the dis- 
PIICI&I af scrap. after malung full utilisation for Railway 
purposeo." 

2, A, -ent showing balances, arisings and disposal of scrap 
for the year 1960-61 to 1967-68 is enclosed. While the holdings of 
non-ferrous and miscellaneous scrap has been brought down to a 
level of about 6 months' arisings, ferrous scrap holdings are more 
than 6 mosj;bs' arisin*. The objective now should be to bring 
doam ferrous scrap holdings to a level of 6 months ansings and non- 
ferrous miscellaneous scrap to a level of 3 months' arisings. 

3. Board desire that concerted effort should be made to achieve 
this objective as early as possible by accelerating the pace of dis- 
posal of scrap. 

4. Please acknowledge receipt. 

Sdj- B. C. CHOWDIAH, 
Jt. Director. Rly. Stores (G), Rly. Bd. 

No. 69-B (C) -PAC N ,60 (12) New Delhi, dt-9-1969. 

Copy forwarded for information to ADA1 (Railways), New Delhi, 
with 45 spare copies. 

Sdi- B. C. CHOWDIAH, 
Jt. Director, Rly. Stores (G), 

RZy. Bd. 
Copy to RS(S) with 25 spares. 



- ... 
Particrrlars of acc!cm~rlatims and Disposal o j  S C ~ L I )  hrh: rheymrs.1960-6 I fo  1967-68 

Yeat Arisings Balance at Balance ex- Arisings du- Balance at Balance ex- Arisirgs 
during t he t he end of ~ r e s s c d  a s  ri1.g the the end of pressed as drink g the 

year t~he year No. ot year the year Np. of year 
mp?thg arksings 
armngs 

Figqca from Railway B~ard's Report on Indian Railways. . . 



Recommendation 
The Committee note that certain rails laid by the South Eastern 

Railway on the main lines which in the opinion of the Railways 
"were not defective" were removed to a siding prior to the com- 
missioning of the lines. This became necessary, as  the inspection 
certificates in respct of those rails "which were lying in the (Rail- 
way) Board's office and also in the office of the Central Railway" 
did not become available to that Railway at  that time. The shift- 
ing of the rails, which the Railway Board considered "very unfor- 
tunate", cost the Railways a sum of R s  1.98 lakhs. As the shifting 
was done by the Railway concerned in the interests of public safety, 
the Committee do not wish to pursue tlie question of responsibility 
for the infructuous expenditure incurred. The Committee hope, 
however, that the Railway Board will ensure that vital documents 
relating to operational stores are supplied to the Railways in time 
and are properly recorded to facilitate reference and checking. 
:3.' No. 14, Appendix, Para No. 2 35 of 60th Report of Forth Lok 
Sabha)]. 

Action taken 

The observations of the Committee are noted. Necessary ins- 
tructions have been issued t o  the Railways vide Railway Board's 
letter No. 69-BC-PACIIVl60(14), dated 19-11-69 (copy enclosed). 
:[Ministry of Railways (Railway Board) O.M. No 69-BC-PACIIVI 

60, dated 19-11-1969.] 
ANNEXURE 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

NO. 69-B (C) -PAC I IV 1 60 (14). New Delhi, dt. 19-11-1969. 
The General Managers, 
All Indian Railways. 

'SUB:-Para 14 of the Audit Report (Railways) 1968-Avoidable ex- 
penditure in the removal of I class Rails from Zhe main line 
on South Eastern Railway. 

Arising out of a recent case in which a Railway removed rails 
'laid on main lines because the Railway was not in a position to pro- 
duce the Inspection Certificate of the rails which were imported, to 
'the ACRS during hia inspection of the line prior to the opening of 
,passenger service, tb P.A.C. has observed that it should be ensur- 



.ed that vital documents relating to operational stores are available 
with the Railways in time and are properly ;ecorded to  facilitate 
reference anal checking. 

2. Board desires that hereafter the Railways should ensure that 
they are in possession of such vital documents before utilising mate- 
rials in construction where safety of travelling public is concerned 
so that occasion need not arise necessitating removal of material al- 
ready put in from the point of view of safety. 

3. Receipt of this letter may kindly be acknowledged. 

Sdl- B. K. MITRA, 
Director, Civil Engineering, 

Railway Board. . 
D.A.: Nil: . 

No. 69. BC-PAC I IVI 60 (14). New Delhi, dt- 19-11-1969. 

Copy with 45 spare copies forwarded to A.D.A.I. (Rlys.), New 
Delhi. DAlAs above. 

Sd 1 -  K. PARAMESWARAN, 
Deputy Director, Finance (BC) , 

Railway Board. 

Recommendation 

2.67. The Committee are not happy about the performance of the 
Durgapur Sleeper Plant in the matter of the supply of sleepers to 
t!le Railways. Out of a lot of 2.94 lakh numbers of sleepers sup 
plied between 1965-66 and 1966-67, 25,000 were defective, 35,773 
second-class (fit for use only in sidings) and 3,665 rejects. Besides, 
the Plant accumulated 1.30 lakh numbers of sleepers, rejected on 
inspection, which they were constrained to sell to the Railways a t  
a reduced price. 

The Plant inevitably ran into heavy weather as a result of the 
production of such a large number of substandard sleepers. Its 
working had to be restricted to two shifts and its production s lump 
ed from 68,662 tonnes in 1965-66 (90 per cent of capacity) to 55,047 
tonnes in 1966-67 (73 per cent capacity). Its working results 
changed from one of profit in 1965-66 (Rs. 70.20 lakhs) to that of 
loss in 1966-67 (Rs. .34.73 lakhs) and 1967-68 (Rs. 56.19 lakhs). 

[S. No. 15, Appendix-Para No. 2.67 of 60th Report-1968-691. 



The observations Eelate mainly to the ~+rtnieht' of fiori erid 
Steel. 

[Ministry of Railways (RaiKvay Board) O.M. NO. 69-BC-PAC lIV160 
dated 19th November, 1'969.1 

Noted: 
[Ministry of Steel & Heavy Engineering O.M. DUR-18 (4) 169 dated 
4th December, 1969. J 

Recommendation 

2.85. The Committee cannot help feeling that the Railways 
incurred an avoidable expenditure of Rs. 10.6 lakhs in this case by 
failing to restrict their orders for imported fish plates to their imme- 
diate requirements. The fish plates were procured for meeting 
urgent requirements in connection with track renewals, but an 
assessment was not made before placing the orders as to whether 
the supplies of rails were likely to materialise in time. The repre- 
sentative of the Railway Board himself admitted in this respect dur- 
ing evidence that the fish plates were procured "irrespective of 
whether the rails could be used immediately or a little later". Apart 
from this, the Railways also failed to assess the extent to which 
their requirements of fish plates were likely to be met from indi- 
genous sources. Arrangements had in fact been made before the 
orders for imported fish plates were placed for 22,000 tonnes of 
billets being imported for augmenting indigenous production of fish 
plates. However, the Railways failed to ascertain the programme 
drawn up by the Iron and'steel Controller for the utilisation of these 
billets and to restrict their pumhases of imported fish plates cones- 
pondingly. The overall result of these omissions was that, of 12,500 
tb?nes of fish plates imported as an urgent requirement in June, 
1963, ove- a sixth' (2,558 tonnes) remained unutilised till the end of 
1964-65, due either to rails not becoming available or to indingenous 
supply being higher than anticipated. Had'orders for thiS quantity 
n d  hem placed in Novem'ber, 1962 tEe Railways could have averted 
arr extrk eXp%dittlre of Rs. 10.6 lakhs, apart from saving('vriluab1e 
foreign excliange. 

2.86; TSre Commicttee'tmst that Eli the 1igM of the experfenc!e' 
gained in tW case: steps wlll'be t a k h  by the RaflWay ~ b a r ( f  ta 
ensure that .such -costly eimrs in estimation do not recur. 
IS. Nd: 18; A?pen'Uii-Paras XUo. 2.85 and 2.86 of 60th Report]. 



obearvations of Uie Conwittee are no$ed and suitable instruc- 
tions ha- been issued to the Railway A U .  vide Railway Board's 
letter NO COB-BCSAC(IVIBO(l8) dated 2-6-1969 (Copy enclosed). 

This bm been seen by Audit. DAlAs above. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PAC i 
LV160 d t h d  23rd September, 1069 1st Asvina, 18911. 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 
No. 69-15 (C)-PACiIV/60 (18) New Delhi, dated 2-6-19691 

Jyaistha 12, 1891. 
'To 

The General Managers, 
A I1 Indian Railways. 

SUBJECT: Para 17 of the Railway Audit Report (1968)-Non-uti!isa- 
tion of fihplates imported at  higher rates. 

On receipt of urgent requirements of fishplates from the various 
railway:; in 1962-63, arrangements were made for the import of 
fishplatts as the indigenous capacity was not adequate to meet the 
require~nents. In vie.w of the urgency indicated by certain railways, 
the irmp~rt of 12500 tonnes had to be arranged from U.S.A. at a 
high raie (as only US. Aid Loan was available for the import of 
P. Way material in 1962-63). It is, however, observed that out of 
these fishplates, 2556 tonnes remained unutilised till the end of 
1964-65. 

The Public Accounts Committee, who discussed the matter, has 

"The Committee cannot help feeling that the Railways incurred 
an avoidable expenditure of Rs. 10.6 lakhs in this case 
by failing to restrict their orders for imported fishplates 
to their immediate requirements. The fishplates were 
procured for =ting urgent requirements in c o ~ e c t i o n  
with track renewals, but an assessment was not made 
before placing the orders as to whether the supplies of 



rails were likely to materialise in  time. The represen- 
tive of the Railway Board himself admitted in this res- 
pect during evidence that the fishplates were procured. 
"irrespective of whether the rails could he used imme- 
diately or a little later." Apart from this, the Railways 
also failed to assess the extent to which their require- 
ments of fishplates were likely to be met from indigenous 
sources. Arrangement$ had in fact been made before 
the orders for imported fishplates were placed for 22,000 
tonnes of billets being imported for augmenting indigen- 
ous production of fishplates. However, the Railways fail- 
ed to ascertain the programme drawn up by the Iron and 
Steel Controller for the utilisation of these billets and to 
restrict their purchases of imported fishplates corres- 
pondingly. The over-all result of these omission was that, 
of 12,500 tonncs of fishplates imported as ar! urgent re- 
quirement in June. 1963. over a sixth (2,556 tonnes) re- 
mained unutiliscd till the end of 1964-65, due either to 
rails not becoming available or to indigenous supply be- 
ing higher than anticipated. Had orders for this quan- 
tity not been placed in November, 1962. the Railways could 
have averted an extra expenditvre of Rs. 10.6 lakhs, apart 
from saving valuable foreign exchange. 

The Committee trust that in the light of the experience gain- 
ed in this case, steps will be taken by the Railway Board 
to ensure that such costly errors in estimation do not re- 
cur." 

In view of the above observation of the P..4.C., Railway Board 
desire to be ensured that the errors in estimation of the requirements 
of stores should not recur and only the actual requirements for a 
particular year are advised to the Board for arranging procurement. 

Please acknowledge receipt. 
DA/Nil. -- 

Sd.1- B. K. MITRA, 
Jt. Director, Civil Engg., 

Railway Board. 
New Delhi, dated 2-6-19601 

Jyaistha 12, 1891. 



Copy, with 40 spares, forwarded t o  the ADAI(Railways),, New 
DeIhi with reference to Recommendation No. 18 contained in t h e  
60th Report of the Public Accounts Committee (1968-69). 

DA/As above. : .  

Sd.1- B. K. MITRA, 
Jt. Director, Civil Engg., 

Railway Board. 
Copy for information to all branches of Stores and Works Direc- 

torates. 

Recommendation 

The Committee are surprised to learn that an o r d a  placed by 
the Railways in October, 1961. for Metre-Gauge bogie petrol tank 
wagons costing Rs. 26 lakhs was not cancelled in spite of clear in- 
dications that became available subsequently that these wagons 
would turn out to be surplus. It is all the more surprising that this 
should have happened, when the supplier himself repeatedly made 
reprcsentaticlns to the Railways for the cancellation of the order. 
The representatives of the Railway Board state.d before the Com- 
mittee that the main reason which weighed with them is not can- 
celling the order was that the cancellation wouId have entailed in- 
fructuous extra expenditure of Rs. 1.2 lakhs. They also argued that, 
though the Railways ''could have done with fewer tank wagons", 
the procurement of these 100 wagons helped to make transporta- 
tion "easy". It passes the Committee's comprehension how. for the 
sake of avoiding an expenditure of Rs. I .?  !akhs. the Railwaps ac- 
cepted an avoidable capital investn:vt  of 1:s. 26 lakhs, thereby com- 
mitting themselves to a recurring annual liability of Rs. 1.56 lakhs 
by way af dividend payable to the General revenues. As regards th?  
view that these wagons he1pc.d to ease movements. the Committee 
see little justification in the Railwavs building up a large cushion of 
wagons to meet unforeseen fluctuations in trafflc when the same pur- 
pose could well be served bv better utilisation of wagons. The opera- 
tional statistics given in the 'Review of Performance of Indian Gov- 
ernment Railways' (February 1969) would indicate that wagon kilo- 
metres per wagon day have progressively gone down from 60.1 in 
1965-66 t o  57.6 in 1967-68 in metre gauge sections. This simifies 
more detention of waqons in marshalling yards and at terminal 
points, which the Railways should be able t o  reduce with concerted 
effort. The Committee have already drawn attention to this aspect: 



of wagon utilisation as also the existence of surplus wagon capa- 
city in the Railways in paras 1.35 and 1.36 of their Forty-Niath 
Report (Fourth Lok Sab,ha). The Committee hope that, in the light 
-of those observations, earnest efforts will be made by the Railways 
and the Planning Commission to assess the existing wagon capacity 
and the scope for improved utilisation of existing wagon stock, SO 
that precious and scarce resources are not unnecessarily deployed 
in the purchase of wagons during the Fourth Plan period. 

1s. No. 19, Appendix I, Para 2.105 of 60th Report]. 

Action taken 

The observations of the Committee are noted. Detailed studies 
are being made in consultation with the Ministry of Petroleum and 
Chemicals to assess more precisely the transport requirements of 
POL products and this will be taken into account in framing the 
future Rolling Stock Programme. 

As regards deterioration in the efficient use of metre gauge 
wagons during 1967-68 as compared to 1965-66 in terms of wagon 
kilometres per wagon day, it is submitted that the drop has been 
mainly due to economic recession and consequent idling of wagons 
for want of traffic. The number of metre gauge wagons (four- 
wheelers) loaded during 1967-68 was 3,662,047 as compared to 
3,971,870 loaded in 1965-66 indicating a drop of 8 per cent. Efforts 
are being made continuously to reduce detention to wagons in mar- 
shalling yards and at terminal points in order to improve their avail- 
ability for loading. With the revival in economic activity, the MG 
wagon Kms per wagon day has increased to 59.5 (Provisional) in 
1968-69, and has thus almost equalled the peak figure of 60.1 achiev- 
ed in 1965-66. 

As recommended by the Committee, the existing capacity in 
terms of wagons as well as the wagon requirements at the end of 
the Fourth Plan have been assessed. The scope for improved utili- 
sation is also being studied. In this connection attention is invited 
to the 'Action Taken Notes' on Recommendations No. 9 and 10 of 
the 49th Report of the Committee. 

This has been seen by the. Planning Commission. 

This has been seen by Audit. 

ministry of Railways (Railway Board) O.M. No. 6D-B (C) -PAC/ 
IV/60, dated 14-11-6WKartiia 23,18911. 



Recommendation 

The Committee also understand that the Administrative Reforms 
Commission is mmprehensioely studying the working of the Rail- 
ways. The Committee have no douht that this aspect of the opera- 
tion of the Railways will in the cnurse of the study receive the im- 
portance it deserves and that th? rwults of this study will become 
available to the Railways and the Planning Commission in time to 
facilitate the fo~mulation of a correct wagons provisioning policy for 
the Fourth Plan. 

(S. No. 20, Appendix. Para No. 2.106 of 60th Rcport, Fourth Lok 
Sabha). 

Action taken 

Thr rcpori o f  the Administ.rativc Rc.forms Commission on the 
~wrltinq of the Rnilwnvs is still nwaited. The observation af the 
Committee h a w  hren brourlht 1 0  the notice of the Administrative 
Rrforms Cowmission. This has been seen by the Planning Com- 
mission. 

This has bcen seen bv Audit. 

rhTiniistrt. of Rnilnr?vq ( R l i l w z ~ s  Board) O.M. No. 69-BfC)-PACt 
TV'FO dated 14-11-69 Kartyka 23. 18911. 

Recommendation 

Thc Committee note thnt cnhlcs made of ~ l r~min ium worth Rs. 4.81 
lakhs were procurrd hv thc Nnrthern and S ~ u t h m n  Railways for use 
in signallinq circuits thnuch tho pnlicv of the Railwav Administra- 
tion was to use onlv copprr ca')lcs in t h ~ s r  circuits. Consequentlv 
Ihesr cables could not be util , . ;4 for siqnallinq work and had to be 
4wr ted  fnr  us^ ;q ether circuitq. Thc Committee note from the 
information frlrnishcd hv thc R-iilwnv Roard that a complete picture 
of thr utili.;nt;on of thew c3hlrs is not vrt availnhle Besides. as 
muc'l aq 3 44 lakh m ~ t r p s  nf cablrs out of 8.65 lakhs procured hv 
t h ~ r  two Railways. remain 11nus.d Tho Committoe would like 
fhp Railwavs to examine whpthrr thcsr r n h l ~ s  could be put to use. 
Tf there i s  no nrnqncct nf t h ~  cnhlo.; brine utiliscd in the near future. 
wneditious arranqements should h r  made for their disposal. 

(S. No. 28. Appendix-Para No. ?'I57 of the 60 report of the 
PAC, IV Lok Sabha). 

3074 ( a i i )LSd  



Action taken 

It may be stated that thc entire quantity of 2.99 lakhs metres of . 
Aluminium cables pmcured by Northern Railway has since been 
consumed. 

Out of the total quantity of 5.66 lakhs metres (5655 coils) pro- 
cured by Southern Railway 4.45 lakh metres (4451 coils) have been 
issued and 2428 c d s  have been consumed. The Southern Railway 
have stated that tlle balance of 1301 coils held in stock would be 
utilized in electrical and high voltage signalling and telecommunica- 
tion circuits. Further no, difficulty is anticipated in consuming the  
balance in stock. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACIIV160 
Dated 19 Nov., 19691Kartika 28, 18911. 

Recommendation 

2.165. The Committee regrct to observe that it took the Railway 
Administration over four years to erect a steel oil storage tank after 
it was received at  the site of work. A substantial quantity of oil 
which was, in the meanwhile. stored in concrete tanks was lost due  
to seepage, the loss on this account, including other sundry losses. 
amounting to Rs. 58,000. The Comrnittec note that the delay in erect- 
ing the tank was caused by the time taken to obtain the approval of 
the Explosives Department for the erection plans and tha t  the  ques- 
tion of fixing responsibility for the delay is under consideration. 

2.166. The Committee devrecatc the inordinately long time taken 
in settling preliminaries and formalities before taking in hand the  . work of installation of the tank. The Committee would like t h e  
Railways to impress on all concerned the need for adopting a pur- 
posive and business like approach in the execution of work which is 
necessary in the interest of stopping wastage. 

[S No. 27 & 28, Appendix. Para Nlos. 2.165 & 2.166 of 60th Repart  
(Fourth Lok Sabha) 1. 

Action taken 
2.165. The d d a g  in the installation and cnmmissinning of the over- 

head tank ha? been invrstigat~d by the Railway Administration. In  
A ~ r i l ,  1962, the Ajmer Workshon was asked to undertake the work 
of transferring the tank fmm Rndhanpur to Randra. There was 
some delay in the officr, of the Deputv Chief Mechanical Engineer 
(W), Aimer, in carryinc out the dismantlinp and despatching of the  ' 
tank. The Administration has hcld that Shri Kartar Singh the then 



Assistant Works Manager (P), Ajmer was responsible for &lay so 
,far as Ajmcr Loco Shop was concerned and action is being taken to 

impose appropriate penalty an him. 

In regard to Bombay Divisional Office, the Administration has 
held that there has been no undue delay in processing the matter 
between the various offices and the Inspector of Explosives. 

There was some delay in the office of the Controller uf Stores in 
placing the order for pipes. The Controller of Stores has warned 
the dealing clerk for delay in placing the supply order for the pro- 
curement of 50 metres of G. I. Pipes. 

2.166. Necessary instructions have been issued ta Railways vide 
copy of letter No. 69-BC-PAC I IV 160 (27-28) dated 28th June, 1969 
enclosed. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACIIVIBO 
Dated 15th October, 1969123rd Asvina, 18911. 

ANNEXURE 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. 69-B (C) -PAC. IV 60 (27-28). New Delhi, dated 28-61969. 
7 Asadha , 1891. 

The Ccncral Managers, 
All Indian Railways, 
CLW. DLW and ICF. 

The D. G., 
R. D. S. O., 
Lucknow. 

SUB: Recmmendations NO. 27-28 of 'tl* 60th Report of PAC (1968- 
69) -Need .fvr adopting a purposive and business-like approach 
in execution of work which i s  necessary in the interest of 
stopping wastage. 

A case was reported in Para 23 of Audit Report (Railways) 1968 
of loss incurred by Railways on account of seepage of High Speed 
nirsrl ail from underpound concrete storage tanks. RSD oil for 



fuelling Diesel Loccsmotives was stored at Bandra in four under- 
ground concrete tanks since 1917-48. Noticing heavy seepage of oil 
in 1960, the Railway decided in June 1961 to transfer two mild 
steel tanks, which were spare at another station for the purpose. 
The tank to be installed at Bandra (the other was to be installed a t  
Ahmedabad) was received in October 1963, erected in January 1967 
and commissioned in November 1967 involving a total period of 6 
years. An inordinately long time was taken in settling preliminaries 
acd formalities, particularly in obtaining the approval of the Inspec- 
tor of Explosives, as will be seen from the enclosed chronology of 
action taken. 

2. While commenting on this case in their 60th Report (Fourth 
Lok Sabha), the Pu!~lic Accounts Committee have observed as 
undcr: - 

"The Committee regret to observe that i t  took the Railway 
Administration over four years to erect a steel d l  storage 
tank after i t  was received at the site of work. A sub- 
stantial auantity of oil which was. in the meanwhile 
stored in concrete tanks was lost due to seepage. the 
loss on t h ~ s  account. including other sundry losses, 
amounting to Rs 58 000. The Committee note that the 
delav in erectinq the tank was caused by the time taken 
to obtain the approval of the Explosives Department for 
the erection Plans and that the question of fixing res- 
ponsibility for the delav is under consiaeration. 

The Committee deprecate the inordinately long time taken in 
settling preliminaries and formalities befare taking in 
hand the work of installation of the tank. The Com- 
mittee would like the Railways to impress on all con- 
cerned the need for adopting a purposive and business 
like approach in the execution of work which is neces- 
sary in the interest of stopping wastage." 

3. The ohservations of the Committee should he brought to the 
notice of your Heads of Departments etc. for guidance. It is also 
essential that, whenever a work of this nature, which involves c0- 
ordination between a number of departments of the Railway and 
also an outside agency. has to be undertaken. a reasonable target 
date for completion of the various individual items and final com- 
missioning of the work should be laid down and strictly adhered to, 
so that the loss suffered by the Administratian is reduced to the 
minimum. 



$9 

Please acknowledge receipt. 

DAlAs above. 
Sd 1- K. PARAMESWARAN, 

Dy. Director, Finance (BC) , 
Railway Board. 

NO. 69-B (C) -PAC-IV 1 60 (27-28) New Delhi, dated 28-6-1969. 
Asadha 7, 1891. 

Copy to: - 
The A.D.A.I. (Railways). New Delhi with 40 spare copies. 

DA As above. 
b 

Sd'- K. PARAMESWARAN, 
Dy. Director, Finance (BC), 

Railway Board. 

Copy to Fuel Branch, Railway Board. 

Date 

20.12.60. 

27.12.60. 

7.1.61. 

21. 2. 61. 

1.4.61. 

15.6. 61. 

28.6. 61. 

CHRONOLOGICAL STATEMENT DETAILS 

Report by Divisional Mechanical Engineer, Bombay 
Central to Chief Mechanical Engineer that these under- 
ground tanks allowed seepage to occur. 

Chief Draughtsman was asked to prepare a drawing. 

Ferro plan prepared and put up for approval of APEN 
(11) , Bombay Central. 

Storage capacity details called for from Divisional 
Mechanical Engineer, Bombay Central and reply rcceiv- 
ed on 15.3.1961. 

Decis~on to use the released tank at Radhanpur taken 
by Dy. Chief Mechanical Englneer(L) and estimate 
called for from Divisional Superintendent, Ajmer on' 
11.4.61. 

Case passed on to Assistant Accounts Offlcer (P. & S.) 
for obtaining Accounts concurrence and it was receiv- 
ed on 28.6.61. 

The decision taken to transfer two steel tanks of 20,000 
capacity from Radhanpur to Bandra Shed to release 
underground tanks. 



Divisional Superintendent (M) , Bombay Central, was , 
asked to prepare the estimate, including dismantling, 
transportation and installation charges. Divisional 
Superintendent (M) , Bombay Central was also asked to 
take the assistance of Works Manager (Carriage), Pare1 
for dismantling the tank. 

1.12.61. Millwright Foreman of Works Manager (C), Parel's 
office deputed to arrange for examining the volume of 
work involved. 

After deputing the necessary staff to assess the quantum 
of work involved, Works Manager (C), Parel, advised 
his inability to undertake the work on 10.1.1962. 

2.2.62. Executive Engineer (Works) Sabarmati was requested 
to examine the issue and assess the quantum of work. 

5.2.62. Executive Engineer (Works), Sabarmati expressed his 
inability to undertake the work as the same was of very 
heavy nature. 

619.4.62. The matter was again re-examined and Dy. Chief Me- 
chanical Engineer (W), Ajmer, was asked to undertake 
this work vide letter dated 619.4.62 taking assistance 
from Ajmer Division. 

As the work was of difficult nature and tank was situat- 
ed very far way from Railway lines the dismantling 
was completed and Dy. Chief Mechanical Engineer (W), 
Ajmer approaches Chief Operating Superintendent for 
permission to move Over Dimensional Consignment 
from Radhanpur on 20.4.63 

29.5.63. Chief Operating Superintendent's sanction to move 
oversize consignment conveyed to all concerned. 

As the Over size consignment had to be moved over 
M.G. as well as the B.G. it took quite some time to 
fmally reach at Bandra. 

Oct., 1963. Tank received at Bandra Shed. 

11.10.63. The plans showing the foundation details and the super- 
structure were sent by Divisional Engineer(II), Ajmer. 



On receipt of the plan from Ajmer Division the ca&e 
was first put up for ascertaining whether necessary 
provision for funds were made. The question regarding 
height to be provided was discussed and then the work 
of preparing the plan was taken in hand. 

Plans were put up to Computor for checking the details 
and obtaining the approval of Assistant Engineer, 
Divisional Engineer (1) , Assistant Mechanical Engineer 
(L) and Divisional Mechanical Engineer, Bombay 

Central. 

The foundation plan prepared, signed by all concerned 
and issued to Assistant Engineer, Parel. 

Inspector of Explosives was contacted for approval of 
installation by Assistant Engineer, Bombay Central. 

Change of site suggested as i t  was too near to the shed 
and new site selected by Inspector of Works (B), Parel 
and Loco Foreman Bandra final plan ready. 

Subsequently a new site had to be decided and sketch 
showing the new location was prepared by Assistant 
Engineer, Pare1 and submitted to the Divisional M c e  
on 3.819.64. 

A reference was made by Divisional Office, to the 
Inspector of Explosives. 

Inspector of Explosives raised certain queries and fixed 
up the date for joint meeting on 30th or 31st July, 1965. 
Again the meeting was fixed for 13.9.65 by the Inspector 
of Explosives. 

Inspection of site by Inspector of Explosives. 

Revised plans were submitted on 18.12.65 after prolonged 
correspondence and Inspection of the site by the 
Inspector of Explosives. Further points were raised ~y 
Inspector of Explosives and Plans were again revised. 

The plans were again revised and submitted to Inspector 
of Explosives. 

Indent for pipe lines were forwarded to Controller 
of stores by District Controller of Stores, Mahalakshmi. 



9.12.66. 

Jan. 1967. 

9.3.67. 

29.5.67. 

6. 7.67. 

24.8.67. 

Nov. '67. 

Final approval of Inspector of Explosives returned the , 

plans and drawing showing the site and layout of the  
proposed H.S.D. oil tanks. 

Erection of tank completed. 

Plans for a provisi~n of pump house approved by 
Inspector cf Explosives. 

Divisional Engineer (I )  Bombay Central advised that 
the pump hmse  !la1 been c o ~ ~ ~ p l e t e d  in  all respects 
cscept i o ~ .  tile l u u ~ ~ d a t i ~ ~ n  ior the pump. 

Supply order for pipcs wcre placed by Controller of 
stores, Churchgate iviih delivery period of 4 weeks. 

The pipcs despaichcd by Firm to lnspector of Stores, 
Mahalakshmi. 

The pipe.., wcre recr,lved by Loco Foreman, Bandra on 
20.9.1967. 

The overhead tank was put  intu commission after laying 
the p ~ p c  line but without 1 1 ~  meter. 

Reconimendation 

The Committee note that 13 out of 20 br~dges built on the Godhra- 
Ratlam Section at  a cost of Rs. 5.72 lakhs developed defects within 
three to four years of their being opened to traffic. As a result, 
passenger and goods trains had to bc slowed down on these bridges, 
entailing an extra operational cdst to the Railways of Rs. 9.42 lakhs 
during the three years ending 19%-69. As the extra costs will conti- 
nue to recur, the Committee hol~e early action will be taken to 
complete repairs to t h ~ .  bridges on which speed restrictions have 
been in existence in  :,ume lorrn or other for the last six to seven 
years. 

[S. No. 29 Appendix Paras 3.27 to 3.29 of the 60th Report of the P.A.C.] 

Action taken 

The existing speed restrictions on the 13 bridges are as follows: 

(i) 45 Miles per h o u ~ 7 5  K.Ms. per Iiour.--Bridge Nos. 178, 190, 
191, 195, 254, 256, 258, 263 and 132. 



(ii) 30 Miles per lzour/50 K.Ms. per hour.-Bridge Nos. 26, 114 
and 129. 

(iii) 6 Miles per hourliu K A s .  per hour.-Bridge No*. 54. 

Speed restriction has been removed from 26-10-69 on Bridge No. 
258. It  is proposed to utldcrtalie repairs to bridge Nos. 132, 178, 190, 
lY1, 195, 254, 256 and 263 during i!!e -.: 'st working season commenc- 
ing from October 1969, and i t  is e:rpcc.d that the spced rcstriction 
on these bridges will be 1.~1axed tc, ~lorrr:ai !I;. 1-10-70. 

11.1 regard to bridgc Nos. 26, 1 ! 3  rind 129, repairs will be under. 
takcn during 1970-71 and the speeci restrictions are likely to be re- 
moved by 1-10-71. 

Damage to bridge Nus. 54 i:: relatively more severe and certain 
repairs h a w  already uecn carricd out and the speed restriction has 
been relaxed from dead stop and E Kms. per hour to 10 Kms. per 
hour without dead stop. T i ~ c  cffccl ol repairs is under close obser- 
\.atiun and the rrstrictions will be furth: ; rclrxed depending upon 
t i ~ c  extcnt to which the repairs iii'c, found :J bc effective. 

[M~i l l s t~v  of Railways (Ra~lway B o a ~ d )  0 M Nu 69BC-PAC'IV160 
dated 19th Novcnlbcr 19691 

Recommendation 

The Committtc nrAe that the construction of these bridges in- 
\,oivcd the use of a ricw tcchnolugy with which the Railway engi- 
ricers supervisiilg the worii were not fully familiar. As a matter 
of prewutisn, the Railway.. s h ~ ~ u l d  have considered whether the 
'maintcnanc? period' for iii: \*L.J k. during which the contractor 
would b;. liable lor defects. sh.)uld havc been longer than the nor- 
mal period of six month?,. Thc clrnisslon in this respect enabled the 
contractor to cscapr lirtbilitv for  ctcfcctivc wcrk. The Committee 
hope that Government will profit by this csprriencc and issue ins- 
tructions to ensure that maintenance pe r ids  for works involving 
new technolo:\; are 1ixe.d in ruck a way as to safe-guard adequately 
Government's interests. 

[S. No. 31 Appendix Paras 3.27 to 3.29 of thc 60th Report of the P.A.C.] 

Action taken 

The observations of the Committee are noted. Suitable instruc- 
tions have hecn issued to the Railway Administrations vide Rail- 
way Board's letter No. 671 WI/ CT136 dated 31-10-1969 (copy enclosed). 



This has been seen by A ~ d t .  

DAI Three. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PAClIV160 
dated 19th November 1969lKartika 28, 1891 (Saka)] 

ANNEXURE 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. 671WIICT136. New Delhi, dt. 31st October, 1969. 
9th ~ z t i k a ,  1891 S.E. 

The General Managers, 
All Indian Railways, including 
CLW, DLW, ICF and R.E. 

The Director General, 
RDSO, Lucknow. 

SUB:-Recommendations of the P.A.C. contained in their 60th Re- 
port (1968-69)-Maintenance period for Works involving 
new technobgy. 

The Railway Board have decided that while undertaking works 
involving new technology, the Railways may stipulate maintenance 
and guarantee period such as would adequately safeguard railways' 
interests without unduly raising the price of such innovations. 

Please acknowledge receipt. 

Sd]- M. V. BASRUR, 

D.A.: Nil 
Joint Director, Civil Engineering, 

Railway Board. 
New Delhi, dt. 31st October, 1969 

9th Kartika, 1891 S.E: 
Copy forwarded for information to the ADA1 (Railways), New 

Delhi, with 40 spares. 

Sdl- M. V. BASRUR, 

Joint Director, Civil Engineering, 
Railway Board. 

Copy t0:- 



All Branches of the Works & Stores Directorate (except W.1. 
Branch), F (X) I1 and Budget (Committee) Branch (Budget Com- 
mittee Branch's file No. 69-B (C) -PAC I IVI GO (29-31) refers) Rail- 
way Board. 

Recommendation 

The Committee note that there was a "regrettable omission" on 
the part of the Railways to serve notice of termination on a contrac- 
tor before letting out the portions of work left incomplete by him 
to a new contractor. The award of the work to the new contractor 
itself was delayed due to this omissim and the "clerical delays" 
that occurred. In the result, the Railways had not only to forfeit 
their claim for a sum of Rs. 42,978, being the extra expenditure in- 
curred on getting the unfinished work completed by the new con- 
tractor, but were also obliged to pay the contractor a sum of 
Rs. 34,975. 

The Committee would like the Railways to investigate the cir- 
cumstances in which these various lapses occurred and take appro- 
priate action. 

[Sl. No. 33, Appendix-Paras 3.54 and 3.55 of the 60th Report 
of the P.A.C. IV Lok Sabha] 

Action taken 

The observations of the Committee are noted. I t  is, however, 
submitted in clarification that as against the amount of Rs. 34,975 
awarded to the Cmtractor an amount of Rs. 34,9281- was accepted 
by the Railway as due to the contractor and was withheld on ac 
count of the Railway's claims against him. 

The Northern Railway have issued necessary instruction to all 
concerned for strict compliance of rules and orders on the subject. 
In regard to the staff responsibility for these failures it is submitted 
that the Divisional Superintendent and the Divisional Engineer who 
dealt with the case have since expired and the Head Clerk h g  
finally retired. Necessary disciplinary action is in progress against 
the clerk concerned. 

This has been seen by Audit who have remarked that the facts 
mentioned in the preceding para have been referred to the Chief 
Auditor, Northern Railway, for verification.* 
[Ministry of Railways (Railway Board) O.M. No. 69-B(C)-PACIm( 

60 dt. 14-11-69!Kartika 23, 18911 
-. -* --- -- - 

*Since Verified 



Recommendation 

The Committee consider it unfortunate that, in spite of specific 
instructions to the contrary issued by the Railway Board, the North- 
east Frontier Railway proceeded with the work of remodelling of 
Siliguri and Alipurduar yards for a capacty of 700 wagons on the 
basis of their own assessment. The trends of traffic after campletion 
of the remodelling have belied the anticipation of the Northeast 
Frontier Raiiway. Againsi a capacity of 700 wagons provided in 
these yards at a cost of Rs. 84.81 lakhs, the maximum traffic reached 
in 1968 was 526 wagons. It  was also indicated during evidence that, 
though traffic will "go up", the peak traffic anticipated "may not be 
reached". As admitted by the Chairman, Railway Board, during 
evidence, the Northeast Frontier Railway "should have erred on the 
side of caution" and stopped work at the level it could have been 
stopped. Had that been done, the bulk of the expenditure of 
Rs. 31.78 lakhs incurred. after issue of the Board's instructions, 
could have been avoided. The Committee trust that the Railway 
Board will ensure that, in future, work of such magnitude is exe- 
cuted after careful advance planning and the prior approval of the 
Railway Board who would no doubt weigh the operational gainj 
necessity of the work against the  cxpmditure to be incurred. 

[S. No. 35. Appendix. Para No. 4.27 of 60th Report 
(Fourth Lok Sabha)] 

Action taken 

The observations of the Committee are noted. Instructions have 
been issued to the Railways in this Ministry's letter No. 69!W5iDLj8 
dated 25-8-69 (copy enclosed) reiterating the need for a 'thorough 
and realistic appraisal of the traffic requirements even at  the plan- 
ning stage and before undertakings the works so that only such 
essential improvements as are considered necessary to deal with the 
traffic anticipated are provided. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACIV!00 
dated 23rd September, 1969 1 Asvina, 1891.1 



ANNEXURE 

No. 69iW51DLi8 

To 

GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

New Delhi, d t .  25-8-19Q9. 

The General Managers. 
All Indian Railways including 
I.C.F.. D.L.W. and C.L.W. 

SUB: --Execution of works-proper planning thereof. 

Instances have come to the notwe of the Railway Board wherein 
there has been a tendcncv on the part of the Railways to plan and 
execute works on a much larger scale than what is essentially re- 
quired for the level of traffic that is likely to  materialise in the near 
future. In this connection. attcntlon i s  invited to this office letter 
No. 69 W5 DL 8 of 12-3 1969 wherein the need for observing strict 
economy while planning for works was emphasised. Reference is 
also invited to p a n s  470-E and 807(i)GI. It has been repeatedly 
emphasised bv the Board that. with the formation of the Planning 
Organisation on the Railways, which has been in existence for quite 
some time, it should not bc difficult for the Railways to make a 
realistic assessment of the traffic reauirements and to ~ l a n  their 
works accordingly. 

2. Recently the Public Accounts Cnmmittcr have had occasion 
to pass adverse criticism on thc action on the part of one Railway 
in taking UD and completing certain major yard remodelling works 
without making a rcalistic assessment of the traffic that will have 
to be handled in the near future. resulting in over-capitalisation 
and unnecessary expenditure. 

3. The Board, therefore. would like to reitcratr thnt the Railways 
should undertake a thorough and realistic appraisal of the traffic 
requirements for such works even at the planning stage, so that 
only such essential improvements thnt are considered necessary to 
deal with the trafic anticipated are provided for. 



4. Receipt of this letter may please be acknowledged 

Sdl- M. G.  NAIR, 

Joint Director (Works) 
Railway Board 

D.A.: Nil. 

NO. 691 W5(DL(8 New Delhi, dated 25 August, 1969. 

Copy to: 

1. The A.D.A.I. (Railways), New Delhi (with 40 spares) 
2. The Chief Administrative Officer, Metmpolitan Transport 

Project, Bombay, C!o General Manager, Central Railway, 
Bombay. 

3. The Chief Administrative Oflicer, Metropolitan Transport 
Project, Calcutta, Clo General Manager. South Eastern 
Railway, Calcutta. 

DR: As above. 

Sdl- M. G.  NAIR, 

Joint 'Director (Works) 
Railway Board 

Copy to W-1, W-2, W-3, W-5, W-6, Planning, F(X)I I ,  Electrical 
and Budget branches. 

Copy to' Budget (Committee) Branch. Railwav Board for file No. 
691B (C) \PAC(IVl60135 (with 80 spare copies) 

Recommendation 

While the Committee appreciate the fact that the construction of 
the line had to' be undertaken in a hurry to meet strategic needs. 
they feel that it was not prudent on the part of the Railways to have 
undertaken the construction of crossing stations and the provision of 
auxiliary facilities without a prior traffic survey. The subsequent 
closure of the stations rendered the investment of Rs. 7.25 lakhs on 
that account entirely infructuous. besides saddling the Railways 
with the responsibility for recurring maintenance expenditure on 
the facilities created. The Committee trust that action will be taken 
by the Railways to avoid the recurrence of such costly lapses. 

p. No. 36, Appendix-Para 4.34 of the CO'h Report of the P.A.C, 
2968-691. 



Action taken 

The observations of the Committee ,are noted. 

Out of the assets valued at Rs. 7.35 lakhs (revised figures based 
on final measurements) assets valued at Rs. 3.98 lakhs are in use at  
present. Regarding the assets which are not in use, the Railway 
Administration have advised that no expenditure has been incurred 
since 1st July, 1966 as the condition thereof has not required any 
maintenance attention. 

Necessary instructions have been issued to the Railway Adminis- 
trations to carry out a careful investigation before additional facili- 
ties are provided vide Ministry of Railways (Railway Board)% letter 
No. 69-BC-PACIIV160(36) dated 1st August. 1969 (Copy enclosed). 

This h.as been seen by Audit 

ministry of Railways (Railway Board) O.M. No. 69-BC-PACiIV!60 
dated 30th October. 1969:8th Kai-tik, 18911. 

ANNEXURE 

GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 

(Railway Board) 

No. 69-B (C)-PACIIV'60(36). New Delhi, dated 1st August, 1969. 
Sravana 1-891. 

The General Managers, 
All Indian Railways, 
SUB: Unnecessary provision of crossing stations with ancillary facili- 

ties on a new line. 

While undertaking construction of a new line as an emergency 
measure, without a detailed traffic ~ u ~ c y ,  a decision was taken by 
the Railway administration to construct crossing stations at every 8 
miles (12.8 Kms.). Howewr. crrwinr: stations were also provided 
at shorter intervals on the new line without recording a proper appre- 
ciation of the traffic expected to be handled for which the additional 
facilities were being provided. The fact that these crossing stations 
had to be closed down soon after they were opened, has been com- 
mented upon by the Public Accounts Committee in para 4.34 of their 
60th Report (1968-69) who have stated:- 

"The subsequent closure of the stations rendered by invest- 
ment of Rs. 7.25 lakhs on that account entirely infructu- 



ous, besides saddling the Railways wilt1 the responsibility 
for recurring maintenanc,! espcn;li:ure on the facilities 
creatd .  The Committee trust tki: action will be taken 
by the Railways to ayoi~', tlic r:.-:7-:cn:c r.i such c i )d ly  
lapses." 

No. 69-B (C)-PAC TV 60 (36) New Delhi. dated 1t:t August. 1969. 
Sr;lv-na 10 ! 841. 

Copy forwarded for inform,qllc~n to thv "IDiil I ; l i \ s )  New Delhi 
with 40 spares. 
DAiAs Above. 

Sdi- 

Copy to W-IV Branch. Railway Rnnrd 



The Committee hope that, in  the light of this experience, the Rail- 
way Board will ensure that planning for provision of facilities to 
cope with anticipated increases in traffic, is done only after a realis- 
tic estimation of traffic growth. In the process of such estimation, 
it is vital that the impact of the sizeable growth in road communica- 
tions is also taken into account. 
[S. No. 37, Appendix-Paras 4.43 and 4.44 of 60th Report of the PAC] 

Action taken 

The observations of the Committee are noted. 

Thi? recommendation of the Committee has been brought to the 
notice of the Railways vi& Board's letter No. 69-B(C)-PACIIV/60 
(37) dated 3rd July, 1969 (copy enclosed). 

This has been seen by Audit. 

[Ministry of Railways (Railway Board O.M. No. 69-B (C) -PAC 1 IV, 60 
dated 23rd September, 1969jAsvina 1, 18911. 

ANNEXURE 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 

(Railway Board) 

No. 69~(C)-PAClIV[60(37). New Delhi, dated 3rd July, 1969. - 
Asadha 12, 1891. 

The General Managers, 
All Indian Railways. 
SUB: Para 31 of Audit Report (Rlys.) 1968-Western Railways- 

Remodelling of station yard at Jaipur. 
The observations~recommendations made by the Public Accounts 

Committee in paras 4.43 and 4.44 of their 60th report in regard to 
above is reproduced below for information and guidance. 

"The Committee are constrained to observe that the expendi- 
ture of Rs. 3.25 lakhs incurred on the provision of addition- 
al  facilities for handling goods and parcel traffic a t  Jaipur 
station was largely avoidable. The facilities were meant 
to help the station to cope with an anticipated increase in 
goods traffic from 81 to 148 wagons, apart from an increase 
in parcel trafRc that was also expected. However, the 
actual goods traffic that materialised at Jaipur station rang- 
ed from 79 to 90 wagons during the years 1964 to 1967. 
The Railway Board have pointed out that if goods traffic 

3074 (aii ) LS-7. 



at  adjoining stations i.e. Jaipur South, Jaipur West, Gan- 
dhinagar and a few private and departmental sidings are 
also taken into account the increased traffic should be con- 
sidered to have materialised. The Committee are unable 
to appeciate how increased traffic at these stations and 
sidings was related to the facilities provided at Jaipur 
station. As regards parcel traffic, the Committee note that 
it declined, instead of increasing due to "the rapid and 
intensive development of road services in the area." 

The Committee hope that, in the light of this experience, the 
Railway Board will ensure that planning for provision of 
facilities to cope with anticipated increases in traffic, is 
done only after a fealistic estimation of traffic growth. In 
the process of such estimation, it is vital that the impact 
of the sizeable growth in r o d  communications is also 
taken into account." 

2. The Railway Administrations should ensure that while plann- 
ing for provision of facilities at stationslyards to cope with antici- 
pated increase in traffic, the estimate of growth of traffic is made on 
a realistic basis. Further in the process of such estimation of traffic 
growth, it is vital that the impact of the growth of road communica- 
tions is also taken into account. 

Sdj- 
K. PARAMESWARAN, 

Dy. Director, Finance (BC), 
Railway Board. 

No. 69-B (C) -PACII;VIGO (37). New Delhi, dated 3rd July, 1969. 

Copy forwarded for information to the A.D.A.I. (Rlys.), New 
Delhi with 40 spare copies. 

Sa!- 
K. PARAMESWARAN, 

Dy. Director, Finance (BC), 
Railway Board. 

Copy to Planning Branch. 

Recommendation 

The Committee regret to note that, due tc lack of co-ordination, ,, 

the doubling of the Maksi-Ujjain line was allowed to proceed, even 
after the work of doubling of the Guna-Maksi line to which it 



constituted "an essential supplement" had ,been stopped. The s t o p  
page of the doubling work on the Guna-Maksi line was done 
apparently pending detailed assessment of its traffic prospects in the 
light of the doubling of the Bina-Bhopal line which had in the mean- 
while taken place. I t  is, therefore, ,a matter for surprise that no 
effective action was taken to suspend the supplementary doubling of 
the Maksi-Ujjain line. As a result, after this portion of the work 
was completed at a cost of Rs. 2 2  crores, it was found that the peak 
traffic developed was only 14.5 trains which was even less than the 
capacity available before the doubling was undertaken. The Com- 
mittee wourd like the Railway Board to investigate why there was 
a failure to stop further work on the line and initiate suitable action. 
The Railway Board should also evolve a procedure for ensuring that 
line capacity works are undertaken or proceeded with only after 
the most careful survey of traffic prospects in the light of such works 
undertaken in complementary sections. 

(S. No. 38, Appendix, Para No. 4.54 of 60th Repurt, Fourth Lok 
Sabha) . 

Action taken 

While noting the observations of the Committee, the Ministry of 
Railways would respectfully refer again to their earlier submission 
that the estimated coal production of 104 million tonnes, on the basis 
of which doubling of Ujjain-Maksi section was undertaken, was not 
revised downward till July 1964 (when the Study Group set up by 
the Ministry of Steel, Mines and Fuel concluded that the total coal 
production at the end of the I11 Plan would not exceed 75.98 million 
tonnes) by which time, considerable overall progress (67 per cent) 
on the doubling as a whole had already been made and commitments 
for sections not yet doubled had already been entered into in full. 
Jncidentally, it may be mentioned that consequent on the doubling 
there is a saving of about Rs. 3.50 lakhs per annum as a result of 
avoidance of detentions to rolling stock due to reduction in transit 
time on account of increased speed during 1968-69 as compared to 
1963-64 when the section was completely single line. 

With reference to the concluding portion of the Committee's re- 
commendation, suitable instructions have already been issued to the 
Railway Administrations vide Board's letter No. 68 (W4!CNL/0 18, 
dated 5th October. 1968 (copy enclased). 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PAC!IV160, 
dated 19th November, 19691. 



ANNEXURE 

MINISTRY OF RAILWAYS 

(Railway Board) 

No. 68\W4iCNL/0/8. New Delhi, dated 5th October, 1968. 

The General Managers, 
All Indian Railwsys. 

'lhe Bol;rd have been considering the question of strengthening 
the organisation for carrying out Engineering and Traffic surveys 
and also the desirability of carrying out detailed traffic surveys for 
all line ca2acity works costing more thsn Rs. 20 lakhs. Hitherto, 
most of the Engineering surveys for new lines, conversations, doub- 
lings etc. were being carried out by Senior Scale Officers. Similarly, 
Traffic surveys for new lines and conversion scheme were also being 
made by Senior Scale Officers. No. detailed traffic surveys were 
being csrried out for doubling and other line capacity works. 

2. In order to ensure that the most economical proposals are for- 
mulated, the Board have decided that Engineering surveys should 
be made by Senior and experienced Engineers in the I.A. grade so 
that the most economical alignment may be selected and designs and 
estimates may be more realistic. 

3. For Traffic surveys also, the collection of dsta and their analy- 
sis should be in the hands of an experienced administrative officer of 
the Commercial or Operating Branch who will be in a position to 
make out a more rational assessment of Traffic prospects and the 
financial im2lications of t,he project. To ensure that the estimates 
of the anticipated traffic, capital costs and recurring expenses etc. 
are realistic and the financial appraisal of the project including phas- 
ing of investments and return a t  each stage was worked out as cor- 
rectly as possible, the Board have decided that a Senior Scale 
Accounts Officer or, in the case of important new lines and conver- 
sion schemes, a Dy. Chief Accounts Officer, with experience of traflc 
costing should work in close association with the survey team. 

4. In the light of the above decisions of the Board the following 
general instructions are issued for guidance of the Railway Adminls- 



trations in the matter of surveys and composition of survey teams. 
Provision for the posts mentioned below should invariably be includ- 
ed in estimates for surveys alongwith other field office staff:- 

(i) Detailed traffic surveys should be carried out not only for 
new lines and conversions but also for doublings and other 
line capacity works costing more than Rs. 20 lakhs each. 

(ii) All such traffic surveys should be conducted by a Dy. 
C.C.S. or Dy. COPS assisted by a Senior Accounts Omcet 
or a Dy. Chief Accounts Officer, as the case may be, prefer- 
ably with experience of traffic costing. 

(iii) All Engineering surveys for new lines, gauge conversions 
and doublings should be under the charge of an Engineer- 
in-Chief in the Inter Administrative Grade. The Engineer- 
in-Chief should be in overall charge of the traffic survey 
of the project also and the traffic survey report should be 
prepared under his general guidance. 

(iv) On those Railways where separate Construction Organisa- 
tion exists under a Chief Engineer, the Engineer-in-Chief 
(Survey) should work under the Chief Engineer (Cons- 
truction), otherwise the Engineer-in-Chief should work 
directly under the General Manager. 

5. The receipt of this letter may please be acknowledged. 

Sdl- M. G. NAIR, 
3-10-1968 

Jt .  Director (Works), 
Railway Board. 

Recommendation 

The Committee note that the Kottavalasa-Bailadilla line construct- 
ed specially for movement of ore meant for export carried a traf- 
fic of 0.21 million tonnes in 1967 and 0.67 million tonnes in 1968 
(upto 20th August, 1968) against the targetted annual traffic of 4 
million tonnes. The consequent loss of earnings in 1967-68 has been 
estimated by the Railways a t  Rs. 108.09 lakhs. The Committee 
observe that the traffic failed to materialise due to the delay in the 
development of the mines and that from 1969-70 onwards. traffic 
of 4 million tonnes or more is expected to be moved on this line. 
The Committee would like to watch the position in this respect. 

One point incidentally arising out of the information made avaiI- 
to the Committee needs emphasising. The Committee notice that 
Australia has emerged "in s big way" as an exporter of iron ore 



posing "a serious challenge" to Indian iron ore exports to J q a n  
which are moved on this line. Government are apparently c o d -  
dent that this challenge would be met and that it would be possi- 
ble to compete with that country on an equal footing. The situa- 
tion that has developed underscores, however, the necessity for a 
close and continuous watch on the quality of our export, offering 
and its price. 

(S. Nos. 39 & 40, Appendix, Para Nos. 4.66 & 4.67 of 60th Report, IV 
Lok Sabha). 

Action taken 

The total quantity of iron ore moved on this section during 
1968-69 was 1.9 million tonnes. The quantity moved during the 
six months from April to September, 1969 amounted to 1.5 million 
tonnes. 

This recommendation relates to the Department of Foreign 
Trade. 

This has been seen by Audit, who have, however, observed that 
the fads stated against para 4.66 of the Draft Action Note are being 
got verified by local audit. A further communication will follow in 
due course. 
w 

fMinistry of Railways (Railway Board) O.M. No. 69-BC-PAC!IV160, 
dated 19th November, 19691Kartika 28, 18911. 

Government agree that close and continuous watch would be 
necessary on the quality of our export offering and its price so as 
to be able to meet the serious challenge that has been posed by 
the emergence of Australia in a big way as an exporter of iron ore 
to Japan. Towards achievement of a competitive position in regard 
to  price, apart from maintenance of the quality of the ore, no less 
important would be impmvement in the loading conditions in our 
ports so as to progressively reduce the ocean freight element in the 
end-cost of the buyer. Towards that end, in regard to Bailadilla 
ore, negotiations have already been commenced with the buyers on 
the basis of establishment of Outer Harbour in Visakhapatnam. The 
feasibility of this project has already been established to the satis- 
faction of the buyers and detailed Project Report has also now been 
prepared. It is expected that on completion of this Project, it would 
become possible in the first stage itself to load Bailadilla ore in ore 
carriers upto the size of 100,000 DWT with loading rate appropriate 



for such size of ships. The Project is being so planned that these 
capacities could be further increased at subsequent stages. 

[Ministry of Foreign Trade & Supply (Department of Foreign 
Trade) O.M. No. 1519016&M&F, dated 19th September, 19691. 

Recommendation 

The Committee cannot help feeling that the expenditure of Rs. 3.22 
lakhs incurred by the Railways on the provision of these convertors 
was avoidable. Two out of four convertors have been closed down 
and the total production from the other two convertors amounted to 
96 tons against their capacity of 1,360 tons. The Ministry of Rail- 
ways have stated that the need for intensive utilisation of these con- 
vertors "no longer exists" in view of the consideraable expansion 
in the capacity of steel foundries in the country during the Third 
Plan. These convertors were also set up during the same period 
and it is not clear why, before embarking on the project, the Min- 
istry of Railways failed to take note of Government's Plans to 
licence additional capacity in the existing foundry units and also 
to set up new units, some of which feel within the Railway's own 
jurisdiction. 

IS. No. 41 Appendix, Para No. 4.79 of 60th Report (Fourth b k  
Sabha) 1. 

Action taken 

The observations of the Public Accounts Committee have been 
noted by the Ministry of Railways for guidance when embarking 
on similar projects in future. The recommendation has also been 
circulated to all the Railways and .Production Units with suitable 
instructions that it should be kept in view when embarking an simi- 
lar projects in future, vide Railway Board's letter NO. 6 8 - M m /  
645/14, dated 1-8-69 (Copy enclosed). 

This has beenoseen by Audit. 

[Ministry sf Railways (Railway Board) O.M. No. 69-BC-PAC/Nl 
60, dated 23rd September, 1969/lst Asvina, 18911. 



IMMEDIATE 
ANNEXURE 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(Railway Board) 
NO. 68/M(W) 1645114 New Delhi, dated 1st August, 1969, 

- - - - - - - -- 
10 Sravana, 1891 

The General Managers, 
All Indian Railways. 
The General Managers, 
CLW, DLW and ICF. 

SUBJECT: -Recommendation No. 41 of the Public A~ccounts Com- 
mittee of their 60th report 1968-69 Eastern, Southern, 
North-Eastern and South-Eastern Railways. Non-utilisa- 
t im  of Tropnaz Convertors-Para 34 of Railway Audit 
Report 1968. 

The project of setting up steel melting units and rolling mills 
at one major workshop of each Railway was intended to: 

(i) maximise the utilisation of steel scrap arisings on the 
Indian Railways; 

(ii) Convert melting scrap into ingots and roll ingots into 
smaller steel sections; 

(iii) produce steel castings that were urgently required but 
were not available from trade; and 

(iv) impart experience to Railway Engineers and artisan staff 
in steel making. 

2. Referring to the convertors erected in Jamalpur Workshop of 
Eastern Railway, Perambur workshop of Southern Railway, Izat- 
nagar workshop of North-Eastern Railway and Kharagpur work- 
shop of South-Eastern Railway the Public Accounts Committee 
(1968-69) vide recommendation No. 41 of their 60th report have made 
the following observations: 

"The Committee can not help feeling that the expenditure of 
Rs. 3.32 lakhs incurred by the Railways on the provision 
of these conventors was avoidable. Twb out of four con- 
vertors have been closed down and the total production 
from the other two conventors amounted to 96 tonnes 
against their capacity of 1,360 tonnes. The Ministry of 
Railways have stated that the need for intensive utilisa- 
tion of these convertors 'no longer exists' in view of the 



considerable expansion in the capacity of steel foundriw 
in the country during the Third Plan. These convertors 
were also set up during the same period and i t  is not clear 
why, before embarking on the project, the Ministry of 
Railways failed to take note of Government's plans to 
licence additional capacity in the existing foundry units 
and also to set up new units, some of which fell within 
the Railways' own jurisdiction." 

3. The above observation of the Public Accounts Committee 
should be kept in view when embarking on similar projects in future. 

Sd./- 
Director, Mechanical Engg., (P&D) 

Railway Board. 
DA/Nil 
No. 68/M (W) 1645114 New Delhi, dated 6-8-1969. 

Copy with 44 spare copies forwarded to ADAI(Railways), New 
Delhi. 

Sd! - 
(J. MATTHAN), 

Director, Mechanical Engg., (P&D) 
Railway Board. 

Recommendation 

The Committee feel constrained to observe that all the four cranes 
were purchased by the Railways in this case without drawing up a 
proper programme for their installation and the execution of works 
connected therewith. The crane purchased for the Gorakhpur 
Stores Depot in 1958 was moved from place to place from 1958 to 
1962, without being put to any use. In 1963, the site for its installa- 
tion was chosen, and it took over four years thereafter for all t h e  
attendant work to be completed. 

The other mobile cranes purchased for Garhara yard in October, 
1964 worked "to half their capacity from a stationary position" be- 
cause of "the condition of the ground from which they operated". 
A third crane purchased for this pard in April, 1967 as part of scheme 
for mechanisation of handling facilities in the yard has not been 
used as the traffic offering could be handled by the two mobile cranes 
and one Goliath crane already provided. 

The Committee do not feel happy that after expending over 
Rs. 5 lakhs on the purchase of these cranes, little attention was 
given to the question how effectively and quickly they could be put 



to use. The Committee trust that suitable action will be taken by 
the Railways to ensure that expensive items of machinery are pur- 
chased by the Railways only after proper assessment of require- 
ments and that they are put to effective use without delay. 

[S. No. 42 Appendix Para Nos. 4.87 to 4.89 of 60th Report (Fourth 
h k  Sabha)]. 

Action taken 
The observation of the Committee is noted. 

The recommendation has been brought to the notice of the Rail- 
ways for their guidance vide Ministry .of Railways' letter No. 69-B 
(C)-PAC/IV/60 (42), dated 15-7-1969. (Copy enclosed). 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 6 % ~  (C)-PAC/ 
IV/60, Dated 23-9-1969/1 Asvina, 18911. 

ANNEXURE 

MINISTRY OF RAILWAYS 

(Railway Board) 
No. 69-B (C)-PAC/IV/60(42) New Delhi, dated 15-7-1968. 

Asadha 24, 1891. 

To 
The General Managers, 
All Indian Railways. 
CLW, DLW and ICF. 

SUBJECT:-NW~~~ Eastern Railway-Non-imtallati~m and under- 
utilisation of cranes-Para 36 of the Railway Audit 
Report 1968. 

While examining the above noted Audit Para, the Public Ac- 
counts Committee have made the following observations in their 
Sixtieth Report, 196tL69 (Fourth Lok Sabha) :- 

"4.87. The Committee feel constrained to observe that all the 
four cranes were. purchased by the Railways in this case 
without drawing up a proper programme for their instal- 
lation and the execution of works connected therewith. 
The crane purchased for the Gorakhpur Stores Depot in 
1958 was moved from place to place from 1968 to 1962, 
without being put to any use. In 1963, the site for its 
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installation was chosen, and it took over four years there- 
after for all the attendant work to be completed." 

"4.88. Two other mobile cranes purchased for Garhara Yard in 
October, 1964 worked "to half their capacity from a sta- 
tionary position" because of "the condition of the ground 
from which they operated". A third crane purchased for 
this yard in April 1967 as part of scheme for mechanisa- 
tion of handling facilities in the yard has not been as the 
traffic offering could be handled by two mobile cranes and 
one Goliath crane already provided." 

"4.89. The Committee do not feel happy that after expending 
over Rs. 5 lakhs on the purchase of these cranes, little 
attention was given to the question how effectively and 
quickly they could be put to use. The Committee trust 
that suitable action will be taken by the Railways to en- 
sure that expensive items of machinery are purchased 
by the Railways only after proper assessmnt of require- 
ments and that they are put to effective use without 
delay." 

The Board desire that the recommendations of the Committee 
that such expensive items of machinery are purchased only after 
proper assessment of requirements and that they are put to effec- 
tive use without undue delay should be noted for guidance. 

(K. PARAMESWARAN), 
Dy. Director, Finance (BC), 

Railway Board. 
DAINil. 
No. 69-B ((2)-PAC/IV/60(42) New Delhi, dated 15-7-1969. 

Asadha 24, 1891. 
Copy forwarded for information to the A.D.A.1. Railways, New 

Delhi, with 40 spare copies. 
DA/As above. 

Sdl- 
(K. PARAMESWARAN), 

Dy. Director, Finance (BC), 
Railway Board. 

The Committee And it hard to understand why engines for haul- 
ing the Taj Express had to be run double-headed over a distance of 
215 Kms. from Jhansi to Agra, when they could as well have been 



moved from Delhi Junction to New Delhi, a distance of 4 Kms, by 
establishing a suitable train-link. The process of double-heading 
cost the. Railway Administration a sum of Rs. 2.13 lakhs over a period 
of one year, after which it was given up, when an engine link was 
established with effect from 1st April, 1967. The representative of 
the Railway Board himself stated during evidence that he did not 
"consider this to be the most economical way of working". It  was, 
however, argued that the engine-link that was established could not 
have been established earlier, as congestion on the Delhi Junction- 
New Delhi section did not permit of movement of an engine till a 
'goods avoiding line' was built. Even conceding that such move- 
ment was impossible, the Committee do not see why the engine 
link was not established in October, 1966 when the goods avoiding 
line was built, instead of April, 1967. The Committee hope that 
the Railway Board will review the position regarding double-head- 
ing whenever it is in vogue in the Railways and ensure that it is 
avoided as far as practicable. 

[S. No. 44, Appendix, Para 5.9 of 60tE Report, 1968-691 

Action taken 

The observations of the Committee are noted. 

2. With reference to the Committee's observations as to why the 
engine link was not established in October, 1966 when the goods 
avoiding line. was built instead of having been introduced from 
April, 1967, the Ministry of Railways would like to submit that the 
goods avoiding line was opened after the Jhansi Division engine 
links for the new time table which came into force from 1st October, 
1966 were prepared. Although the goods avoiding line was opened 
to traffic on 1st October, 1966, goods trains were diverted via this 
route progressively and this resulted in a time lag between the com- 
missioning of this line and the availability of additional capacity 
between Delhi Junction and New Delhi section for the movement 
of light engines. 

3. As desired by the Committee, the position regarding double 
heading on Railways has been recently reviewed and necessary 
action is being taken. Railways have been instructed that no link 
involving double heading of trains should be introduced without 
the prior approval of the Board and they have been asked to fur- 
nished detailed justification sufficiently in advance of the proposal 
in cases where this becomes unavoidable. Instructions have also 
been issued to the Railways to report chang- after such permission 
is obtained so that a considered decision can be taken whether in 



view of such changes i t  would be feasible to discontinue double * heading. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-B (C) -PAC-IV/ 
15/60, dated 19th November, 1969/28th Kartika 18911. 

Recommendation 

5.21. The Committee observe that an experimental scheme for 
maintenance of cost data on locomotives in the various Railways 
introduced between December, 1956 and February, 1957 was not 
"progressed with appropriate expedition" from 1960 onwards, when 
the file on the subject was 'lost'. The scheme continued till 1966, 
when it was given up after the introduction of an incentive scheme 
in the workshops. The Ministry of Railways have stated that as 
a result of the incentive scheme and the procedures evolved "for 
control over the cost of stores through pre-inspection", it has been 
possible to check effectively the cost of repairs and overlhauls of 
locomotives. The trends of expenditure over the years on the re- 
pair and overhaul of locomotives suggest however, the need for 
devising more effective checks in this respect. The Railways have 
during the last three years been spending Rs. 85 crores to Rs. 100 
crores on the repair and maintenance of rolling stock, a little over 
half of this expenditure being accounted for by locomotives. The 
average cost of repairs and maintenance per equated engine kilo- 
metre for all the Railways together has gone up from Rs. 0.61 in 
1965-66 to Rs. 0.70 in 1967-68. The cost has been subject to very 
wide variation from one Railway to another. This suggests the 
need for a closer study of the problem. The Committee would in 
this connection like to commend the following lines of approach: 

(i) Detailed work studies should be conducted in the various 
loco-sheds where overhauls and major repairs are under- 
taken with a view to effecting improvements in the me- 
thods of operation and achieving efficiency and economy. 

(ii) The various operations involved in overhauls and major 
repairs should be standardised and suitable norms evolv- 
ed on this basis. Such norms would facilitate compara- 
tive evaluation of the performance of different workshops 
and stimulate healthy competition amongst them. 

(iii) Based on the standardisation of the various operations, 
some suitable form of batch costing should be evolved. 
For this purpose, the experience of undertakings like the 



Chittaranjan Locomotive Works could with advantage be 
drawn upon. 

(iv) There has been a progressive reduction in the number 
of steam locomotives in use since 1965, due to increashg 
dieselisation and electrification. I t  would, therefore, be 
necessary for the Railways to assess to what extent idle 
capacity has ,been created in the steam loco sheds and such 
capacity could be usefully diverted for maintenance/re- 
pairs of diesel/electric locomotives, so that duplication of 
facilities could be avoided. 

[S. No. 45, Appendix, Para No. 5.21 of 60th Report (Fourth 
Sabha]. 

Actin taken 

The workshops have introduced the Production Control Organi- 
sation recommended by the Board vide letter No. 58/509/M(W) of 
the 24th January, 1958. This was done to introduce the system of 
payment by results in all workshops. This was intended to in- 
crease the productivity of all workshops and to have a rational sys- 
tem of comparison of productivity of individual workshops with a 
view to improving them. The process of introduction of incentive 
involved a close study of operations, standardisation of operations 
and 'allowed times'. Certain methods improvements were also in- 
troduced at that time before standardisation of allowed times was 
made. f i e  introduction of incentive. schemes did result in a consi- 
derable increase in productivity of all shops and enabled the Indian 
Railway Workshops to undertake the overhaul of increased holdings 
of carriages and wagons besides taking up various additional lines 
of manufacture such as new wagons, spare parts etc. which would 
normally have required additional staff, machines etc. had the in- 
centive scheme not been introduced. 

2. The Railways are now working on improving productivity 
still further by introducing 'method study cells' in Railway Works- 
shops. This has been reasonably well developed in certain Railways 
such as Western Railway though in other Railways the progress has 
been sowwhat slow. Railways are now being instructed to utilise 
the services of Rate Fixers to undertake method study to improve 
productivity further. 

3. Considerable progress has already been made in standardisa- 
tion of various operations involved in periodic overhaul and major 
repairs. This standardisation, however, has taken into account the 
standard of equipment material handling facilities etc. available In 



individual wo~kshops. The quarterly review is made by the Board 
to follow up the productivity of all shops and to compare workshops 
performances. This review does in itself help to stimulate healthy 
competition between Workshops and has resulted in a steady im- 
provement in the manpower rat'ios which is one of the important 
norms for comparison and shows the efficiency of each workshops on 
a realistic basis. 

Wmk study in loco sheds has also been included as an item for 
study by work study groups on Railways. The studies so far car- 
ried out in few loco sheds are being circulated to all Railway as a 
basis for making changes in the method of workin?, as conditions 
of work in many cases are similar. 

Stores consumption in sheds is regulated in accordame with im- 
prests fixed based on wear-pattern etc. The sanction for imprests 
are reviewed periodically at the Divisional Mechanical Engineers' 
level and fluctuations in consumption have to be properly justified. 
Thus adequate controls are exercised on stores costs also. 

4. A straight comparison of the cost of overhaul in various Work- 
shops, however, would be unrealistic as there are vast differences in 
the condition of incoming rolling stock which, result in consider- 
able variations in repair times and in the quantum of materials re- 
placed involving in turn variations in repair costs. This difference 
in quantum of repairs to be executed on incoming rolling stock is 
mainly due to the variety of types of rolling stock, extent of utili- 
sation on different railways including variations in the loads car- 
ried by them over varying condition of tracks e t ~ .  The condition 
of incoming locomotives varies widely from Railway to Railway as 
also from various Divisions in the same Railway. This is due to the 
diffe.rent type of feed-water available for locomotive use, the loads 
normally carried, the gradients in the section, the average speed 
obtained etc, All these factors make it very difficult to have a 
straight comparison in repair costs between various Workshops. 

5. A system of "Batch Costing" is suitable only where the nature 
and extent of Work done in successive batches of a single product 
is the same. 

During the periodical overhaul of locomotives various classes of 
locomotives falling under different age groups are repaired in each 
period. Therefore the repair operations carried out on locomotives 
during the periodical overhaul necessarily vary so widely both in 
their extent and nature that it is not feasible to introduce a batch 



costing system for repair work, in the same manner as for manufac- 
turing operations in a Production Unit like Chittaranjan Locorntie 
Works, where the work involved in the manufacture of large num- 
bers of the same product (viz. Locomotive) is repetitive. 

However, keeping in view the need for controlling the cost in- 
curred on periodical overhaul of locomotives in Repair Workshop 
a system based on the "allowed manhours" for the POH of each 
class of locomotives is being evolved for evaluating the POH cost 
but it is still to be seen whether such a system will serve the objec- 
tive in view viz. control .over POH cost more effectively than any 
system of batch costing. 

6. A review of Workshop capacities is made periodically in the 
Board's office. Based on this review, workload is transferred from 
Shops which are over-loaded to Shops having spare capacity due 
to one reason or another. The spare capacity generated due to 
transfer of POH of steam locomotives from one Workshop is taken 
over by either additimal lines of productions or by taking over POH 
of diesel licomotives as at Kharagpur or electric locomotives as at 
Kanchrapara. There is at present no idle capacity generated due 
to dieselisation or electrification in any of the Workshops. The same 
applies to the Loco Sheds of the open line. Here a policy decision 
has been taken to utilise spare capacity generated in the sheds due 
to transfer of steam locomotives consequent to dieselisation/electri- 
fication of the sheds to take over the maintenance of diesel or elec- 
tric locomotives. Examples of Sheds so converted are Asansol Shed 
for the maintenance of electric locomotives, there is, no idle capa- 
city at present in any Loco Shed on the Indian Railways. 

In other cases steam staff released as a result of dieselisation/ 
electrification is transferred ts other depots., and only that number 
is retained which is justified according to the yardstick. Similarly 
surplus equipment is disposed of. 

[Ministry of Railways (Railway Board) 0.M. No. 69-B(C)-PAC/ 
IV/60, dated 19th ~ovember ,  1969,'28 Rartika, 1891 ( S ) ] .  

Recommendation 
The Committee note that a test check of wagons carrying tim- 

ber booked from October, 1966 to January, 1967, at four stations in 
the South Central Railway, which lack weigh-bridge facilities, dis- 
closed loading of wagons beyond the minimcm chargeable weights 
and a consequent loss of revenue of Rs. 8,179. As the annual reve- 
nue from the timber traffic originating at these four stations ls of 
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Jne order of Rs. 10 lakhs, it is probable that the loss over a period 
.of one year will be fairly substantial. The losses might also con- 
tinue to recur. The Committee note that a t  three out of these four 
stations the Railway Board do not consider the installation of these 
weighbridges justified on this basis of traffic. As these stations car- 
ry timber traffic originating in the Chanda forests, the Committee 
would like the matter to be kept under constant review. Pending 
the installation of weighbridges, the question of intensification of 
surprise checks should be considered. The Committee would also 
like a speedy decision to be taken on the question of installation of 
the weighbridges at the fourth station which the Railways are at 
present stated to be considering. 

[S. No. 46, Appendix, Para 5.26 of 60th Report (Fourth Lok Sabha)]. 

Action taken 

As desired by the Committee, instructions have been issued by 
the South Central Railway to intensify surprise checks of wagons 
with a view to prevent cases of over-loading. 

The question of providing weigh-bridge at the fourth station viz., 
Dandeli has been examined. As 'Dandeli is the terminus of the Al- 
navar-Dandeli branch line and a weighbridge is available at Alnavar 
Dandeli branch line and a weighbridge is available at Alnavar 
where wagons loaded at Dandeli can be conveniently weighed, i t  has 
been decided not to instal a separate weighbridge at Dandeli. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PAC,'IV/60, 
Dated 15-10-1969!Asvina 23, 18911. 

Recommendation 
The Committee note that, out of a sum of Rs. 56.85 lakhs recover- 

able as at the end of December, 1966, from various siding holders in 
the Eastern Railway, a sum of Rs. 14.68 lakhs was still awzlting 
recovery at the end of July. 1968. The bulk of the recovery relates 
to public undertakings who have disputed the basis of charges. The 
Committee hoped that the matter will be speedily sorted out and 
the outstanding dues expeditiously realised. 
IS. No. 47, Appendix, Para No. 5.33 of 60th Report (N Lok Sabha)]. 

Action taken 
Out of the oustanding siding dues of Rs. 14.68 lakhs recoverable 

as at the end of July 1968, Rs. 4.85 lakhs have since been recoveked, 
leaving a balance of Rs. 9.83 lakhs as on 1st August, 1969. Vigorous 
efforts continue to realize the balance outstanding. 

3074 (aii) LS-8. 



The break-up of the outstandings against the Colliery Sidings and  
Industrial Sidings is as under:- 

(Figures in lakhs of Ks.) 

Colliery Industrial 'I'otal 
Sidings Sidings 

I .  Interest & Maintenance Char- 
ges . 4.16 0.87 5'03 

2. Establishment Charges . . 0.40 4'40 4.80 
Grand Total . - 

4.56 5.27 9 - 8 3  

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACiIViBO, 
dated 6th November, 1969il5th Kartika, 18911. 

Recommendation 

The Committee regret to note that claims amounting to Rs. 15.98 
l a a s  for maintenance and other expenses incurred on rolling stock 
used by Defence Authorities werc not preferred by the Central 
Railway in time and were rejected by the Defence authorities as 
time barred. It  is surprising that the claims werc not raised till 
Audit brought up the matter and. even d t e r  Audit had drawn the  
attention of the Railways to the position, it t w k  about two and a- 
half years to prefer the claims. The Committee note that action for 
fixing responsibility in this case is underway and that the Railways 
are negotiating with the Defence authorities for settlement of t h e  
claims. The Committee would like to be apprised of the final out- 
come of these efforts. 

[S. No. 48, Appendix, Para 5.39 of 60th Report of the P.A.C.]. 

Action taken 

Departmental action against 3 Senior Accountants and one sub- 
head has since been finalised. In the case of one Senior Accountant, 
now officiating as Assistant Accounts Officer, a letter has been issu- 
ed by the General Manager warning this officer to be more careful 
in the discharge of his duties, and Passes and P.T.0.s have been with- 
held from two Senior Accountants for a period of one year. The 
post-retirement complimentary passes of the sub-head (who has 
since retired) have been withheld for a period of one year. 



2. As regards settlement of claims by Defence authorities, jt is 
submitted that due to revision of certain bills, as indicated below, 
Railway's claim against the Defence Department came down from 
Rs. 15.98 k k h s  to Rs. 11.36 lakhs: 

(figures in lakhs of Rs.) 

Original Revised Increase(+) 
bill bill Decrease(-) 

- -  - -- 
Out of Rs. 11.36 lakhs, the Ministry of Defence have, on further per- 
wasion. agreed to pay a sum of Rs. 3,99,505 - mvering the bills relat- 
ing to 1962-63 and 1963-64. 

The position in regard to realisation of the balance of Rs. 7,36355 
is as under:- 

(i) Interest, maintenance and depreciation charges of 
Rs. 7,01,941 relating to the )cars 1958-59, 1961-62 8: 1962- 
63 have finally been rejected by the Defence Ministry a s  
time barred and further action to write off the outstnnd- 
ing amount is under consideration. 

(ii) Recovery ol charges of Rs. 15.769 for P.O.H. etc. done in 
Railway Workshop to wagons belonging to Defence De- 
partment for 1961-62 is under examinstion in consulta- 
tion with the Ministry of Defence. 

(iii) The realisation of the amount of Rs. 18.545 on accou1:t of 
supplementary claims for charges in res2ect of coaches 
loaned to the Defence Department for the period 15th 
October. 1963 to 31st March. 1964, is being pursued with 
the Ministry of Defence. 

This has been seen by Audit who have advised that the amount 
of Rs. 11.36 lakhs mentioned in para 2 above is under verification by 
local audit officer and that a further communication will follow on 
receipt of reply from him. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACjIV160, 
dated 14th November. 1969123rd Kartika, 18911. 
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The Committee are surprised to learn that to prevent thefts of 
Loco fittings which amounted to Rs. 7,400, one of the Divisions in 
the Central Railway initiated a scheme for detailing loco staff on 
duty during the 'homing' of locomotives at a cost of Rs. 46,000. I t  is 
regrettable that, before introducing the scheme, the Division failed 
to obtain the sanction of the competent authority or even to consider 
in consultation with the Chief Security Officer whether the existing 
security arrangements could be improved. The Committee note that 
the scheme has since been given up. The Committee desire that 
action should be taken to ensure that cases of this type do not recur. 

[S. No. 49, Appendix, Para 6.6 of 60th Report, 1968-691. 

Action taken 

The observations of the Committee have been noted. Suitable 
instructions in the matter have been issued to the Railways in Min- 
istry of Railway's letter No. 69-B (C)-PACIIVl60(49), dated 28th 
June, 1969. (Copy enclosed). 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) ON. No. 69-BC-PACIIV(60, 
dated 23rd September, 1969;Asvina 1, 18911. 

ANNEXURE 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(R+ailway Board) 
New Dellti, dated 28-6-1969. 

-~ ~ 

d sad ha 7, 1891: 
NO. 69-B (C)-PAC/IVI6O (49) 

The General Managers, 
All Indian Railways. 

SUB: P.A.C.'s recommendation S1. No. 49 contained in the 60th Re- 
port (1968-69)-Avoidable expenditure an a scheme for pre- 
vention of thefts. 

In one of the Divisions of the Railways a scheme was introduo 
ed in which each steam engine coming to the loco shed for repain, " 



was in charge of a shunter throughout the entire period of i t s  horn- 
ing and repairs. A log book was also maintained on each engine 
showing the movement of the engine and the time taken on deer -  
rent operations in the shed. The purpose of the scheme was to en- 
sure better security arrangements against thefts of costly fittings 
from the engine. The sanction of the Mmpetent authority was not 
obtained for the scheme. The scheme was given up after one year 
without assessing its usefulness. The cost of the scheme worked 
out actually to much more than the value of the thefts reported 
prior to the introduction of the scheme. The thefts were also not 
completely eliminated. The Board, therefore, desire thaa before 
introducing a scheme of this nature, it should be ensured that: 

(a) the full implications (including financial) are worked out 
in the initial sbge itself; 

(b) the sanction of the competent authority is obtained in 
advance; and 

(c) investigation are made to And out if it would not be pos- 
sible to make improvements in the existing arrangements 
which may be less expensive in preference to introduc- 
ing a new scheme. 

Sdl- 
K. PARAMESWARAN 

Dy. Director, Finance (BC) , 
No. 69-B (C) -PAC JIV 160 (49) Railway Board. 

New Delhi, dated 26-6-1969 
Asadha 7, 1891 

Copy forwarded for information to the A.D.A.I. (Railways), 
New Delhi, with 40 ?are copies. 

Sdj- 
K. PARAMESWARAN, 
Dy. Director, Finance (BC) , 

Railway Board. 

Recommendation 
The Committee are concerned over the increasing incidence of 

thefts on the Railways. With the growing number of thefts, the 
Railways have also been facing claims from parties on an increasing 
scale. Some idea of the magnitude of the problem can be had from 
the fact that claims paid on account of "losses", theft and pilferage 
increased from Rs. 3.84 crores in 1965-66 to Rs. 5.87 crores in 1M7-68. 
'These accounted for over three-fifths of the net claims paid during 



these.years. The fact that during this period the expenditure on 
the Railway Protection Force increased from Rs. 9.63 crores to 
Rs. 11.97 crores raises the question whether the Railways have been 
able to obtain results commensurate with the heavy expenditure on 
this Force. The Committee would like the Railway Board to exa- 
mine how best the Railway Protection Force could be made effec- 
tive to minimise the growing incidence of thefts. 
[S. No. 51, Appendix, Palia 7.20 of 60th Report]. 

Action taken 

It  is submitted that the Railway Board are fully alive to the 3ro- 
blem of thefts of railway property including booked consignments 
on the Railways and are taking all possible steps to reduce thefts 
which are linked with the payments of claims to the parties con- 
cerned. The various measures taken by the Railways have already 
been reported to the Public Accounts Committee, as mentioned in 
paras 7.5 to 7.17. The question of making the Railway Protection 
Force more effective in preventing thefts has also been engaging the 
attention of the Railway Board and a High Powered Committee was 
appointed in October, 1966, whose report has been received and is 
under examination in the Ministry of Railways. 

2. Incidentally, it may be pointed out that due to the special 
steps taken by the Railway Protection Force, the overall position of 
incidence of theft on the Railways hzs shown a marked improve- 
ment during the first quarter of the current year. as will be ob- 
served from the following figures:- 

Theft  o j  booked consignments 
- - - - -- - - -- 

No. o f  cast\ Value of Property 
involved (R\.i 

-PA-- 

1 s t  quarter 1969 . 5 66 49ro.5r9 
1st quarter 1968 . :XS 8,1 1 ,979 

- -- -- ---- 
The enforcement of the Railway Property (Unlawful Possession) 

Act, 1966, with effect from 1st April, 1968. has also showr~ very good 
results. During the period of the quartcr 1.e. from 1st January, 
to 31st March, 1969, railway property worth over Rs. 5 lakhs has 
been recovered with the arrest of as many as 3,825 persons. It is 
hoped that with the conferment of more powers on the Railway 
Protection Force for the investigation and prosecution of cases of 
theft, etc. together with the other mmsurcrs suggested by the High 
pwered Committee the incidence of thefk -a::" kr - fon+; * - l~ r  00- 

trolled. 



This has been seen by Audit. 

IMinistry of Railways (Railway Board) O.M. No. 69-BC-PAC1IVi60, 
dated 6th November, 1969115th Kartika, 18911. 

Recommendation 

Incidentally, the Committee note that the Railways took 33.1 
days to settle claims in 1967-68 as against 31.7 days in 1965-66 and 
34.3 days in 1966-67. The Committee would like steps to be taken 
to ensure that the Commerqal Department settles claims in an ex- 
peditious and businesslike manner. 
[S. No. 51. Appendix, Para 7.21 of 6th Report of the P.A.C. (1968- 

69) I. 
Action taken 

The observations of the Committee are noted. 

The Ministry of Railways (Railway Board) would like to clari- 
f y  that all possible steps are being taken to expedite disposal of 
ckims. Watch is maintained on the disposal of claims cases by the  
Railways. The Claims Organisation on the Railways has been 
strengthened and certain posts of Senior Commercial Officers up- 
graded to Junior Administrative Grade. An Expert Committee has 
also been appointed to examine thc question in ,all its aspects and 
to suggest ways and means for more expeditious disposal of claim 
cases. 

This has been seen by Audit. 
[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACiIVI60, 

dated 23rd September. 1969'lst Asvina. 18911. 

Recomn~endation 
The Committee had in their 32nd Report (Third Lok Sabha) re- 

commended that losses on account of thefts of fittings should be 
sepaaately exhibited in the Appropriation Accounts. The Commit- 
tee observe that this is not being done by some of the Railways. The 
Committee desire that their recommendations should be implement- 
ed quickly. 
[S. No. 51 Appendis, Para 7.22 o f  60th Repurt Fourth Lok Sabha]. 

Action taken 

Noted. Instructions were issued to the Railways to indicate 
losses on account of thefts of fittings separately in the statement of 
losses Annexure 'H' to Appropriation Accwunts vide Railway Board's 
letters No. 68-Sec(Cr)-184121, dated 5th December. 1968 and XI). 68 
~pp14110167-68, dated 28th December, 1988 (Annexure i &. 11). These 



instructions have been re-iterated vide para 4 of Railway Board's 
letter No. 69 App1611(68-69, dated 16th June, 1969 (Annexure 111). 

This has been seen by Audit. 
]Ministry of ailways (Rly. Board) O.M. No. 69-~(C)-PAC/1V160.[ 

ANNEXURE I 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS (RAILWAY BOARD) 

No. 68-Sec (Cr) 184121. 
New Delhi, dated 5th December, 1968. 

To 
The General Managers, All Indian Railways. 
General Manager, C. L. W., Chittaranjan. 
General Manager, D. L. W, Varanasi. 
General Manager, Railway Electrification, Calcutta 
The Chief Administrative Officer, I.C.F., Madras. 

Sub: Appropriation Accounts-Statement of losses. 

Reference is invited to the instructions in respect of exhibition 
of losses on account of deficiencies and shortages of Rolling Stock 
fittings in the Appxvpriation Accounts issued by the Board from 
time to time, leading to those in the concluding para of their letter 
No. 68jAppl4jlO67-68;Pt. I dated 5-10-68. I t  appears that an some 
Railways, instances have occurred of deficiencies and shortages in 
Rolling Stock fittings attributabRe to clear cases of theft. being 
lumped up with the other cases of deficiencies and shortages, in 
the statement of losses intended for incorporation in the Appro- 
priation Accounts. With a view to eliminating any ambiguity in 
this regard, the Board would once again invite attention to the 
instructions contained in letter No. 64-Sec (Cr) 18416 dated 16-11-1963 
according to which the deficiencieslshortages under reference have 
to be carefully recokned in regard to the following:- 

(i) A careful record has to be kept of all parts removed from 
the Rolling Stock for carrying out shed and running re- 
pairs on other stock so as to distinguish the resultant 
shortage from cases of other deficiencies and shortages 
referred to sub-paras (ii) and (iii) below (c.f. para 3 
(iv) of Board's letter ibid of 16-11-1965). 



(ii) Lists have also to be prepared of all the deficient items 
which are attributable to clear cases of theft of the 
various fittings (c.f. para 3 (iii) & (vii) of letter ibid). 

(iii) Other fittings which are found dekient and do not find 
place either in the inventmy taken vide sub-para (i) 
above or do not constitute clear cases of theft wide sub 
para (ii) above, have to be listed separately and shown 
as shortages resulting inter-alia from certain parts drop- 
ping off on account of wear and tear, etc. 

2. The Board desire that the position in this regard on your 
Railway at various levels should be immediately reviewed and the 
procedure strengthened adequately that the loss on account of 
theft (including shortages and deficiencies attributable to clear 
cases of theft) is shown distinctly and separtely from that on ac- 
count of other deficiencies and shortages referred to in sub para 
(iii) above, in the various statements of losses under the appropriate 
heads. 

3. The Board further desire that the number of items and 
amount of losses already reported in Annexure H to your Appro- 
priation Accounts for 1967-68 should be immediately reviewed and 
the analysis thereof in the light Of the above viz. (i) cases of theft 
(including shortages and deficiencies attributable to clear cases of 
theft) and (ii) other deficiencies furnished to them immediately. 

4. The receipt of this letter may please be acknowledged. 

(Sdj- C. S. PARAMESWARAN), 
Secretary, Railway Board. 

ANNEXURE 11 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS (RAILWAY BOARD) 
No. 68App14110161-68 New Delhi, dated 28-12-1968. 

The General Managers, All Indian Railways, 
CLW, DLW and ICF. 
RE and DBK (S. E. Railway). 

SUBJECT:-Statement of Losses-Annexure H to Appropriation 
Accounts for 1967-68. 

Reference is invited to para 3 of Railway Board's letter NO. 
68-Sec(Cr) 184121 dated 5-12-1968 in regard to exhibition of items of 
losses attributable to theftlshortages of Rolling Stock Fittings with 
the request that the requisite information may please be sent to the 



Railway Board urgently supplying simultaneously a copy of the 
same to your Chief Auditor for verification. 

2. The break up of the items of losses shown in the statement 
under reference for 1967-68 according to year of occurrence in the pro- 
fonna circulated with Board's D.O. letter No. 67App14[10[66-67 dated 
1-8-1968 and 8-8-1968, required to be sent to Board vide concluding 
portion of their letter No. 68Appi41 10167-681Pt. I dated 5-10-1968 may 
please be sent early. A copy of this information may please be sent 
to your Chief Auditor also for vetting. 

A certificate in regard to reconciliation of figures of losses desired 
in para 2 of Board's letter No. 68 Appj7/3/65-661Pt. dated 29-5-1968 
may also please be furnished. 

This may please be given top priority. 

Sdi- (Kapur Chand) 
Joint Director, Finance (X) , 

No. 68jAppi4'10167-68 New Delhi, dated 12-1968. 

Copy (with 45 spare copies) forwarded to' the A.D.A.I. (Railways) 
New Delhi the usual number of copies of Railway Board's letter of 
5-10-1968 mentioned above are also enclosed. 

Sdl- (P. L. BAHL) 
for Secretary. Railway Board. 

Copy to Sec(Cr) for information. 

A N N E X U R E  I11 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS (RAILWAY BOARD) 
No, 69App i6 11 i68-69 New Delhi, dated 16-6-1969. 

The Gmeral Managers. 
All Indian Railways, 
C.L.W., I.C.F.. DLW, and 
R.E. (S.E. Railway). 

SUBJECT: -Appropriation Accounts for 1968-69. 

Reference is invited to Board's lettcr Vo. 68App:6!1:67-68 datec 
'1-1968 under which was efrculated the programme for the corn 



pilation and submission of the Appropriation Accounts and the s u p  
porting statements and annexure etc. for the year 1967-68 in  con- 
venient batches. A similar programme in respect of the Appropria- 
tion Accounts for 1968-69 has been drawn up  in consultation with 
Audit and a copy thereof is enclosed for information and necessary 
action. 

2. The Railway Board have from time to time emphasised the 
imperative need for close observance of the prescribed time table 
for the submission of the 'advance' and 'final' Appropriation Accounts 
as well as the supporting statements etc. and take this occasion to 
reiterate that arrangements should be made to ensure that the dates 
indicated in the enclosed programme are strictly adhered to. This 
has become all the more necessary because these Appropriation 
Accounts have also to be translated and printed in Hindi for pre- 
sentation to the Parliament. 

3. In this connection attention is also invited to the instructions 
contained in paras 2 & 3 of Board's aforesaid letter of 8-7-1963 with 
the request that while the explanations for variations should be 
illuminating and self-contained, adequate correlation of the explana- 
tions has also to be ensured in the Appropriation Accounts of the 
relevant grant (s) under which per contra variations occur. FLU- 
ther, the Audit comments that may be received on these accounts 
should be dealt with and disposed of expeditiously inter-alia by 
holding discussions among the rxecutive. accounts and the audit offi- 
cers at the appropriate level. 

4. Statemellt of losses etr. Annexure 'H' to Appropriation Accounts. 
Reference is invited to the instructions contained in Board's letter 
No. 68App'4 10'67-68 dated 18-12-1968 accordin: t o  which the losses 
relating to shortages and deficiencies of rolling stock fittings have to 
be shown distinctlv ; tnd separately under two categories v iz .  (i) 
those attributable to clear cases of theft and (ii) those on account of 
other deficiencies and shnrtagcs. This information should please be 
shown separately in the statement of losses in the light inter-alia of 
the jnstructions contained in Board's letter No. 68-Sec(Cr)184;21 
dated 5-12-1968. 

5. Statement showing operating ratio (percentages of Working 
Expenses to Earnings) .-While comparing the operating ratio for 
the year undcr report with that for the previous year. the mair. 
&uses for variation and= Eamfngs and WorMng Ibpenses shouhj 



be indicated alongwith the magnitude thereof; Railway Board letter 
No. 69App1514168-69 dated 16-4-1969 refers. 

*Copy enclosed for Central Rly. 

6. Receipt of this letter may please be acknowledged. 

Sdl- T. R. SANKARAN, 
Dy. Director, Finance (Accounts)' 

DA)As above. 

No. 69App1611168-69 New Delhi, 16-6-1969. 

Copy with 50 spares, forwarded to A.D.A.I. (Railways), New 
Delhi for information and necessary action. A copy of the instruc- 
tions issued to the Chief Auditors in this respect may kindly be sent 
to this office as usual. 

Sdj- T. R. SANKARAN, 
for Secretary, Railway Board. 

DAl As above. 

Copy to (i) Accounts I (B.O.), R.S.(G), R.S.(B), P.T.N., Cash, 
E (NG) and Publicity branches for information and necessary action 
regarding accounts and statements relating to them. 

(ii) Accounts 1 (Comp), Accounts (Inspection), Stat., Hindi, Ac- 
counts XI, Accounts 111, Budget and Budget (Committee) Branches 
for information. 

The Committee feel that it was unnecessary to have resorted to 
an advance from the Contingency Fund in this case, as the expendi- 
ture was clearly foreseen. The advance related to the write-off of 
an item of expenditure incurred as early as December. 1962 and the 
proposal for write-off was under the consideration of Ministry of 
Railways since June, 1965. Had that proposal been speedily pro- 
cessed it would have turned out to be unnecessary to have taken an 
advance on the last day of the financial year. The Committee desire 
that action should be taken to ensure that the Contingency Fund 
is not unnecessarily drawn upon by holding over proposals for ex- 
penditure received well before the close of the financial year. 

[Sl. No. 56, Appendix-Para 7.64 of 60th Report of the P.A.C. 
(Fourth Lok Sabha)] 



Action taken 

Ministries of Home Affairs, etc., are requested to note the above 
recommendations of the Public Accounts Committee carefully for 
information and guidance. 

Sd 1 - (MANJIT SINGH) 
Under Secretary to the Government of India. 

(Ministry of Finance O.M. No. F.8(62)-Bj69 
dated 8-8-1969.) 

The recommendation of the Committee is noted. 

This has been seen by Audit. 

IMinistry of Railways (Railway Board) O.M. No. 69-B (C) -PAC I IViGO 
dated 23-9-1969jAsvina 1, 18911 



CHAPTER I11 

RECOMMENDATIONS/OBSERVATlONS WHICH THE COMMIT- 
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES 

OF GOVERNMENT 

Recommendation 

16. The Committee note the view expressed during evidence thai 
there are some "inherent defects" in the process of manufacture of 
sleepers. The Committee cannot? however, avoid the conclusion that 
perhaps the Railways also cannot escape from some part of the res- 
ponsibility for this state of affairs since they had accepted the process 
of siinultaneous pressing and punching which gave rise to these 
"defects". The Railway have on this account asked for a change in 
the design of the sleepers. but this would require a complete change 
in the procesing operations and the l a p u t .  entailing substantial 
capital investment. The Committee are unable to understand why 
the process of operation adopted by i!~e Plant has produced such 
unsatisfactory results when it has been worked successfully in other 
countries. This suggests that either the presser plant and the  dies 
are defective or that the>; are not being properly maintained or  
operated. The rnatler needs close investigation by Government. 

(S. No. 16 Appcndis-Para No. 2.68 of 60th Report of the P.A.C.) 

Action taken 

As regards Committee's observation that "perhaps the Railways 
also cannot escapc from some part of the responsibility for this 
state of affairs since they had accepted the process of simultaneous 
pressing and punching which gave rise to these defects", the position 
has already been clarified by the representative of the Railway 
Board vide para 2.57. The Ministry of Railways could not apparently 
take on any responsibility for the successful working of the process 
which was entirely dependent on thc detailed terms of technical 
cooperation which the plant authorities had settled with their 
collaborators. The fact that the percentage of rejections has come 



.down to a great extent after 1967 would also appear to point to the 
conclusion that there was nothing basically wrong with the process 
originally settled. In view of satisfactory quality of supplies a t  
present, i t  is not proposed to pursue the question of change in the 
process of manufacture. 

[Ministry of Railways (Railway Board) O.M. No. 69-B(C)-POCiIV; 
60 dated 19th November, 19691 

Improvement in the percentage of rejections over the years has 
already been reported to the Committee. The observation of the 
Member (Engg.) contained in para 2.62 is also relevant. "The defect 
is not of such a serious nature that we cannot use them. The finish 

b 
is not very good. We would like them to improve the finish. We 
have tightened up the inspection. Laterly, we  have been getting 
satisfactory sleepers." The observation of the Committee that the 
defects due to dies or pressing need investigation by Government 
has, however, been noted and the Plant is maintaining strict watch 
and control. 

[Ministry of Steel & Heavy Engineering O.M. No. DUR-18 (4 )  ,69 
dated 4th Dec. 19691 

Another aspect of the case calling for comments is the fact that 
vcn after the deficiencies in the lots supplied to the Integral Coach 

Factory came to the notice of the Railways, six more contracts were 
placed with the same firm. The Committee would like Government 
to investigate how this happened and fix responsibility. 

(S. NO. 23. Appendis Para 2.126 0.f 60th Report'of the P.A.C.) 

Action taken 

The six more contracts placed after the deficiencies in the copper 
content of the steel had come to notice, referred to in the above re- 
commendation were those placed against global tender NOS. S-70 to 
S-75 between December '66 and April '67 for a total quantity of 
14,521 tonnes of steel out of which only 10,370 tonnes was for plates, 
sheets in copper bearing quality whereas the balance 4151 tonnes 
were in non-copper. bearing quality. 



The details of these six orders are indicated below:- 

Tender Dd+e order Qty Quality of Remarks 
NO. was placed M/T steel 

GROUP I 70 5-12-66 2375 Copper 1149.31 M/T of 
bearmg. copper bearing 

steel supplied & 
balance qty. can- 
celled. 

71 29-12 -66 1609 Non-copper 1189.350 M E  sup- 
bearing. plied, balance can- 

celled. 
72 20-2-67 2708 Copper 

bearing. Cancelled. 
GXOLJP-? I[ 73 8-3-57 5312 Copper 

bearing Sr 
non-cupper 
bearing. 

74 29-3-67 1010 -do- -do- 
75 27-4-67 1507 Non-copper 481.358 M/T sup- -- bearing. pllrd & balance 

14521 Qty. cancelled 

- - 
Out of these 14,521 tonnes, the firm had supplied only 2820 tonnes 
within the contractual delivery dates the balance quantity thereafter 
was cancelled. Out of these 2820 tonnes 1670.7 tcnnes were against 
orders for steel in non-copper bearing quality. The balance 1149.3 
tonnes was in copper bearing quality. The supplies were found 
to be in full conformity with the specification with correct 
copper content. As such, it will be appreciated that there was no 
case of any copper deficiency in supplies made against these 
contracts. 

2. Initial Report on copper deficiency. 

On 5.11.66 ICF reported that a consignment of 151 tonnes of sheets 
received from the firm was on test found to be deficient in copper 
content which varied from 0.01 percent to 0.1 percent as against 0.2 
to 0.35 percent specifled ISM was cabled immediately to investigate 
the complaint. A detailed report was also sent on 19.11.66 and on 
25.11.66 ISM asked for duplicate samples of the supplies for testing a t  
their end. In the meantime samples were alsc sent to the National Test 
House, Alipur to verify the test results of ICF. The D. G., 1 S M . h  
his letters of 24.11.66 and 6-12-66 advised that the matter was being 



investigated by his Director of Ibpection On 64266 the %ail&ay 
Adviser, London advised that he had discussed the complaint with 
.MIS Getraco the suppliers and further stated that 

(i) the Sollac Mills where the Steel was manufactured, were 
a first class mill ,in France with a very high status and 
that they had supplied previously copper bearing sheets to 
ICF. They also supplied steel to several other customers 
including the .French Railways and there had never been 
any complai$t against the quality of steel supplied by 
them; 

(ii) MIS. Getraco had assured that they would furnish ade- 
quate compensation if found to be necessary. 

On 17-12-66 tests results were received from the National Test 
House, Alipur which confirmed the complaint made by ICF. Thesc 
were  forward* to the 'DG, ISM, London, who advised that he had 
tightened up inspection procedure. 

3. Placeme,nt of orders (six) against global tender Nos. S70-S75. 

The qix orders could be divided into two groups: 

Group I-Orders against Tender Nos. S-70, S-71 and S-72 placed 
in December, 1966 and February, 1967. 

Group 11.-Orders against tenders S73  to 75 placed in March 
and April, 1967. 

3.1 Group I- (a) Order against Tender No. S-70. 

(i) This tender was opened on 7th November, 1966 and contained 
items of copper bearing plates. MIS Getraco's offer was the lowest 
in the cases of six items for 2375 tonnes. 

(ii) The next higher offer was $ 15,360 more than Wraco's  offer 
valuing $2.30 lakhs. 

' I  
(iii) In response to a specific reference, the firm confirmed that 

their offer was to specification with the requ"isite copper content. 

(iv) Deficiency in copper additive was such ~ X c h  could be 
guarded against by a check during inspection and 'DG, ISM had al- 
.ready been alerted. 

3074 (aii) LS--9. 



(v) DG, ISM had also assured that he had tightened up the ins- 
pection procedure by the time supplies against these orders are to 
be inspected, DG, ISM, would have fully investigated the complaint 
vis-a-vis inspection procedures and made arrangements to check all 
aspects of the specifications. 

(vi) The supplied steel conformed to all physical chemical pro- 
perties and surface finish laid down except for the element of copper 
additive which was less than prescribed. The steel with regard b 
its main properties was usable for the purpose for which it was. 
obtained with certain precautions. 

(vii) The reports received from Landon, as explained in the pre- 
vious paragraph clearly indicated that the concerned mills were 
capable of producing steel with copper additive to the required spe- 
cifications and that the quality could be assured by detailed inspec- 
tion by ISM. 

Under the circumstances, there was no reason for the Tender 
Committee to pass over the firm's offer especially, as the guidelines 
for procurement under IDA creditslBank loans laid down by the 
IBRD and IDA authorities stipulated that contracts must be awarded 
to the lowest evaluated tenderer who met the tender terms and con- 
ditions. Accordingly, taking into consideration all the above facts 
the Railway Board approved of the recommendations of the Tender 
Committee for placement of orders on the firm for 2375 tonnes of 
steel. As a measure of abundant caution, ISM was asked once again 
to tighten up inspectiim procedure and ensure that the supplies were 
with requisite percentage of copper. 

(b) Order against S-71--additional reasons for acceptance of offer 
of Mls. Getraco. 

This tender for 2420.84 tonnes covered items of steel in non-copper 
bearing quality, and was opened on 24th November, 1966. For 1609 
tonnes Mls Getraco's offer was the lowest by a margin of $8855 out 
of a total value of $1,56,112. As the items were in any case of non- 
copper bearing quality and taking the factors into consideration, as 
for tender No. S-70 there was no reason for the Tender Committett 
and the Railway Board to pass over the firm's offer and lose on the. 
price. , - 70 



(c) Order against tender S-72. 

The tender was for 3283 tonnes of sheets and plates in copper 
bearing quality. The tender was opened on 28th December, 1966. 
Mls Getraco's offer was technically the lowest one for 2708 tonnes. 
In reply to a specific query they confirmed that their offer was exact 
to specification. The next higher offer $11,162 more than that of 
Getraco. For the same reasons as explained earlier, the Railway 
Board approved of Tender Committee's recommendations for place 
ment of the order on MIS. Getraco for 2708 tonnes valued at $ 3.26 
lakhs. The order was placed on 20th February, 1967. 

3.2. Further developments after December 1966 in February, 1967. 

In February, 1967 the ISM inspected and passed 2438 tonnes of 
similar sheets against the earlier order (placed in mid. 1966) in 
copper bearing quality offered by the firm. He wrote on 27th Feb- 
ruary 1967, that the material was thoroughly tested and it strictly 
conformed to the specifications cited in the contract. In a later 
letter, the DGllSM also advised that in February, 1967 before passing 
the supplies, samples had been independently got tested for chemical 
analysis with a laboratory in U.K. 

Group 11. (a) Orders against tenders S-73 & S-74. 

These tenders were opened on 3rd February, 1967 and 23rd Feb- 
ruary, 1967 respectively, and were under consideration of the Board 
around and after the time when under the tightened procedures the 
inspection results of steel having been found to be with requisite 
copper content, were received from ISM.  Out of a total quantity of 
7371 tonnes, Mls Getraco's offer was the lowest for the 6322 tonnes 
which was ordered on the firm. As in the prwious tender in reply 
to a specific query the firm confirmed that their offer was to speci- 
fications with the correct copper content. In view of the reports 
received from ISM, London, that substantial quantities had been 
inspected in February, 1967 and passed after the inspection proce- 
dure had been tightened up, there was no reason to lose on the price. 
The next offer was $59,529 higher out of a total value of 6.37 lakhs. 
The guidelines laid down by the World Bank authorities specidy 
required that the order should be placed on the lowest waluated 
tenderer who met the tender terms and conditions. Accordingly, the 
Railway Board approved recommendations of the Tender Committees 
who took all the factors outlined in the previous paragraphs 
into consideration while recommending placement of order on MIS 
Getraco for 8322 tonnes. The orders were placed on 8th: March, 1987 



and 29th March, 1967. The orders covered 5287 tonnes of c o p p r  . 
bearing plates and sheets and 1035 tonnes of non-coppa. bearing 
steel. - $1 d ,, iiQ *(I 

(b) Orde~s against tender S-75. 

This tender was opened on 23rd March, 1967 covering items o d y  
of non-copper bearing steel. Taking into consideration the factors 
as outlined earlier, as also since the items were non-copper bearing, 
the order was placed for 1507 tonnes for which the firm's quotation 
was the lowest, valued at $1.58 lakhs. The next offer was higher 
by $M64. 

4 To summarise, at the time of dealing with the global tenders 
and placement of the two orders in December, 1966 and one order 
in February 1967, the following common factors were taken into 
consideration by the senior level Tender Committees and the Rail- 
way Board: - 

(i) (a) The supplied steel conformed ts~, all physical/chemical 
properties and surface finish laid down except for the 
element of copper additive which was less than precrib- 
ed. The steel with regard to its main properties was 
usable for the purpose for which it was obtained with 
certain precautions. 

(b) By the time supplied against these orders are to be 
inspected, DGIISM, would have fully investigated the 
complaint vis-a-vis inspection procedures and made 
arrangements to check all aspects of the specifications. 
DGIZSM, had been alerted and had ti~htened inspection. 

(ii) The deficiency in copper complained of was such as could 
be safeguarded against at the time of inspection. 

(iii) The mills concerned were large procedures having inter- 
national repute and capable of producing steel with 
copper additive; 

(iv) the firm confirmed specifically that their offer was for 
copper bearing steel with ccrrect content: 

;c (v) the next offers %&higher by $35,377 (in respect of the 
three tenders)';cll5? 



(vi) the guidelines laid down by the XBRD & IDA insisted 
upon order being placed on the lowest evaluated ten- 
derer who met the tender terms and conditions; 

(vii) as an abundant precaution, ISM was also specifically 
advised after placement of contract to specifically ensure 
conformity to specification. 

At the time the next three orders (Group 11) were placed against 
global tenders in addition to the factors given above, the following 
also were taken into consideration by the Senior Level Tender Com- 
mittee and the Railway Board:- 

(i) A bulk fiantity of 2438 tonnes of steel sheets had been 
inspected in Feb. 1967 under the tightened inspection 
procedure and steel passed in inspection with correct 
copper content after independent chemical analysis. 

(ii) the next offers were higher by a margin of $65,593 (in 
the three tenders). 

5. Bulk of the orders cancelled. 

The supplies which were passed by the ISM in February, 1967 
(against earlier orders placed in mid. 1966) were received by ICF 
in June 1967. These supplies had been certified by ISM after an 
independent chemical analysis to conform to the specifications in ail 

. respects including copper content. The supplies received by ICF 
were tested in June 1967 and again it was found that the bulk of 
them were deficient in copper content. From this i t  appeared that 
the copper deficiency persisted in the supplies and ISM were yet 
unable to ensure conformity of supplies to specifications in regard 
to copper content. I t  was accordingly decided by the Railway Board 
as a measure of caution to stop ordering further supplies from the 
firm and to terminate the outstanding contracts on expiry of the 
contractual deliveries. 

Out of the total quantity of 14,521 tonnes covered by these six 
contracts, 10,370 tonnes were of copper bearing quality (as also men- 
tioned in the Audit Para). Out of these 1149 tonnes only have been 
supplied and these were found to contain the correct quantity of 
copper. balance quantities have been cancelled. 



6. Conclusion. 

It will be appreciated that the complaint with regard to the defi- 
ciency in copper content was not overlooked while placing the 6 
contracts but taken due note of by the senior level Tender Comittees 
and by the Railway Board alongwith the reports received f m  ISM 
and the Railway Adviser, London. The placement of these orders 
against Global Tenders on the firm which, as explained earlier, has 
not brought in any copper deficient supplies, was fully justified, and 
inescapable in view of the conditions laid down by the World Bank/ 
IDA authorities. 

[Ministry of Railways O.M. No. 69-BC-PACIIV160, dated 19-11- 
1969128 Kartika, 1891.1 

The Committee regret to note that out of 8,190 axle boxes 
procured by the North Eastern Railway for use in wagons, as many 
as 2282 axle boxes valued at Rs. 1.78 lakhs have turned out to be 
surplus, and that the Railways are likely to sustain a loss of *Rs. 1.74 
lakhs due to the proposal to scrap these surplus axle boxes. The 
Committee further note that the excess procurement occurred due 
to the failure of the. Railways to take into account the fact that the 
wagons for which these boxes were needed were being condemned 
in large number. The Committee would like the Railways to inves- 
tigate the circumstances in which this failure occurred. 

The Comanittee also observe that as many as 98 axle boxes out 
of 494 procured for the old type E.M.U. coaches in the Central Rail- 
way have been rendered surplus and will have to be scrapped. The 
C0mmitte.e would like the Railways to investigate the circumstances 
in which these boxes came to be purchased in excessive numbers. 

[S. No. 25, Appendix, Para Nos. 2.140 and 2.141 of 60th Report (IV 
Lok Sabha)]. 

Action taken 

' The observations of the Committee have been noted. 

So far as the procurement of axle boxes on the North Eastern 
Railway is concerned, it has not been possible to ascertain as to how 
demands were actually worked out during 1953-55, due to non-avail- 
ability of records relating to the period. The General Manager of 
the Railway Administration who has gone into the matter has stat- 
ed that the Mechnical Department failed to take into account two 



special features in this case viz., ti) downwards trend in the con- 
sunyption of in 1954-55, and (ii) the condemnation of a number of 
non standard wagons. He has held that the Deputy Chief Mecha- 
nical-Engineer who dealt with the case at that time was responsible 
for this failure. Since he has, however, retired from service in 1955, 
no action could be taken against him. 

As regards the excess procurement of axle boxes on the Central 
Railway, the indents were placed during the period November, 1954 
to January, 1956. As the relevant records are not now available, i t  
is regretted that it has not been possible to investigate the basis on 
which these indents were placed. The axle boxes were recived 
during the year 1957-58. However, a study of the consumption figures 
from 1952-53 onwards indicates that during the period 1952-53 to 
1958-59, 208 axle boxes were used and the stock on hand a t  the close 
of each year was NIL till supplies from these indents were receiv- 
ed in 1957-58. During the period 1959-60 to 1966-67, only 16 axle 
boxes were consumed. The excess indenting was apparently due 
to the adverse stock position at that time and the anxiety of the 
administration not to cause imimobilisation of the E.M.U. stock which 
carry heavy suburban traffic. Considering, however, the small value 
of the loss to the Railway on account of scrapping of 98 axle boxes 
viz. Rs. 11,686 it is submitted for the consideration of the Commit- 
tee that this matter may not be pursued further. 

'This has been seen by Audit, who have remarked as under:- 

"In the case of excess procurement of axle boxes on the Cen- 
tral Railway the Ministry of Railways (Railway Board) 
have, in the concluding sentence of the action taken note, 
submitted for the consideration of the Committee that 
considering the small value of the loss on account of scrsp- 
ping of 98 axle boxes the matter may not be pursued fur- 
ther. In view of this, the facts regarding stock of axle 
boxes at the close of each year from 1952-53 onwards ag 
mentioned in the note have been noted by us without 
verification of this position by the local Audit office from 
the records of the Railway Administration." 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PAS/IV/60, 
Dated 23-9-19tjB11 Asvina, 18911. 

, " * 



Para 5.28. One aspectbf the case calls for detailed examination by 
Government. . he firm which executed this work and work in other T sections, where also defects c!ame to light, went into' liquidation in. 
1962. By thaftime some of the defects in the work ha& already come 
to notice. It is not clear why the matter was not quickly investigated 
and legal opinion taken on the question whether any general damages 
coqd be claimed from the firm notwithstanding the fact that by 
then the prescribed maintenance period (during which the contrac- 
tor remained responsible for the work) had elapsed. In fact, legal 
opini& on this point was taken by Government only in December, 
1968, i.e., after the Committee's hearings in connection with the case, 
and the opinion at thjit stage was that "not all facts are available 
to give any categorical opinion whether thdRailway Administration 
had a strong case to claim1 damages for defective work", and that, 
in any case, "it may not now be possible" to initiate action. The 
Committee would like the Railway Board to investigate why the 
case for claiming general damages was not speedily processed. 

[S. No. 30 Appendix No. Paras 3.27 to 3.29 of the 60th Report of the  
P.A.C.] 

Action taken 

Defects came to light on only one span of bridge No. 54 in March 
1962 before the firm, which executed this work went into liquidation 
in May 1962. Since this was only an isolated instance, confined to 
one span out of the 37 spans in line, and since the occurrence of 
damage was not widespread, it was felt by the administration that 
no action was called for against the firm, specially since the main- 
tenance period under the contract for this work had already elaps- 
ed as early as 15th June, 1960. The widespread nature of the damage 
came to light only after a similar instance was reported on bridge 
No. 26 in January 1963 and on a detailed inspection carried out there- 
after. At that stage the records show that no legal opinion was 
sought presumably because the company had already gone into liqui- 
dation. 

Fresh legal opinion since obtained indicates that against the 
background of this case, the railway administration could not have 
successfully made, a claim for damages against the contractors even 
if the firm had not gone into liquidation. Copies of the references. 



made to Ministry of Law, Bombay Branch and the legal opinion 
' obtained under the Ministry of Law's U.O. No. 2288/69-Adv.Bom., 

dated 31st July, 1969 are enclosed for information. 

[O.M. No. 69-BC-PAC/IV/60, date.d 19th November, 1969/Kartika 28, 
1891 (Sakha) 1. 

NOTE 

Reference is invited to the legal opinion given by the Additional 
Legal Adviser to the Government of India, vide Ministry of Law's2 
E.O. No. 3427/6BAdv., dated 7th December, 1968, copy enclosed. 

2. I t  has been opined that 'not all facts are available to give any 
categorical opinion whether the. Railway Administration had a strong 
case to claim damages or not. It may not now be possible to pro- 
ceed against the ex-director of the company which has gone into 
voluntary liquidation'. A doubt has arisen as to whether the Rail. 
way had any strong case at all and whether the Railway could have 
claimed damages from the contractors in case they had not gone 
into liquidation or from the ex-director of the company which has 
gone into voluntary liquidation by the time the damage to the girders 
were noticed. 

3. In this connection, brief facts of the case were already sent to 
the Ministry of Law in this Railway's note No. Nil, dated 11th De- 
cember, 1968 on the basis of which the opinion dated 7th December, 
1968 was given. A copy of this note is also enclosed. Copies of the 
tender documents etc. are available at pages 77 to 60c of file No. 
WC 177/10/1/39, Vol. I. A copy of the General Conditions of Con- 
tract (Revised) of the Western Railway, which govern the condi- 
tions of the contract is enclosed. The ~ontract~agreement is at pages 
116a and 116b of the same file. The contractors' memorandum and 
article. of association is placed at flag 'A' of the linked file. 

4. The work was completed by the contractor on 15th December, 
1959 and the maintenance period expired on 15th June, 1960. In  
terms of the contract, the contractors prepared designs and plans 
for prestressed concrete girders and submitted them to the Railway. 
The Railway Administration approved the designs and plans before 
the contractor was permitted to start the work. The cement and 
mild steel required for the work was supplied by the Railway. The 
other materials required for the work, namely high tensile steel, 
metal, sand, water, anchorages, etc. were supplied by the mntrac- 
tors and were inspected and approved by the Railway. The work 
at site was also supervised by the Railway staff. Deflection tests 



were taka and the tests proved satisfactory. During the course of 
the,wark, samples of concrete were also taken and tested and found 
to be satisfactory. 

5. The Railway staff after having satisfied themselves that the 
work has been properly carried out, prepared the final bills and 
returned the security deposit and other dues, when the maintenance 
period was over. 'w a 

6. Some damage in the end of one span (pair of girders) out of 
ithe 38 manufactured, supplied and erected by the contractors was 
noticed in August 1962. Similar damage in another span was notic- 
ed in January 1963. Between March and July 1963, minor damage 
of a similar nature was noticed in several other girders. The dam- 
age noticed was hair cracks over the girder seats in a few cases. 
The total value of the contract is of the order of Rs. 9.26 lakhs. The 
approximate cost of the repairs as now envisaged is Rs. 22,000. In- 
vestigation carried out by the railway revealkd that the damage had 
arisen due to improper seating of the girders on the bearings. Ex- 
pert opinion sought was however, divided as to whether the cause 
of the damages is the defective design or defective workmanship or 
"both. 

7. Legal opinion is now sought as to whether the Railway could 
have held the contractors responsible for the damages and clairmed 
the general damages from the contractors immediately after the 
defects were noticed even if the firm had not gone into liquidation. 

DA 1 copy of Legal Opinion. 
1 file No. WC 177/10/1/39-Vol. 1. 

Sd/- 
ENC (General). 

(No. W 65/10/1/1) 
- - - - - - - 

dt. 29-7-69. 

,Shri V. N. Lokur, 
Addl. Legal Adviser to the Govt. of India, 
Ministry uf Law, 
Bombay. 

It is not the practice of this Ministry to give opinions on hypo- 
thetical facts or questions of law. However, I have examined the 
question of law raised. 



I33 
Since no defects were found during the guman& M o d  and 

&he work was found to be satisfactory the Railway Admfnistration 
could not have proceeded against the contractors. The plans pre- 
pared by the contractors were approved and there was checking by 
the Railway Administration throughout the period of construction. 
Part of the material ~equired for the contract was supplied by the 
Railway Administration. The deflection tests taken were also found 
satisfactory. The expert 0pinion.i~ also divided as to whether the 
subseque* defects found were due to defective workmanship or 
defective design or both. The defects were found after one and a 
half years after the maintenance period was over. The Railway 
Administration had satisfied itself that the work was satisfactory 
before passing the final bills. No case of fraud or latent defects 
could have been made out. I am therefore, of the view that the 
Railway Administration could not have successfully made a claim 
for damages against the contractors. 

Sd/- 
(V. N. Lokur) 

Addl. Legal Adviser to the Govt. of India, 
Phone--293657, dt. 30-7-1969. 

E.N.C. (General) /W. Rly., Bombay. 

Min. of Law U.O. No. 2288169-Adv. Bom. dt. 31-7-1969. 

Recommendation 

The Committee cannot help feeling that the work on augmenting 
the facilities in Tatanagar and Adityapur has not been processed in 
a very businesslike manner. The work was undertaken, on consi- 
derations of urgency, without any survey, to deal with increased 
traffic expected out of the expansion of the Iron and Steel industry 
located at Jamshedpur. Howeve.r, though the expansion of that in- 
dustry got under way in 1964-65 the work on the remodelling of the 
yards is still in progress after ten years. Due to the fact that a sur- 
vey was not conducted the cost of the work underwent revision after 
surveys from Rs. 2.22 crores to Rs. 3.94 crores. 

The Committee note that the scope of thg work on these yards, 
as contemplated in the latest estimate for the work, provides far the 
Tatanagar yard handling about 3.135 wagons as against which the 
actual traffic that has materialised so far has been of the order of 
1,100 to 1,200 wagons. As the expansion plans 'of the industry in 



this aree, $6 whirh this scheme was mainly geared, were completed 
as far b c k  as 1964- for examination ivhetlkr the scope 
of the . - A .  ._ 1.. 

Is. Appendix-Paras 4.11 and 4.12 of tEe 60th Report of 'the. 
I li 

? ... t Action taken _... 
As explained in the note submitted to the Committeq (Repro- 

duced at para 4.8 of 60th Report of P.A.C., 196849) the& has been 
an increase in the scope of the work which contributed to the in- 
crease in the cost of the work as well as the time taken for its com- 
pletion. The wmk had to be undertaken without seriously affect- 
ing the day to day operating work in the yard to enable it to handle 
the traffic to and from the TISCO during its construction and post- 
construction stages. The work had therefore, to be spread over a 
number of phases. The work was also held up for land acquisition 
and heavy cutting involved. The additional or improved facilities 
finally provided over those in the original plan were:- 

(1) A Hump for sorting of wagons to reduce servicing time. 

e lines to 70 vehicles on 
n of the main line which per- 

I 

or the traffic to and from 

(4) ,$&o additional lines at Adityapur. 
Y -  

2.'As regards the Committee's remarks in para 4.12, it is explain- 
ed that the capacity of 3135 wagons for Tatanagar and 1295 wagons 

' for Adityapur is not the handling capacity, or the dealing capacity 
but is only the holding capacity, which represents the number of 
wagons which can be actually held in a yard. Handling capacity is 
usually taken to be 3/4th of the holding capacity and includes the 
wagons carried by through trains as well. The dealing capacity is 
the number of wagons which can be sorted out in the yard and in- 
cludes only the wagons sorted out for forming trains or placement 
for loading or unloading. 

3. The forecast of the number of wagons to be dealt with in 
Tatanagar yard after remodelling was only 1658 wagons (in terms 
of 4-wheelers) against 1176 wagons (in terms of 4-wheelers) dealt 
with prior to re-modding. 



4. The materialisation of the trmc forecast took considerable 
time due to the delay in TISCO attaining their rated capacity pro- 
.duction and recession which followed in the wake of the Third 
Plan period. The number of wagons dealt with in Tatanagar yard 
is, however, picking up with the recovery of the ecofiomy as 'will 
be seen from the following comparative figures:- 
--.-- 

Year No. of wagons dzalt No. of wagons in terms 
with (in units) of 4-wheelers. - 

1967 87 1 1086 
1968 roqo 1279 
1969 (first "73 

6 months) I474 
- - -- -- - .- -- 
'To the aforesaid figures are to be added another 200 wagons as the 
number of wagons to and from Goods Shed and subsidiary indus- 
tries have to be dealt with twice in the inward and outward trips. 

5. The Tatanagar Yard expansion visualised the creation of both 
additional capacities for dealing with wagons and for handling addi- 
tional through goods trains and additional passenger trains. The 
yard is now handling 16 through goods trains on the average. per 
day both-ways clearing about 1,000 wagons. The number of pas- 
senger trains handled has increased from 8 each-way in I F 6  to 14.5 
each way in 1968 and the average daily number of passengers ori- 
ginating has also gone up from 2408 in 1956 to 3132 in 1968. Provi- 
sion of additional platforms and passenger rake stabling facilities 
have permitted maintenance of convenient connecting trains for 
Branch lines to Gua, Kharagpur etc. and a bi-weeltly passenger to 
Waltair. I t  will thus be seen that the forecast made in connection 
with the remodelling has already materialised and as such the need 
for pruning the works as suggested by the Committee is, therefore, 
not justified. * w 

6. Apart from this the Railway have.,reported in June 968 that 
90 per cent of the work had been completed by that tiqe. Subse- 
quent to the receipt of the Committee's recommendation, ' b e  mat- 
ter was further examined in consultation with the railway, who 
have stated that 98 per cent of the work has been compl and 
the only item remaining to be done was drainage and d g t i i n g .  
There is, therefore, now no scope for pruping any item oi the work. 

ministry of Railways (Railway Board) 0.M.' No. 69-BC-PAC/IV/ 
60, dated 19th November, 1969128th Kartika, 18911. 



CHAPTER IV 

RF+COMMENDATIONSJOBSERVATIONS REPLIES TO WHICB 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE & 

WHICH REQUIRE: REITERATION 

Recommendation 

The Committee note with concern that the Railways ran into a 
deficit in 1966-67 for the first time since independence. The Budget 
for 1966-67 actually envisaged a surplus of Rs. 22.19 crores, but this 
failed to materialise and the actual results showed a deficit of 
Rs. 18.27 crores. The deficit was mainly caused by a shortfall in 
goods earnings, in respect of which the Railways had in fact expect- 
ed an increase of Rs. 44.53 crores over the revised estimates for the 
previous year. I,t is odd that such \a result should have been anti- 
cipated a t  all, when the Budget had taken note of the drought and 
its repercussions on passenger earnings, which were expected to go 
down. The actual results over the year showed that the drought 
affected other sections of the economy as well and upset the Rail- 
ways' calculations regarding ali increase in goods earnings. 

(S. No. 1, Appendix, Para 1.17 of 60th Report of the P.A.C.). 

Action taken 

The deficit of Rs. 18.27 crores as against the budgeted surplus of 
Rs. 22.19 crores amounts to a variation of Rs. 40.46 crores. The 
broad details of this variation are. 

(Rs. in crores) 
(i) reduction in gross receipts . 26 . 54 
(ii) increase in working expenses (including miscella- 

neous expenditure) . 17.00 
(iii) reduction in openline works revenue . (1 '97) 
(iv) reduction in payments to general revenue . (1.11) 

Total . 40'46 ------ 
(Figures within brackets are minus figures). 



2. The increase in the working expenses was due chiefIy to cer- 
tain post-budget developments which could not be anticipated when 
framing the budget, like the increase in the rates of Dearness Allow- 
ance and of the statutory price of coal and other factors detailed 
below:- 

(Rs. in crores) 
Higher rates of Dearness Allowance . 13-84 

Higher statutory price of coal . . 2'99 

Higher consumption of diesel oil . 1-53 

bcrease in price of diesel oil, including increased Sales Tax, 
excise duty etc. thereon . 0.69 

Higher consumption of coal . 0-27 

Partly offset by non-operation or operation for a shorter 
duration of certain posts . (3.01). 

3. For 1966-67 the budget was for passenger earnings of Rs. 227.20 
crores, other coaching earnings of Rs. 39.60 crores, goods earnings 
of Rs. 506.53 crores land sundry earnings of Rs. 23.50 crores. These 
assumed an  increase over the revised estimates of 1965-66 of 6.70 
crores in passenger earnings, Rs. 20 lakhs in other coaching earn- 
ings, Rs. 44.53 crores in goods earnings and Rs. 14 crores on sundry 
earnings. Actual passenger earnings exceeded the budget of the 
year by Rs. 2.14 crores and were Rs. 10.17 crores more than the ac- 
tuals of the previous year. Other coaching earnings were Rs. 57 
lakhs less than the budget and Rs. 37 lakhs less than in the previous 
year but this was compensated by sundry earnings which were 
Rs. 1.27 crores more than the budget and Rs. 2.52 crores more than 
in the previous year. The shortfall in gross earnings was, therefore, 
entirely in goods earnings. The budget of' goods earnings assumed 
increase in traffic based on the experience of 1964-65, the latest 
trends in 1965-66, and the revised estimates for 1965-66. This also 
included Rs. 18.10 crores expected to accrue from the increase of 
three percent in the supplemenbary charge. Excluding this, increase 
in the traffic was expected to bring in Rs. 26.43 crores. Forecasts 
were obtained from other Ministries of the output of coal, steel, ex- 
port ore and cement. These were substantially discounted in fram- 
ing the estimates of goods earnings to the extent shown below but  
even these more modest estimates did not materialise. 



(In million tonnes) , 
Forecast from Estimates Actuals 
other Minis- adopted for 
tries goods 

earnings - ---- 
Coal . f I 0 . q  +4'3 4.1 
Steel, plants raw material . +5'73 -0.9 
Steel finished . +I '05 4 ' 5  ' 3  Nil. 
Export iron ore . f 2.48 $2.0 + I . I  
Cement . +I '30  + I ' 3  f 0 '  3 

4. The Committee have commented that when the the Railway 
took note of the drought pnd its repercussions on passenger earn- 
ings which were expected to go down, it was odd that the railways 
should, while allowing for a reduction in passenger earnings due to 
the drought, have anticipated an increase of Rs. 44.53 crores in the 

,goods earnings over the revised estimates of the previous year. The 
position is that at  the. time of the preparation of the revised esti- 
mate for 1965-66 (and budget estimate for 1966-67), a noticeable 
.check in the growth of passenger traffic had already occurred. The 
revised estimate of passenger earnings for 1965-66 was, therefore, 
.placed at Rs. one crore less than the Budget. Allowing for a possi- 
ble improvement in conditions, the Budget Estimates in 1966-67 for 
passenger earnings were kept at Rs. 6.70 crores higher than the re- 
vised estimates for 1965-66 (an increase of 3 per cent). The actual 
realisation of passenger earnings during 1966-67 was Rs. 2.14 crores 
-more than the Budget Estimate. 

5. The case of goods earnings was somewhat different. Actual 
traffic in the first nine months of 1965-66 in some of the relatively 
higher rated items was more than the expectations for the period, 
and with this trend in view the revised estimate of goods earnings 
for 1965-66 was placed at Rs. 462 crores, Rs. 20.10 crores higher than 
the budget estimates for that year. This anticipation proved to be 
correct and the actual realisation in 1965-66 was about Rs. 34 crores 
higher than the revised estimates. This rising trend in goods earn- 
ings in 1965-66 was despite the poor agricultural season of that year. 
There was little reason, therefore, to apprehend a reversal of this 
trend in 1966-67. I t  was accordingly expected that the rising trend 
in  goods traffic would continue in 1966-67 and the budget estimate 
for that year was accordingly placed at Rs. 506.53 crores-an increase 
of Rs. 44.53 crores over the revised estimate for 1965-66 (of which 
'Rs. 18.10 crores was to come from the 3 per cent increase in the 
supplementary charge). 



6. The experienae of 1966-67 was, however, different. The 
drought awarently affected not only the agricultural output but 
)also industry, both agro-based and hydel-powered. Even heavy 
engineering and general traffic were affected, the increase in the 
industrial output in 1966-67 being only +2.6 as compared to +5.6 
per cent in 1965-66. The actual effect of the drought during 1966-67 
following the failure of rains in the summer of 1966 could not have 
been taken into account in the original budget estimate when it 
was framed in December, 1965, in view of the trend in 1965-66 which 
was also a poor agricultural year. 

[Ministry of Railways O.M. No. 69-B(C)-PAC. IVIGO, dated 19th 
November, 1969128th Kartika 18911. 

Recommendation 

In their 22nd Report (Fourth Lok Sabha), the Committee have 
already drawn attention to the heavy overcapitalisation that,, took 
place in the Railways during the period of the Third Plan lhding 
to the creation of traffic capacity far in excess of actual require- 
ments. In the Committee's opinion, the deficits now developing in 
the Railways have to be considered as a legacy of the faulty policies 
embodied and followed during the Third Plan, which resulted in an 
increase in dividend liability of the Railways to the General Reve- 
nues from Rs. 55 crores in 1960-61 to Rs. 115 crores (excluding t h e  
passenger fare tax) in 1966-67. 

[S. No. 2 Appendix, Para 1.18 of 60th Report] 

Action taken 

The observations of the Committee in the 22nd Report have al- 
ready been dealt with in the 'Action Taken Notes' furnished earlier. 
Attention is also invited to the 'Action Taken Note' on Recommenda- 
tion No. 9 of the 49th Report of the Committee where it has been 
pointed out that the capacity created by the end of the Third Plan 
was only that required for a sustained annual movement level of 205 
million tonnes which was not in excess when compared to the actual 
movement level of 203 million tonnes in the last gear of the Third 
Plan. 

2. It is also submitted in this connection that the increase in the 
dividend liability is not only on account of the increase in capital 
invested, but also due to the increase in the rate of dividend pay- 
able. As pgainst Rs. 55 crores paid as dividend in 1960-61 on the 
capital of Rs. 1521 crores, the dividend for 1966-67 was Rs. 115 crores 
3074 (Aii) LS-10. 



on a capital of Rs. 2842 crores, of the increase of Rs. 60 crores in the 
dividend paid about Rs. 19 crores was due to the raising of the rate 
of dividend. 

[Ministry of Railways (Railway Board) O.M. NO. 69-B(C)-PAC. IVI 
60, dated 19th November, 1969128th Kartika 18911. 

Recommendation 

In the context of the deficits now developing, i t  will be necessary 
for the Railways to take serious steps to put their house in order. 
The Committee would in this connection like to commend the fol- 
lowing broad lines of approach:- 

XXX XXX XXX 

(ii) A concerted effort should be made to secure more effici- 
ent use of the rolling stock and other capital assets on the 
Railways. The indices of track, wagon and locomotive 
utilisation given a t  page 9 of this report show that there 
is scoTe for improvement in this regard. One way of 
improving the utilisation of rolling stock and effect sav- 
ing in the fuel bill is to incr-se the speed of trains with- 
out endangering safety. It  would have the double ad- 
vantage of adding to public conven:cnc- 2nd also effecting 
saving in expenditure. A particular effort should also be 
made to maximise wagon usage by reduction in the 'turn 
round' and further resources should not be committed to 
the purchase of wagons before a careful assessment in 
made of surplus wagon capacity existing in the Railways 
as suggested by the Committee in paras 1.35 & 1.2'; of 
their Forty-Ninth Report (Fourth Lok Sabha) . 

[S. No. 3, Ap?endix, Para 1.19 (ii) of 60th Report. Fourth Lok 
Sabha]. 

Action taken 

As already indicated during the onal evidence before the Com- 
mittee the deterioration in the indices of utilisation of assets during 
1966-67 as compared to 1965-66 was mainly due to recession in the 
economic activity during the year which led to a fall in  the level 
of goods traffic. With the economic revival in 1968-69 there has been 
a genehl improvement in the utilizstion cf wagons and locomotives. 
The figures relating to 1966-67, 1967-68 and 1968-69 (provisional) in 



mspect .of net tonnes kms. moved per thousand running track kma, 
gross load per tractive effort and net tonne krns., per tonne of wagon 
napacity are indicated below: 

1. Net tonne kms. (in millions) moved per annurn per 1000. 

Year Broad Metre 
gauge gauge 

2. Gross load per kg. tractive effort 

Year Broad Metre 
gauge gauge 

3. Net tonne kilometres moved per annun1 per tonne of wagon capacity. 
--- - -- - -- - -- 

1966-67 . . 14983 11646 
1967-68 . 13857 11413 

(revised) 
1968-69 . 139x7~ 12079* 

(*Provisional) 

It would be seen from the above table that there is an improvement 
in the performance in 1968-69 as compared to 1966-67 in respect of 
net tonne kms. moved per annum per thousand running track kms. 
and per tonne of wagon capacity. The drop in the gross load per kg. 
tractive effort on the BC; from 92.0 in 1966-67 to 90.4 in 1968-69 
occurred on account of the increase in average tractive effort from 
16139 in 1966-67 to 16598 in 1968-69. The .gross lc@d (including the 
weight of engines) of goods trains which is a reliable index of the 
utilisation of the power of locos, however, increased from 1484 in 
1966-67 to 1501 (Provisional) in 1968-69. The engine kms. per engine 
.day on line also increased from 143 in 1966-67 to 148 in 1968-69, 



while the engine kms. per goods engine day in use increased from 
185 in 196667 to 197 (Provisional) in 1968-69. The gross load per - 
kg. of tractive effort is affected by the ratio of different types of 
locomotives and a decline in this figure is not, therefore, Ian index 
of deterioration in efficiency. For example the gross load per kg. 
of tractive effort in respect of empty trains will be more in the case 
of steam traction and less in the case of diesel and electric traction, 
as the tractive effort of electric and diesel locomotives is much high- 
e r  than thlat of steam locomotives. 

As regards utilisation of wagons, wagon kms. per wagon day 
has also improved from 70.03 and 58.8 on BG & MG respectively in 
1966-67 to 72.7 (provisional) and 59.3 (provisional) in 1968-69. The 
average speed of through goods trains and all goods tmins has also 
improved as will be seen from the following table:- 
- -- - - - - - - - -- - - . -  - -  - 

Broad Gauge ..letre gauge -- ---- 
1966-67 67-68 68-69 66-67 67-68 68-69 

I .  Average speed of 
through goods 
trnins(kms) . 20 .1  20.2 21.0* 1 7  16-6 1 7 . 0 ~  

2. Average speed of 

Every effort is being made to improve wagon utilisation further 
by reducing the delays in marshalling yards. terminals; etc. 

In regard to the Committee's observation on purchase of raddi- 
tional wagons the position is being explained in reply to the recom- 
mendation Nos. 9 and 10 of the 49th Report of the P.A.C. (Fourth 
Lok Sabha). 

[Ministry of Railways (Railway Board) 0. M. No. 69-B(C)-PAC) 
dated 19th November, 1969128th Rartika, 18911. 

Recommendation 

The Committee are surprised that despite the erratic growth of 
goods traffic since 1961-62, the Railways should have budgeted for 
an increase in goods traffic of 11 million tonnes during 1966-67. The 
actual increase in traffic that materialised was only 2.2 million , 
tonnes or one-fifth of the increase in traffic expected. The shortfall 



was mainly en laccount of coal, cement, general goods and steel 
plants traffic. The Committee have in  paras 1.11, 1.19 and 1.24 of 
their Forty-Ninth Report (Fourth Lok Sabha) already drawn atten- 
tion to the need to ensure that estimates of traffic in respect of 
these commodities are daawn up on a realistic basis, in the light of 
empricial data, which should be subjected to periodical review on 
the basis of known and anticipated demand and production data for 
various commodities. The Committee hope that this will be done 
and that, in the process of assessment of tmffic, the significant 2ro- 
gress made in road communications and their impact on the Rail- 
ways' share of goods traffic will be kept prominently in view. 

[ S .  No. 4, Appendix XI, Para 1.38 of the 60th Report]. 

Action taken 

The observations of the Committee are noted. In this connection, 
attention is also invited to the action-taken notes since submitted 
by this Ministry in respect of recommendation Nos. 1, 2, 5 and 6 
(Paras 1.11, 1.12, 1.23 and 1.24) of the Committee's 49th Report 
(Fourth Lok Sabha) wherein the steps taken and pro2osed to be 
taken by this Ministry on the points emphasised by the Committee 
have been explained. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) 0 .  M. No. 69B(C)-PAC! 
IV/60, dated 30th October, 1969/Kartika 8. 18911. 

Recommendation 

17. A development which is likely to have repercussions on the 
economics of the Plant is the proposal of the Railways to go in for 
prestressed concrete sleepers. The Committee note in this respect 
that the Railway Accidents Enquiry Committee (1968) have in part 
I of their Report urged the Railway Administration to make a spe- 
cial effort to introduce concrete sleepers on an extensive scale and 
that these sleepers have been found very suitable for purpose of 
track circuiting and automatic signalling. Modernisation of signal- 
ling arrangements on the Railways will require use of pre-stressed 
concrete sleepers on a progressively increasing scale. Serious con- 
sideration, therefore, needs to be given to the adverse implications 
of the development on the demand for sleepers of the type produced 
by the Durgapur Plant and the economic working of the Plant. 

IS. No. 17-Appendix-Para No. 2.69 of 60th Report of the P.A.C.]. 



Action taken 

The Board have recently reviewed the future policy for procure-. 
ment and use of various types of sleepers for Lndian Railways. It 
has been estimated that during the Fourth Five Year Plan the re-- 
quirements would be about 40 lakhs sleepers per annum. I t  is also 
proposed that the following order of preference should be observed 
in the procurement of sleepers:- 

(i) Durable Wooden Sleepers, (ii) Concrete Sleepers, (iii) Steel. 
Sleepers, with elastic fastening, (iv) Cast Iron Sleepers, 
(v) Non-durable Wooden Sleepers. 

In respect of durable wooden and concrete sleepers, it has been. 
estimated that the maximum annual availability by 1973-74 would 
only be 5 land 6 lakhs respectively. The availability of Steel 
through sleepers would be about 8 lakhs per annum. The balance 
requirement would be made up by use of cast iron and non-durable. 
wooden types. Even allowing for the possibility of the increased 
manufacture of concrete sleepers, there need be no apprehension of 
any fall in demand from Railwtays for the steel trough sleepers for 
quite some time, as the corresponding reduction could easily be 
made in the use of cast iron and non-durable wooden sleepers. This 
is also by way of ~Iarification of the statement made by the repre-. 
sentative of the Railway Board mentioned in para 2.64 of Report 
that the increased purchase of concrete sleepers would make a dif- 
ference in the total requirement of steel' sleepers. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PAC11V/60, 
dated 19th November, 1969128th Kartika, 18911. 

Recommendation 

The Committee are distressed to note that 12,215 tonnes out of 
about 13,000 tonnes of steel sheetslplates supplied by an overseas 
firm to the Railways did not contain copper according to contract 
specifications. Besides, some of the sheets turned out to be thicker 
than stipu1ate.d in the contracts. The inspection of these sheets/ 
plates was conducted by the Indian Supply Mission, London, but 
they failed to detect that some of the sheets did not conform to con- 
tract specifications in the matter of thickness. As regards the che- 
mical properties of the sheets, they relied largely on the Mills' own 
certificates, but these turned out, on subsequent investigations, to be 
'forged'. In fact, these investigations disclosed that the firm, with 
whom the contracts were placed did not ask the Mills to produce 
copper bearing sheets at dl, except for a negligible quantity of 46 



~onnes and that in "collusion" with some of the Mills employees 
"falsified" the certificates. Adequate facilities were also apparently 
not given to the Inspecting Staff of the India Supply Mission ta carry 
out the inspection. 

In para 34 of their Thirty-second Report (Third Lok Sabha) the 
Committee had commented on the failure of the India Sup?ly Mis- 
sion to detect the absence of copper in certain consignments of steel 
sheets supplied to the Railways. It is regrettable that an identical 
lapse should have recurred and that, in the course of inspection 
the India Supply Mission even failed to detect dimensional deficien- 
cies in the sheets. The Committee would like Government to fix 
responsibility for the lapses that occurred on the ?art of the Inspec- 
tion staff. 

[GOth Report (Fourth Lok Sabha) Sl. Nos. 21 & 22, Paras 2.124 & 
2.125 Appendix]. 

Action taken 

The recommendation~observation relates to the Department of 
Supply. As such, no remarks are being offered by the Ministry of 
Railways. 
[Ministry of Railways (Railway Board) O.M. No. 69-BC-PAC[IVi60, 

dated 19th November, 19691. 

The fact that the consignee received steel sheets without co2per 
was due to fraud and malpractices on the part of the contractors. 
The inspection st@E followed the prescribed procedure and practice 
for inspection of steel accarding to which the chemical properties 
are to be checked with the Mills' analysis certificate; physical tests 
are to be made for conformity with the specification requirements 
and dimensional checks are to be made for com>liance with cited 
tolerances. Though they had taken care to check the Mills' Ana- 
lysis Certificate, i t  is unfortunate that later on they were found to 
be forged. Even though the procedure did not call for it, during the 
early part of 1967, the Chief Mechanical Engineer and the Senior 
Metallurgist of I.S.M., London visited the mills, carried out the nor- 
mal inspection and also drew sample for independent chemical ana- 
lysis. Under normal circumstances this tightened form of inspec- 
tion should have sufficed, but incorrect supplies were received in 
India. The reasons for this became clear after investigations by the 
I S M .  in September, 1967, unearthed the fraud, perpetrated by the 
firm and certain Mills' em?loyees in collusion. 

With regard to dimension(ir1 deficiencies I.S.M.'s Inspectors had 
selected samples and checked the physical dimensions and had evi- 



dently found the thickness to be within allowable tolerances. The 
specifications were such that the minus tolerances on the thicker 
sheets and the plus tolerances on the. thinner sheets overlapped. 
From a technical inspection point of view I S M .  Inspectors did not 
find any grounds to reject the material. 

The 1.S.M. have issued Office Order, as per co2y attached at  
Annexure 'A' (i) & (ii) tightening up procedures for steel inspec- 
tions. Since experience of the Getraco contracts, they have been 
doing independent chemical analysis on similar steel samples  draw^ 
from bulk supplies from Germany, Sweden, France, Belgium ana 
the U.K. Between 1967 and 1969, 342 samples were tested by them 
at  a total cost of £ 2363. Not a single sample was found to differ 
substantially from the certified mill analysis sheets. It  would thus 
appear that the case in question appears to be an exception and one 
of pre-niedita ted fraud. 

[Ministry of Foreign Trade & Supply (Deptt. of Supply) O.M. No. 
PII-'7 ('7) /6?, dated 4th December, 19691. 

ANNEXURE A (i) 

INSPECTION WING MEMORANDUM NO 3167 
S U B J E C T : - ~ ~ S ~ ~ C ~ ~ O ~  of Steel. 

Will all Inspection Engineers take note of the follovcing instruc- 
tions with regard to inspection of Steel ordered from all Coinmer- 
cia1 Agencies such as Messrs. Getraco, Cosid, General Metal Agen- 
cies etc. If any deviations from these instructions are found to be 
necessary Inspecting Engineers must refer them to H.Q. for deci- 
sions. 

1. No inspection is to be undertaken at Warehouses at the 
Port of Shipment, without prior approval from H.Q. 

2. No inspection is to be undertaken if the items are offered 
after expiry of delivery dates mentioned in the contract, 
without reference to H.Q. 

3. Carefully check the contract particulars with respect to 
specifications and sources of supply and not accept any de- 
viations without reference to Director of Inspection. 

4. Before agreeing to inspect, obtain suborders on the Steel 
Sales Organisations andlor Mills. 

5. Before inspection check the sub-ortiers for correctness as  
to sizes, specifications and right of I S M .  inspection at the 
Mills. 



:6. On receipt of the sub-orders, communicate with the Steel 
Sales Organisation and the Mills and obtain confirmation 

that they agree with the details shown on the sub-orders. 

Ask the Mills to state their source of supply for the origi- 
nal billets and obtain from the Mills duly certified test cer- 
tificates showing the heat numbers and chemical analysis. 

Insist that the contractor should not present more than 500 
tons per inspection. 

9. Insist that the contractor should give 3j4 weeks notice 
before calling for inspection. 

10. At the time of inspection ensure that all heat numbers and 
the total weight per c b r g e  are checked, and the charge 
sheets, corresponding to the heat numbers are verified for 
authorised signatures and details shown on the sheets with 
particular reference to chemical composition and "killing". 
Where necessary these details must be double checked by 
communicating directly with the Mills who first produced 
the billets. In this connection care must be taken to verify 
whether the original charge m s  for the complete quantity 
of special steel on order or whether part of the charge was 
ladled off for addition of copper, aluminium, silicon etc. If 
so, find out how the heat number can be identified and iso- 
lated from the main charge, by special markings. 

11. Ensure that samples are drawn from each heat number for 
independent chemical analysis. 

12. Double stamp and encircle it with some distinctive paint 
so that the Consignee can identify our stamp. 

13. lnclude in the Certificate of Inspection all heat numbers 
seen, checked and approved. 

14. Not to sign and hand over any mill certificate to the con- 
tractor at the time of inspection. 

15. Submit a report to H.Q. on the inspection giv~ng details of 
work done and names of representatives of sugpliers who 
were in contract with the engineers. 

Sdl- P. V. BALAKRISHNAN. 
for Director of Inspection 

India Supply Mission. 
29-8-1967. 



1. All Inspecting Engineers. 

2. I.S.M. Supply Directors. 

3. Railway Board, Ministry of Railways, New Delhf. 

4. C.A.O. 55, Jormyn Street, W.1. 

5. RBilway Adviser, I.S.M., London. 

ANNEXURE 'A' (ii) 

INSPECTION WING MEMORANDUM NO. 3/67 

SUBJECT:-Inspection of Steel 

The following instructions are issued as an addendum to the pre- 
vious Memo dated 29-8-1967. 

(a) At the time of inspection of Steel Sheets which are pack- 
ed in envelopes, engineers must make sure that the Mills 
have done all the mechanical and chemical tests strictly 
in accordance with contTact specifications. The Mills 
Certificates must be checked for validity and contents, to 
make certain that the Mills have taken enough number 
of samples in accordance with specifications and tested 
them for mechanical prdperties and chemical composi- 
tion. 

(b) Engineers must independently select sample sheets a t  
random from each cast-the number and types of samples 
conforming to the. governing specifications-and witness 
the mechanical tests themselves. 

Sd/- 
(P. V. BALAKRISHNAN) , 
for Director of Inspection 

India Supply Mission 
5-9-1968. 

Distribution: 

1. All Inspecting Engineers. 
2. ISM Supply Directors. 
3. Railway Board, Ministry of Railways New Delhi 
4. CAO, 55, Jormyn Street, London S.W. 1. 
5. Railway Adviser, London. 
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Further Information 

Please furnish 
chemical analysis 
rect supplies were 

a note explaining how even after independent 
by ISM, London in the early part of 1967, incor- 
received in India. 

Between December, 1'966 and September, 1967 it was very diffi- 
cult for the India Supply Mission, London to establish the real rea- 
son for wrong supplies, in spite of the fact that they were making 
investigations for this wrong supply. The Mission had the first 
breakthrough after visiting the Mills in France in September, 1967. 
I t  was found that the Mills Test Certificates were false documents, 
that the orders placed by MIS. Getraco on the Mills' Sales Organi- 
sations were not in conformity with the contract details that the 
quality of steel was different, that the steel was not killed, etc. I t  
also became clear that there was collusion between Getraco and 
certain employees holding responsible positions in the Mills in falsi- 
fying documents. It was found that only part of the steel inspected 
by India Supply Mission's Senior Engineers in the early part of 1967 
contained coppe~. The rest of it consisted of incorrect material 
manufactured previously in 1966. The contractors had gone to ex- 
treme ends to produce false documents, including the Works Order 
to the Production Department of the Mills. 

The Contractors, it appears, were determined to commit fraud 
and therefore they had opportunity and means to ship faulty mate- 
rial. It may be submitted in this connection that 100 per cent ins- 
pection on such material and supervision of packing, despatch and 
shipping were not and are not practicable and hence it is not pos- 
sible to indicate the mechanics of how the contractors execut- 
ed their fraud. 

The fact that wrong supplies were received in India was due to 
totally unexpected reasons, namely fraud and malpractices on the 
part of the contractors. 

[Ministry of Foreign Trade & Supply (Deptt. of Supply) O.M. No. 
PII-7 (7) /67, dated 20th December. 1969). 

Recommendation 

From the information furnished by the Railway Board, the. Com- 
mittee observe that during the last three years a sum of £ 73,526' 
was paid as remuneration to foreign Railways and other agencies: 



for inspection of Railway stores for which orders were placed with 
.the overseas suppliers. The Indian High Commission in London 
has a Railway Adviser and the India Supply Mission, London have 
their own complement of inspecting staff. The Committee would 
like Government to examine whether it is not possible for these two 
agencies to conduct inspection in such cases also, so that the expen- 
diture incurred on the payment of remuneration to foreign Rail- 
ways and outside agencies could be saved. 

;IS. No. 24, Appendix-Para 2.128 of 60th Report of the P.A.C.]. 

Action taken 

Since September, 1967 for all contracts placed in U.K./Conti- 
nent area for Railway stores and equipment, the Railway Adviser. 
London is being nominated as the Inspecting authority. It  is left 
to the Railway Adviser to undertake inspection either by his own 
officers departmentally or entrilst it to the India Supply 'Mission, 
London for inspection by their staff or if both these courses are not 
practicable, to entrust the inspection to an outside agency on the 
basis of payment of inspection fees. The R.A., London has advised 
that the inspection is being undertaken by his staff and ISM staff 
to the maximum extent possible and that inspection work is off- 
loaded to National Railways and other agencies only in special cases 
where the advantage lies with this course. As for instance, in the 
case of inspection of locom~tives, continuous inspection is required 
during all stages of production which necessitates the presence of 
an Inspector permanently in the works of the firm. As the duration 
of such inspection is unpredictable and their occurrence irregular, 
it will be more economical to entrust such cases of inspection to 
National Railways who are also equipped to undertake such inspec- 
tion, than to engage our own officers for this purpose. The P.A.C.'s 
recommendation, as above, has bee.n taken note of by the Railway 
Adviser to ensure that such off-loading to outside agency is restrict- 
ed only in dire cases and where inescapable. 

IMinistry of Railways (Railway Board) O.M. No. 69-BC-PAC/IV/60, 
, dated 19-11-1969/Kartika 28, 18911. 

Further Information 

Please indicate:- 

(a) The expenditure incurred on the Railway Adviser's OfRce, 
London during the last three years ending 1968-69; 



(b) the number of cases in which- 

(i) the Railway Adviser's organisation conducted the 
inspection; 

(ii) the I S M .  conducted the inspection; 

(iii) an outside agency conducted the inspection; 

(c) in respect of inspection carried out by outside agencies; 

(i) the particulars of agencies whose services were engaged 
during the last three years; 

(ii) the nature of inspection they did whether inspection 
work of that type was at  any time done either by the 
Railway Adviser's office or I.S.M.; 

(iii) the remuneration paid during 1968-69. 

(a) 1966-67 E 24,982 or Rs. 4,49,675 
1967-68 E 26,583 or Rs. 4,78,494 
1968-69 E 26,806 or Rs. 4,82,508 

(b) (i) No. of cases in which Railway Adviser's organisations 
conducted direct inspection in last three years were as  
under: 

1966-67 Nil 
1967-68 57 

1968-69 60 

(ii) The number of cases in which ISM conducted inspection- 
is given below: 

1966-67 121 

1967-68 49 

1968-69 16 

(iii) The number of cases in which an outside agency conduct- 
ed the inspection are given below:- 

1966-67 10 

1967-68 7 

1968-69 9 



t(c) (i) The particulars of agencies whose services were engag- 
ed during the last three years are furnished as under: 

Agencies usually engaged are.: 

(1) Austrian Federal Railways 
(2) French National Railways 
(3) German Federal Railways 
(4) Italian State Railways 
(5) Swiss National Railways 
(6) Crown Agents in U.K. 
(7) MERT in Hungary 
(8) POLCARGO in Poland. 

In case of POLCARGO in Poland and MERT in Hungary 
the inspection fees are paid in Rupees. 

:(ii) The nature of inspection carried out by the outside agen- 
cies usually involves continuous inspection during all 
stages of production necessitating presence of inspector 
permanently in the works of the. firms engaged in the exe- 
cution of the order. Similar type of inspection work has 
been done by I.S.M. in the past when railway engineers 
were posted on deputation to this Inspection Wing. These 
officers were, however, withdrawn in 1959-60 and since 
then inspection is entrusted to outside agencies only after 
evaluating the practical and economical advantages. 

(iii) £ 9056 were paid to outside agencies during 1968-69. This 
payment was in respect of inspections entrusted to these 
agencies in earlier years. 

'[Ministry of Railways (Rly. Board) O.M. No. 69-B(C)-Gen1./26, dated 
23rd January, 1'9701. 

As the major portion of the Railway Contracts handled by the 
India Supply Mission emanate from the Railway Board, i t  is the 
Railway Adviser who decides the method of inspection. He exer- 
cises his discretion either to delegate. the work to different National 
Railways and Commercial Agencies or en t~us t  the work to I.S.M., 
London. So far as the India Supply Mission, London is concerned, 
they are competent to provide. necessary inspection services to the 
Railways, except for Rolling Stock. 
,ministry of Foreign Trade & Supply (Deptt. of Supply) O.M. No. 

PII-7 (7) /67, dated 4th December, 19691. 



The Committee also note. that though the D.G.S. & D. was asked 
b procure copper cables, orders were placed by his organisation in 
one of these cases for aluminium cables without prior clearance from 
the Railways. I t  is re.grettable that this should have happened par- 
ticularly when the organisation was aware that the Director Gene- 
ral, Technical Development, had not banned the manufacture of 
that type of cable with copper conductors. It is also strange that 
though a complaint was made by the Northern Railway in this re- 
gard to the D.G.S. & D. in March, 1966 no conclusive action was 
taken by the latter, except for calling for copies of documents after 
a lapse of 18 months. The Committee would like Government to in- 
vestigate the circumstances in which the D.G.S. & D. made an un- 
authorised deviation from the indent specifications while procuring 
the cables and fix responsibility on the party found at fault. 

IS. No. 26, Appendix-Para No. 2.158 of the 60th Report of the P.A.C. 
(IV Lok Sabha)]. 

Action taken 

This relates to the Ministry of Foreign Trade and Supply (De. 
partment of supply). 

This has been seen by Audit, who have, however, observed that 
the facts and figures are being verified by the Local Audit Officers 
and a furthw communication in this regard would follow on receipt 
of reply from them. 

f0.M. No. 69-BC-PAC/IV/60, dated the 14th November, 1969/Kartika 
28, 18911. 

DGS&D have been arranging procurement of cables as per the 
specific requirements of Railways as indicated in their indents. The 
indentors are invariably consulted and the.ir prior rnncurrence ob- 
tained, where necessary, before the technical particulars of indents 
are checked by the Inspection Wing and re.leased to Purchase Sections 
for arranging procurement. 

2. In the year 1964, due to a directive issued by the DGTD for 
substituting the use of aluminium conductors for copper conductors, 



particularly for house wiring cables and flame retarding cables, 
DGS&D had to arrange procurement of these cables with aluminium 
conductors, even though the railway indents indicated cooper con- 
ductors. Even in these cases the railways were invariably kept in- 
formed and their prior concurrence obtained for change from copper 
to aluminium conductors in their indents. I t  is, however, regretted 
that due to bonofide omission the indentor was not consulted before 
an order for alwninium conductor cables was placed in this parti- 
cular case. 

3. The supply order was placed on the 21st April '65 clearly indi- 
cating that it was for cables with "aluminium conductors" to 1s 
4341Current and copies thereof were endorsed to the indentor as 
well as to the consignees as indicated below:- 

1. Indentor - Controller of Stores, Northern Railway, New 
Delhi. 

2. Consignee at Jullundur City. 
3. -do- Saharanpr.  
4. -do- Rewari. 

5. -do- Lucknow. 
6. -do- Varanasi (Block Inspector, N. Rly.) 
7. -do- Tundla. 
8. -do- Allahabad. 
9. -do- Varanasi (Asstt. COS, N. Rly.) 

In the endorsement to the indentor, he was requested to "check u p  
the despatch instructions, description of stores, quantity, packing 
and other particulars given in this supply order and confirm direct 
to this office that the same are in order". No objection was received 
either from the indentor or anyone of the consignees. The firm pro- 
ceeded with the supplies which were made in lots from 26th June 
'65 and the last lot was des2atched by them on the 30th Sept '65. The 
material was accepted by the consignees and copies No. 2 and 5 of 
the inspection notes also released by the consignees to the firm. 

4. As regards the complaint of the Northern Railway stated to 
have been made in March '66 and refrrred to in the recommendation, 
it may be mentioned that this complsint is not traceable in the re- 
cords of the DGS & D. It is, however, relevant to point out that the 
last lot was despatched by the firm on the 30th Sept. '65 and, there- 
fore, the entire quantity had been received by the consignees much 



before March' 66. Therefore, even if, the complaint in question had 
been received by the DGS&D, it would not have been possible for 
the DGS&D to cancel the order at that stage. 

[Ministry of Foreign Trade & Supply (Deptt. of Supply) O.M. NO. 
%(6) 168-PIII, dated the 4th December, 19693. 

Recommendation 

The Committee note that the Southern Railway carried on its 
rolls 59 posts of porters in excess of requirements, 49 of them sanc- 
tioned prior to 1951 and the rest in 1953. The posts were surrender- 
ed some time in 1967. This suggests that a periodical review of the 
.strength of the establishment was not carried out by the Railways 
as provided for in the standing procedure. The Committee also note 
that the Railway Board themselves feel that, due to the change in 
ground conditions that have occurred over the years, the yardsticks 
in vogue for the provision of various categories of staff on the vari- 
ous Railways need review. The Railways employ a substantial es- 
tablishment and their wage bill is annually of the order of Rs. 330 
t o  350 crores. The need to effect economies in this field, therefore, 
needs no emphasis, particularly as the Railways have now run into 
a deficit. The Committee hoge that the Efficiency Bureau of the 
Railways will undertake a systematic study of the major categories 
of staff and evolve realistic norms for those categories taking into 
account the local conditions obtaining in the individual Railways. 

IS. No. 50, Appendix, Para. No. 6.15 of 60th iieport, Fourth Lok 
Sabha]. 

Action taken 

The observations of the Committee are noted. 

Only certain types of work where the staff strength depends di- 
rectly on the volume of work lend themselves to the formulation of 
general yardsticks. There are other types of work such as work 
of line staff and in the marshalling yard where no general yardsticks 
can be adopted and staff strength is determined at each point on 
the basis of work load involved. It is only for the staff connected 
with the types of work in the first category that yardsticks exist 
and are being used. These yardsticks are first fixed and later re- 
viewed periodiaally by individual Rsilways as the varying local 
conditions, practices and facilities have to be taken into account. At 
'3074 (Aii) LS-11. 



the instance of the Railway Board, a review of such yardsticks has  
been carried out by the Railways during the last 14 years and, 
wherever found necessary, changes have been made in the yard- 
sticks. But by and large, much scope for making a revision has not 
been found. 

2. Formulation of yardsticks and their review is a big task and 
as has been rightly pointed out by the P.A.C. for the major cate- 
gories where evolution of geneqal yardsticks are possible, these 
are being provided by the Railways. For a few chosen major cate- 
gories, norms have beenlare being laid down by the Board also. 

3. In case of Station MastersJAsstt. Station Masters, Trains 
Clerks, Yard Mqsters, Pointsmen, Levermen, Cabinmen, Yard Port- 
ers, etc. posts are created on the basis of the actual workload obtain- 
ing. It  is ensured that minimum staff, as per requirement is posted. 
In case of running staff like Drivers, Firemcn, Guards the strength 
of staff depends upon the number of hours UP duty put in by them, 
subject to a maximum of 231 hours in a month. 

4. Yardsticks have been laid down by the Board for Gangmen, in- 
cluding Mates and Kcymen, PWI, APWls. RPF Staff and for the 
staff of the Medical department. In nlost of the Railways, taking 
into ccmsideration the local conditions, the yardsticks have been 
fixed for the principl  categories of staff of the Commercial depart- 
ment, cdz., Booking Clerks, Parcel Clerks, Goods Clerks, etc., staff of 
the Mechanical Deptt. and clerical staff. Ydrdsticks for IOWiAIOVJ, 
Signal Inspectors and Telecommunication Inspectors and maintain- 
ers are at present under consideration of the Efficiency Bureau. 

5. From the above it would be noted that the recommendations 
of the P.A.C. have been implemented or are being implemented 
wherever possible. 

[Ministry of Railways (Rai1w.a~ Bosrd) O.M. No. 69-BC-PACIIVI60, . . 
dated 19th November, 1969128th Kartika, 18911. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM 

REPLIES 

Recommendation 

The Committee observe that, due to ,a failure on the part of the 
Railways to ulilise adequately stocks of ferrous scrap available with 
them in the fabrication of cast iron sleepers, an avoidable expendi- 
ture of over Its. 10 lakhs was sustained by them on contr.acts for 
these sleepers placed in 1964-65 and 1965-66. The loss would be even 
higher if the stocks with the engineering subordinates which were 
not surveyed and classified are taken into account. The Railway 
Board had themselves been obtaining since April, 1963, quarterly 
strtements of ferrous scaap available with the various Railways. 
These very clearly indicated that, due to increasing tempo of track 
renewals, there were substantial 'arisings' of scrap every quarter, 
which were progressively augmenting the balances. The inoreas- 
ing accumulation occurred despite the consumption of scrap in the 
Railway Workshops. which during the period 1961-62 to 1965-66, 
ranged from 21,270 tonnes to 45,760 tonnes. The position in regard 
to the accumulation of stocks in fact became so acute that the Rail- 
way Board directed the Railways to bring down their stocks from 
14 months 'arising' to 6 months 'arising'. It  is, therefore, paradoxi- 
cal that, in the face of this steady and propessive accumulation of 
scrap, the Railway Board should have felt obliged, while assessing 
the quantities of scrap available for issue to the contractors, to dis- 
count the quantities shown as available in the stock returns, to pro- 
vide for consumption in the Railway Workshops, or  to assume that 
prospective 'arisings' in the course of the year will take place only 
during the latter part of the year and need not be taken into 
account. I t  is also strange that no note was taken by them of the 
fact that balances with engineering subordinates (which are, in 
fact, still to be ascertained) had not been reported by the Railways 
and that, with expeditious survey and classification, part of these 
balances could have been utilised for fabrication of the sleepers. 
As the Financial Commissioner (Railways) himself admitted during 
evidence there was "not good enough coordination" between the 
Railways and the Railway Board in assessing the availability of 



scrap and utilising "the maximum amount which could be utilis; 
ed". The Committee would like the Railway Board to investigate 
how this occurred and fix overall responsibility and also to ensure 
that in future the accumulated balances of scrap, including the 
balances with engineering subordinates, which will have to be ex- 
peditiously surveyed and segregated, are put to gainful use. 

IS. No. 13, Appendix, Para 2.21 of 60th Report, Fourth Lok Sabha]. 
Action taken 

The Railway Board have constituted a Committee of three Joint 
Directors to go into the question of availability of cast iron scrap 
for the manufacture of cast iron sleepers during 1964-65 and 1965-66. 
I t  is expected that the Committee would submit its report by the 
end of December, 1969. 

The Railways have, however, since been instructed in Ministry 
of Itailways' letter No. 6817461681Track dated 2nd December, 1969 
(copy enclosed) to take suitable steps to streamline the procedure 
for survey, classification and segregation of scrap so that it is avail- 
able for issue to C.I. Sleeper manufacturers soon after release from 
the track. 

This has been seen by laudit. 

[Ministry of Railways (Railw?y Board) O.M. No. 69-BC-PACjIV!60. 
dated 24th December, 1969jPausa 3, 18911. 

ANNEXURE 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. 6817461681Track. New Delhi, dated 2-12-1969. 

The General Managers, 
All Indian Railways. 

SUB.:-Supply of cast iron scrap qrade I for the procure- 
ment of C.I. sleepers plates. 

In Board's letter No. 68/746/68/Track dated 13th March, 1969, 
Railways were instructed to ensure proper co-ordination among 
their Stores, Mechanical and Civil Engineering Departments for 
proper assessment of C.I. scrap available for issue to C.I. sleeper 
manufacturers, after meeting Railways' internal consumption so 
that the scrap is utilised to the best advantage. Inordinate delays 
In the past in classifying and segregating released C.I. sleeper scrap 
has resdted in improper planning of contracts on suppliers. Board, 



therefore, desire that Railways should take suitable steps to stream- 
line the procedure for survey, classification and segregation of scraa, 
so that it is available for issue to C.I. sleeper manufacturers soon 
after release from the track. Railways may also examine the fcasi- 
bility of despatching scrap direct frbm suitably located dumps under 
the Engineering subordinates to the C.I. sleeper manufacturers. 

Please acknowledge receipt of this letter. 

Sd.1- M. V. BASRUR, 
Joint Director, Civil Engineering, 

Railway Board. 

Recommendation 

The Committee note that the question of compensation to be 
paid for the deficient sheets is still in dispute. They would like to 
be apprised of the progress made in realising compensation from the 
firm to the extent it is not covered by securities held or encashed. 

[S. No. 23, Appendix, Para 2.127, 60th Report (Fourth Lok Sabha)]. 

Action taken 

The latest position regarding compensation which had been ne- 
gotiated by the India Supply hlission is to be obtained from them. 
The reply to this recommendation will be furnished by the Depart- 
ment of Supply. It  might, however, be mentioned that the amount 
withheld and securities available with the Govt. are more than the 
amount due from the firm. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PACiIV'60, 
dated 19-11-3969128 Kartika 18911. 

So far  Government have realised compensation as follows: 

[a) By way of encashment of Guarantee Bonds - $ 67197.50 

(b) By way of supplies of 1149 tons of steel - $ 106542.00* 
. - - - .- - -- - 

$ 173739.50 

*The Suppliers have filed a suit in a London 
Court claiming payment for the 1149 tons of steel. 

[Ministry of Foreign Trade. & Supply (Deptt. of Supply) O.M. No. 
PII-7 (7) 167, dated 4th December, 19691. 

fteeommendation 
' The Committee note that the extra expenditure recoverable by 

the Railways from the contractor in this case (which is still to be 
exactly assessed) has become the subject matter of a suit filed in 



court. They would, therefore, like to reserve their comments at this 
stage pending the outcome of the suit. One aspect of the case, how- 
ever, calls for comment. Certain bonds of the value of Rs. 1.0'3 
lakhs furnished by the contractor as ,guarantee for his performance 
under the contract were allowed to lapse. 

The Committee would like the disciplinary proceedings started 
against the defaulting officials in this connection to be expeditiously 
finalised. 

[S. No. 32, Appendix, Para 3.43 of 50th Report of PAC-1968-691. 

Action taken 

The final amount to be claimed from the contractor against all 
the four risk contracts is Rs. 16,00,282.85. The written statement 
indica~ing the counter claim is being drafted and this will be sub- 
mitted to the Ministry of Law for finalisation and filing in the 
Bombay High Court. In regard to the failure of two officers in 
having allowed guarantee bond of thc value of Rs. 1.03 lakhs to 
lapse the case has since been finaliscd, in accordance with the advice 
given by the Vigilance Commission. The Senior Accounts Officer 
and the Executive Engineer have been censurea by the Railway 
Board. 

This has been seen by Audit, who have advised that the amount 
of Rs. 16,00,282.85 mentioned above is under verification by the local 
audit officers. 

[Ministry of Railways (Rai1w.a~ Board) O.M. No. 69-BC-PAC jIVIGO, 
dated 30th October, 1969iKartika 8, 1891 1. 

Recommendation 

The Committee are not very happy about the state of affairs in 
regard to the commissioning and utilisation of weighbridges. Out 
of 23 weighbridges which were reported to be idle, 11 have since 
been commissioned after delays, five have been installed but not yet 
commissioned, six are still to be installed and one is under repair. 
The representative of the Railway Board himself admitted during 
evidence that "all these are cases of negligence ,and neglect and 
there is no defence for any of these cases." The Committee note 
that action to fix responsibility in these cases has been initiated by 
the Railway Board. The Committee trust that the Railway Roard 
will also ensure that such of the weighbridges as are not yet being 



~ e d  w e  expediriously put into commission. i t  is also necessary to 
ensure that orders for new weighbridges are not placed without de- 
t,ailed planning in advance of their installation and that weighbridg- 
es are effectively maintained. 

IS. No. 43, Appendix, Para NO. 4.103 of 60th Report, Fourth Lok 
Sabha]. . . 

Action taken 

Out of the 12 weighbridges which had not been commissioned or 
were under repairs, as mentioned in the recommendlation, all the 5 
weighbridges of North Eastern Railway (at Samastipur, Kasganj, 
Muzaffarpur, Kanpur and Chupra) have already been commissioned 
before 1st April, 1969. Out of the 4 weighbridges on N.F. Railway 
the weighbridges at Katihar and Lumding were commissioned on 
18th January, 1969 and 1st April, 1969 respectively. The weigh- 
bridge at Tughlakabad on Northern Railway has been commission- 
ed on 10th June. 1969, and that at Rai Ka Bagh on 23rd June, 1969. 
However, the weighbridges at Siliguri Jn.  and Pandu Stores Depot 
(under repair) have not yet been commissioned,repaired for want 
of missing parts, as the Suppliers have not been able to provide the 
parts due to labour trouble. 

The position regarding remaining weighbridge a t  Bikaner Stores 
Depot on Northern Railway will be ad~ i sed  later. 

As regards the Committee's observation about fixing of respon- 
sibility, the matter is under examination in consultation with the 
Railways. In regard to the observation about ensuring proper plan- 
ning of installation and effective maintenance of weighbridges, the 

- Committee's recommendation has been brought to the notice of the 
Railways. In addition the Railways have been ,asked to lap down a 
detailed procedure for installation and commissioning of weigh- 
bridges. 

This has been seen by Audit who have remarked, that the posi- 
tion regarding installation and commissioning of the 12 weighbridg- 
es is under verification by the local Audit Officer. 

[Ministry of Railways (Rai1w.a~ Board) O.M. No. 69-BC-PAClIV160, 
dated 19th November, 1969128th Kartika, 18911. 

Further Information 

Please state whether the weighbridge at  Bikaner Stores Depot. 
Northern Railway has since been commissioned. 



The Northern Railway have advised that the foundation for 
installation of this weighbridge is undex construction. 

[Ministry of Railways (Railway Board) O.M. No. 69-B(C)-Gen1./26, 
dated 17th December, 19691. 

Recommendation 

The Committee feel that the collection of coal ashes in the Jhansi 
Division during 1964-65 and 1965-66 was very low. I t  amounted to 
10 per cent of the coal consumed against a recolery percentage of 
about 22 per cent fixed by an Expert Committee which had gone 
into the question of coal consumption in the Railways in 1958. From 
the data furnished by the Railway Bwrd it is seen that recovery 
percentages in the Central Railway as a whole and some of the other 
Railways like the Western Railway were likewise low. With the in- 
creasing consumption of lower grade coal by Railways in recent 
years, it should be possible to get much better realisation in this 
respect. In view of the fact that coal ashes fetch a fairly substan- 
tial income to the Railways, it may be worthwhile examining why 
the realisations are at present so poor and whether there is any 
slackness or leakage in this respect which needs to be remedied. 

[Recommendation, S1. No. 52, Appendix, Para 7.34 of 60th Report, 
1968-691. 

Action taken 

The matter is still under examination in consultation with the 
Railways. 

This has been seen by Audit. 

[Ministry of Hailways (Railway Board) O.M. No. 69-B (C) -PAC/IV\ 
60, dated 6th November, 1969115th Kartika, 18911. 

Recommendation 

The Committee note that recovery of an 'excess payment' or 
municipal taxes amounting to Rs. 1.81 lakhs is pending and that the 
Railways have filed a suit in court for effecting recovery. The Com- 
mittee would like to be apprised of the outcome of the suit. 

[Sl. No. 53, Appendix, Para No. 7.41 of 60th Report (Fourth Lok 
Ssbha)]. 



The suit is still pending in the court. 
This has been seen by Audit. 

[Ministry of Railways ( R a i l ~ ~ a y  Board) O.M. No. 69-BC-PACIIV/6C 
dated 30th October, 196918th Kartika, 18911. 

Recommendation 

The Committee note that there were 80 cases of fraudulent de 
lveries between January, 1963 and June, 1965 involving compen. 
sation claims against the Railways to the tune of Rs. 5.18 lakhs. 74 
of these cases could have been prevented had the staff concerned 
taken the prescribed precautions. The Committee agree that exemp 
lary action needs to be taken to prevent such instances of negligena 
or connivance on the part of the railwaymen. T h y  trust that in a1 
those cases where responsibility is yet to be fixed, action will be ex- 
peditiously taken. 

Another point that the Rai1w.a~ should bear in mind in dealing 
with these cases is the need to settle compensation claims of 
aggrieved parties as expeditiously as possible as to win the confi- 
dence of the customers. 

[S. No. 54, Paras 7.47 & 7.48 of 60th Report (Fourth Lok Sabha)- 
1968-691. 

Action taken 

The attention of the Railways has been drawn to the recomrnen- 
Jation of the Committee. The Railways have also been directed to 
expedite the pending cases with regard to- 

(i) fixing of responsibility and disciplinary action against 
staff; and 

(ii) settlement of claims 

vide Railway Board's letter No,. TC1; 103!li69!AR, dated 26th Septem- 
ber, 1969 (co2y enclosed). 

This has been seen by Audit. 

[Ministry of Railways (Raihag Board) O.M. No. 69-BC-PAC!lV/60, 
dated 19th November, 19691Kartika 28th, 1891 (Saka)]. 



ANNEXURE 
GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. TCI/1039/69/AR. New Delhi-1, dated the 26th Sept., 69. 
The General Managers, 
Central Railway, Bombay, 
Eastern Railway, Calcutta, 
Western Railway, Bombay, 
Northern Railway, New Delhi, 
and North Eastern Railway, Gorakhpur. 

SUBJECT: P.A.C.-Recommendation No. 54 of 60th Report, 
1968-69-Delivery of consignments to spurious parties. 

The Public Accounts Committee vide Recommendation No. 54 
of the 60th Report (4th Lok Sabha) 1968-69, have made the follow- 
ing recommendations: 

54. 7.47. "The Committee note that there were 80 cases of 
fraudulent deliveries between January, 1963 and June, 
1965 involving compensation c!aiins against thc Railways 
to the tune of Rs. 5.18 lakhs. 74 of these cases could have 
been prevented had the staff concerned taken the pres- 
cribed precautions. The Committee agree that exemp- 
lary action needs to be taken to prevent such instances of 
negligence or connivance on the part of the railwaymen. 
They t r u s t  in ul: these casos where responsibility is  ye.^ to 
be jixed, action will be expeditiously taken. 

7.48. Another point that the Railway should bear in mind in 
dealing with these cases is %he need to settle compensa- 
tion claims of aggrieved parties as expeditiously as pos- 
sible so as to win the confidence of the customers." 

Your attention is drawn to the instructions contained in Board's 
letter No. 67-B(C)-Rlys12, dated 7th October, 1968. Board further 
desire that all pending cases with regard to (i) fixing of responsi- 
bility and disciplinary action against the staff and (ii) settlement of 
claims should be finalised expeditiously and a report indicating the 
present position of the cases furnished. 

Receipt of this letter may please be acknowledged. 

DA: Nil 

Sd.1- P. N. KALRA, 
Dy. Director, Traffic (G), 

Railway Board. 



No. TCIj10391651AR. New Delhi-1, dated the 26th Sept., 69. 
Copy to the General Managers, Southern, South-Central, South 

Eastern and N.F. Railways, for information. 

Sd.1- P. N. KALRA, 

Dy. Director, Traflc ( G ) ,  
Railway Board. 

DA: Nil. 

No. TCI110271651AR. New Delhi-1, dated the 26th Sept., 69. 

Copy to the A.D.A.I. (Railways), New Delhi (with 40 spare 
copies) for information. 

Sd.1- P. N. KALRA, 
Dy. Director, 'Prafic (G), 

Railway Board. 
DA: Spares. 

Copy to TC. IIL, TC. IV, & B(C) Branches of the Board's Office. 

Recommendation 

The Committee note that the wagon registration fees amoilnting 
to Rs. 1.08 lakhs were misappropriated on one of the stations on tJle 
Eastern Railway through manipulation of entries in the relevant 
documents. It  is surprising that though the misappropriation con- 
tinued over a period of two and a half years, it remained undetect- 
ed in the course of various internal checks conducted by the 
Accounts and Commercial Deparlmtmts. The Committee ohserve 
that appropriate action has been initiated against those found delin- 
quent and negligent. They would h k c  to be apprised of the out- 
come of these proceedings. 

[S. No. 55, Appendix, Para No. 7.59 of 60th Report (Fourth L'ok 
Sabha)]. 

Action taken 

The latest position regarding disciplinary proceedings against the  
staff of the Commercial and Accounts Deptt. is as under:- 

COMMERCIAL DEPARTMENT 

(i) Asstt. Goods Clerk. 

(ii) One Station Master. 

(iii) One Chief Goods Clerk. 



The criminal cases launched against them are still sub-judice. 

(iv) 4 Station Masters. 

(v) 1 Traffic Inspector (Comml.). 

The departmental proceedings against these persons have been 
kept in abeyance pending disposal of the above criminal case. The 
Chargesheet against one Station Master could not be served as he 
had retired from service, w.e.f. 22nd May, 1967. Steps have, how- 
ever, been taken to withhold his final settlement dues until further 
orders. 

Accounts Department 

(i) Accounts Clerk Grade 11. 

The increment has been stopped for 3 years with cumu- 
lative effect. 

(ii) Accounts Clerk, Grade I. 

(iii) Junior T.I.A. 

The case is still sub-judice. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 69-BC-PAC!IV!60, 
dated 19th November, 1969/Kartika 28, 18911. 

ATAL BIHARI VAJPAYEE, 
Chairman, 

Publ"c Accounts Committee- 

January 24, 1970. 
- ---- 

~ ~ ~ h a  4, 1891 ( S ) .  



APPENDIX 

SUMMARY OF MAIN CONCLUSIONS/RECOMMENDATIONS 

-- -- _____-- _ 
S. NO. Para No. Ministry Department Concl~sic~ns, Recommcndat~ons 

c,>n~zrt-d 
-- _ _  .... - -- 

I 2 3 4 
.- _ - . --- - -  - _-__ -- 

I 1 . 7  Ministr). of ~aiiways The Committee observe that forecasts of goods earnings for 
the year 1966-67 in respect of coal, cement, iron ore and steel plants 
traffic were grossly over-estimated. The anticipated increase in 
traffic under these heads as worked out by the concerned Ministries 3 
was 20.63 million tonnes, but these estimates were heavily discount- 
ed by the Railways who adopted a figure of 9.4 million tonnes. The 
actual traffic offering belied these estimates as, due to the effects of 
drought, i t  did not increase by more than 2.4 million tonnes. It is 
strange indeed that the Railways, while anticipating a decline in pas- 
senger traffic on account of drought, should have failed to take into 
account the repercussions of the drought on goods earnins. 

-DL>- The Committee have repeatedly been impressing upon the 
Railways the need to frame estimates of g o d s  traffic realistically so 
that scarce resources are not expended on creating capacity not war- 
ranted by traffic requirements. The Railways have stated that pro- 
cedures have been evolved in this regard, but it is obvious that the 



----- - - 
techniques of estimation require further refinement. For this pur- 
pose, the Committee would like the Railways to keep a close watch 
on trends in traffic and periodically overhaul their estimates in the 
light of actual traffic offering and realistic projections of its growth 
framed with reference to the state of the economy. 

Ministry of Railways The Committee are unable to accept the contention of the 
'laqning Railways that "the capacity by the end of the Third Plan was only 

that required for a sustained annual movement level of 205 million 
tonnes." The Railways had themselves stated in reply to the obser- 
vations of the Committee in para 3.15 of the 22nd Report (Fourth g 
Lok Sabha) that a peak-level capacity of 225 million tonnes in terms 
of wagon holdings was estimated to have existed at the end of the 
Third Five Year Plan. The Committee had. after analysing data re- 
garding wagon acquiqition during the Third Plan. pointed out in para 
1.35 of their Fortv-Ninth Report (Fourth Lok Sabha) that the num- 
ber of additional wagons procured was a little less than what was 
estimated as necewarv for carrying goods traffic of 264 mi1l;on tonnes 
The Committee had. therefore. come to the conclusion that there wap 
ample surplus wagon caparitv with the Railways at  the end of the 
Third Plan and that a reliable assessment of the ca~ac i ty  should be 
made bv the Railwavs as well as the Planninq Commission. so that 
investment during the Fourth Plan does not generate further surplus 
capacity. 



Ministry of Railways The Committee are aware that wagon holdings constitute 
only one determinant of transport capacity. The Railways' capacity 
to handle traffic is also conditioned by several other factors, the most 
important of which is the line capacity created for goods traffic. In 
this regard, the Committee had pointed out in para 2.16 of their 
Twenty-Second Report several instances of doubling of tracks during 
the Third Plan, in respect of which the capacity actually utilised in 
1965-66 was less than the capacity available before the works were 
undertaken. The Railways themselves had admitted in this respect 
that there was "surplus transport movement capacity" for certain 
items of traffic. 

Ministry of Railways/ The Committee are unable for the foregoing reasons to con- 
Planning Comllisqion cur in the Railways' estimate that the traffic capacity created at  the 5 

end of the Third Plan was only 205 million tonnes and would like the 
matter to be further gone into by the Railways as well as the Plan- 
ning Commission as an esercise prelimjnary to consideration of fur- 
ther investment proposals during the Fourth Plan period. It  is also 
necessary to ensure that unproductive use of wagons through deten- 
tion at various points, is effectively controlled. 

Mlnimy of Railways The Committee cannot too strongly stress the need for im- 
proving the utilisation of the various capital assets acquired by the 
Railways. The data furnished by the Ministry of Railways shows 



Ministry of Railway 

that the efficiency of engine utilisation has de.teriorated both on broad 
gauge and metre gauge during the last three years. The Committee 
would like i t  to be examined whether as pointed out by Audit this is 
due to uneconomic haulage particularly on diesel and electric sec- 
tions. 

The Committee would also like to be informed in due course 
about results of efforts being made to improve wagon utilisation and 
to relate procurement of additional wagons to a reliable assessment 
of available capacity and future requirements. 

0 
In paras 1.65 and 1.66 of their Sixtieth Report, the Committee 

had drawn attention to the mounting coal bill of the Railways which 
had over a period of three years from 1964-65 increased from Rs. 85.52 
crores to Rs. 97.46 crores. In that context, the Committee had drawn 
attention to several unsatisfactory aspects of the utilisation of steam 
locomotives as established by the findings of a Study Group of the 
Railway Board. The Committee note that the Study Group's report 
has been accepted by the Railway Board who have asked the various 
Railways to conduct a periodical review of the position. The Com- 
mittee would in this connection like to stress the need for action on 
the following counts: 

(i) The performance of steam locos in the various Railways 



should be critically reviewed to ensure that there are no 
instances of inadequate utilisation of loco hours. 

(ii) Wheragoods traffic is diverted from steam to other mode 
of traction, it should be ensured that steam loco holdings 
are proportionately reduced. 

(iii) A particular watch should be kept on coal consumption of 
shunting locos. 

(iv) Above all, it should be ensured that security arrangements 
at  coal yards are adequate and do not lead to leakage on 
a large scale, as has been suspected from time to time. 

-D(>-- The Committee would like to reiterate that it is one of the { 
important functions of the Zonal Railways and the Associated Fin- 
ance Wing to keep a close watch of the fuel bill of the Railways. 

-Do.- 
The Railways have since 1966-67 been running up deficits. 

Thcir wage bill is over Rs. 350 crores and is the largest single compo- 
nent of their working expenses. I t  is, therefore, hardly necessary 
for the Committee to say that the Railways should keep their expen- 
diture on staff under close watch. The Committee note from the rep 
lies furnished by the Railway Board to their observations in this re- 
gard in the Sixtieth Report (Fourth Lok Sabha) that reviews con- 
ducted by the Efficiency Bureau have shown an increase in staft 
strength "disprnportionate to increase in workload" .not  only in 
administrative but also in operational and maintenance categories. 

- - -- - - - - - - - - - - - - - - - . . - -  - - --- 



- -- . - - - - - - - 
1 2 3 4 

-. - . - - -- 
I I I .28 Ministry of Railways So far as other Departments and Ministries of Government are 

concerned, there is an independent agency in the nature of a Staff 
Inspection Unit in the Ministry of F'inance which is charged with the 
work of conducting norms studies and reviewing the st& position. 
The Committee feel that it would be a distinct advantage to have a 
similar arrangement in the case of the Railways also. By suitably 
reorganising the existing agency created for this purpose, an inde- 
pendent unit could be constituted with a charter of duties similar to 
that of the Staff Inspection Unit. This independent unit should be 
entrusted with works study and job analysis and asked to review the 
position in the various departments of the Zonal Railways on a phased 3 
programme. The details of the organisational set-up should be work- 
ed out by the Railway Board. But to ensure that it functions as an 
independent unit like its counterpart in the Ministry of Finance, the 
proposed unit should be placed under the Finance representative on 
the Board, namely, the Financial Commissioner, Railways. 

-Do- In para 2.69 of their Sixtieth Report (Fourth Lok Sabha), the 
Committee had pointed out that plans for modernisation of signalling 
arrangements on the Railways will call for use of prestressed con- 
crete sleepers on an increasing scale. Apart from this consideration, 
there is also the question of cost of track maintenance, which will be 
governed by the life of various types of sleepers now in use in rela- 
tion to their cost. There is also need for ensuring optimum utilisa- 



tion of alternative sources like other acceptable varieties of wood, 
improvement in their treatment etc. Keeping in view the need for 
improved signalling arrangements as well as the need for reducing 
the cost of track maintenance, the Committee would like the Railways 
to work out the relative economics of use of the various types of 
sleepers, such as wooden, concrete and cast-iron sleepers. Based on 
such a study, a proper scheme of priorities for procurement of these 
sleepers should be evolved. 

13 I .34 Ministry of Foreign Trade The Committee are not convinced by the reply furnished by 
& Supply (Depptt. of 

Supply 1. 

14 1-39 Ministry of Railways. 

the Department of Supply. They would like the matter to be further 
investigated to ascertain whether any of the samples which were 
checked and passed by the Inspecting Staff of the India Supply Mis- 
sion contained sheets in respect of which the thickness was outGde 
the specified tolerances given in the contract and if so, to fix respon- 
sibility therefor. 

The Committee trust that continuous efforts will be made by 
the Railway Board to examine how best their Railway Adviser in 
London can progressively take over the inspection work at present 
being entrusted to outside agencies on payment of remuneration. 
The Committee understand that the Railway Adviser, London has 
some staff stationed in Europe. It should, therefore, be possible for 
him by stages to undertake the work of continuous inspection with 
the help of this staff. It is essential that the Railway Adviser's orga- 



1 2 3 4 
I - - - - - - -- - - - . .- -- -- - -- 

nisation progressively take over the work, not only so that foreign 
exchange expended by way of remuneration to outside agencies is 
conserved, but also to have expertise built up. 

15 I 42 Ministry of F~reign Trade The. Committee note that the Department of Supply have 
& Su!,ply (Dcptt. of taken the view that due to a bona fide omission in this case, the 'DGS 

Supply). &D procured aluminium cables instead of copper cables indented for 
by the Railways. It  is not, however, clear whether the circumstances 
in which the unauthorised deviation was made have been fully inves- 
tigated in view of the fact mentioned in the Sixtieth Report that the 
case file on the subject in the DGS8rD was reported "missing". The 3 
Committee would like the Department of Supply to review the case. 

I 6 1.43 , \ h i  istry of Railways. The Department's reply also indicates a failure on the part 
of the Railways to take appropriate action when copies of the supply 
order were received by them in April, 1965. Had adequate care been 
exercised by them at that stage, the mistake could have been easily 
rectified. The Committee would like the Railway Board to fix res- 
ponsibility for this mission and issue necessary instructions to avoid 
recurrence of such lapses. 

-DO- The Committee cannot help the conclusion that the work on 
remodelling of the yards at  Tatatanagar and Adityapur was under- 
taken and progressed on inflated estimates of wagons to be handled 



in the yards. The Ministry of Railways have stated that the forecast 
of the number of wagons to be dealt with in the Tatanagar yard after 
remodelling was 1,658 wagons. Apparently, however, the zonal rail- 
way incharge of the work had anticipated a higher order of trafEc in 
the yard They had expected that the yard, after remodelling, would 
deal with 2,220 wagons by 1970-71. In fact, the actual traflic envis- 
aged by the Railway was 3,553 wagons, but, after providing for about 
1,400 through wagons, not requiring marshalling, the number of 
wagons, to be dealt with in the yard was fixed at about 2,221). 

-DO- As against the dealing capacity of the order of 2,220 wagons 
expected to be created, the number of wagons in terms of 4-wheelers 
actually dealt with, on the basis of figures given to the Committee by 
the Ministry of Railways, ranged from 1,086 in 1967 to 1,474 in 1969. 5 
The figures would be even lower, if as pointed out by Audit, the pub- 
lished statistics are taken. 

-Do- The Committee note the view of the Ministry of Railways 
that there is no scope for pruning the work at this stage. The Com- 
mittee hope that the Ministry of Railways will draw a lesson from 
their experience in this case and ensure that works of this magnitude 
are undertaken only after a most careful assessment of traffic growth 
and needs. No less important is the need to keep a periodical review 
of the progress of work vis-a-vis the traffic offering so as to ensure 
that works programmes are suitably readjusted, if necessary, in the 
light of traffic trends. 

*- ----- a- -- -- 



20 I .53 Ministry of Railways. The Committee consider i t  essential that some appropriate 
costing system should be introduced in various locomotive workshops, 
as physical controls alone might not be of adequate help in keeping 
a check on the overhaul cost. The Committee note that a system 
based on the "allowed man-hours" for the period'cal overhaul of each 
class of Iocomotives is being evolved for evaluating the cost in this 
regard. Apart from periodical overhauis, the locomotives also under- 
go intermediate overhauls and special repairs in the Workshops. An 
attempt should be made to standardise the various operations which 
should be further broken up into smaller elements and after proper - 
studies standard time for completion of each element should be fixed. 3 

-Do- It shoud be the duty of the Assistant Engineer/Foreman in 
charge of workshop to lay down the time table, according to the pres- 
cribed standards, before taking u p  a job, and its completion within 
the time so prescribed. The Committee have no doubt if this sug- 
gestion is conscientiously implemented, the results would be reward- 
ing in bringing down the workshop costs. 

22 1.57 -Do - The Committee hope that investig&ions into the  for 
low ash realisations in the various Raltways will be s@ily C6-d- 
ed and adequate steps to impme redisations and p l ~ g  1ealfaBes 
would be taken. 

GMGIPND-LS 11-3074 (Aii) LS-3-3-70-1250. 




